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CENTRAL- ADMINISTRATIVE TRIBUNAL HYDERABAD BEN._H AT HYDERABAD
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Report in the Scrutiny of Applicatien:
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1, Is the appllcatlon in the proper form,
{three complete sets in papers noks form
in two compliations).

2. Whether name descrlotlon and addressed of alln &)
the parties been furnished in the cause tltle

3. {a) Has the application been fully signed and verlfledf:;>

() Has the copies been duly signed. \‘ Z ‘ _
(c)} Have sufficient number of coples of e application'\is
been filed. - : ‘

4. wWhether all the necessary pé{ﬁieS'are impleaded;aéz)

5. whether Engilsh transiation of documents in a /
language other than English or Hindi been filed,“*‘—'”+“

6. Is the application on time,.(See Section 21).<§ )

7. Has the Vakalstnama/Memo of Appearance/Authorisation \(S
bee filed:

8. It the application maintainability, . \{Z
( W's 2, 14, 18, or U/R 8 EBte.,)

9. Is the application accompained TPO/DD, for Rs.50/- \(i)‘

10. Has the impugned orders original, duty attested
legltable COpy been filedq.

1i., Have teglble copiles of the annexure duty attested \¢{5
jDeen filed.

\_12; Has the applicant exhausted all dvdilable remidies. \((’

~
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'p.Vasudeva Rao. , APPLICANT -
W AN D . o
Th

e Commissioner of Custome and Central
Excige, Hyderabad-I, Commigsionerate,
1.R,Stadium Road, Basheerbagh,
HyGerabad and otherse.

CHORONOGECAL EVENTS

UV T L I T o e S e

N
- T T T T T - - -
! 1. ' The impugned order of seniority list
is deted 15.10,1297.

I . 2 were initially appointed on 12.1,1972, -

- ‘ 1,7.72,30.4.66, 21.4,71, 16.4.74,
/[" : and 11.4.1874,

atd 3. oromoted as Superintendents, Central .
. Excise from 12.7.95, 10,7.96,3,.7,95, ~
i 4,9.95, 8.8,95, and 7.11.1994,

4, Representation dated 15.10.1997.
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APPLICATION rI LED UWDER SEC.19,0F THE ADMN.TRIBUNAL'S ACT,

1985
T THE CENTRAL ADMINISTRATIVE TRIBUNAL AT :: HYDERABAD

C.A.NO. \jgu\ OF 1997

INDEX

S.-I\-Io., Description of the Documents Pg.Nos,  A,Ko.
1. APPLICATION 7 . 1 to 18
2.  Lr,C,No.II/34/12/97-E.7(PF), 194279

dated 15,10,1997 1.
3. 0,M,No,9/11/55/APs, dt.22.12,59, 801087 2,
4,  Recruitment Rules 79 in GSR Ho,742 §8 292 3,
5. 0.M.No, 35014/ 2/80-ESTT(0), dt.7.2.86 - %3 +o 96  a.
6. C.No.11/13/12/97-CS., dt.12.12,97 . g9 -} Joo  S.
7o 0.M,No0.1/11/69,EST(SCT), dt.22,4.70 16 1 6.,
g,  E.0.(NGO) No,151#88, @&,27.10.1983 Jog o (65 7.
9. E,N0.22015/34/80~A3,III~B, ¢t.20.5:80 ob 8.
10, C.No,II/39/105/97-CC(H2), dt.12.,11.97 1677 9.
11, Representations 168 T2 127 10,
12, Special Cell Reports 19g +o 1ys 11,
13, Dissenting Letters 11_111, “+s 3% 12.
14, Representation against the Constitution ,

‘of Special Cell 149 13,
15. Judgement in 0.A,N0.1323/93 150 o )72 14,
16. Judgement in O.A,.No,156/80 17 3 o 175 15

41297 | |
gll'l‘l ? Counpcsel for the Applicant

OFFICE USE ONLY:

1. Date of Filing

2, Registration No,:

Signature of the Registrar, .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, AT.: : HYDERABAD

Seeheh & oo b
(Cernden Scetioh ‘f}ﬂ{;:)ﬁ;ft‘r Ack, zgs)

Betwgen:-

1,

2,

3.

4,

Se

6.

2e

3.

PJVASUDEYA RAO, S/o.Ramakrlsnna Beatt, aged

I
about 46‘years, 0/o. Superlntenoent o

., - Central Exc1se,,Eh1m§varam Range, Hest 1;

Goaavary District, ,

D,Srirama Sastry, S/o.Sz2nkara. Sastry,;aged
about 52 years, Superlntenaent of Central
Excise, Durgapuram Range Guntur Dlstra.ct‘i ;
M, Appalakonda, S/o.Appa Rao, aged about

45 years, Superintendent of Central Excise,
Nacharam~II Range, Hyderabad

pudi Ramamurthyk S/o,Kanzka Ratnam, aged
about 51 years, Supefintendent of Central
Bxcise,Warangal-I Range, Warangal,

Harikishan Rao, S/o.Late Hari Subbaiah,
aged about 52 years, Superintendent of Central-
Excise,Guntur Commisslonerate, Guntur,

A,Chandra Sekharam,S/o.Late Rama Murthy,
aged about 41 years, Superintendent of
Central Excise Commissionerate-~III,

Hyderabad. ++, APPLICANTS

*

A ND
The Commissioner of Customg and Central
Excise, Hyderabad-I, Commissionerate,
L.B, Stadlum Road, Basneerbaon, Hyderabad-~4,

Union of India, represented by the Secretary

to the Ministry of nlnance, Department of

Revenue Central Board of Evcise and
Customs, New Delll.

The Chief Comm1551oner of Customs and

Central Excise, Hyderabad Zone, L,B.

Stadium Road, Basheerbagh,

Hyderabad, «+. RESPONDENTS

DETAILS OF THE APPLICATION

PARTICULARS OF THE APPLICANTS ShOWﬁ as above

Mr.K'Venkateswara Ra.c',,?)?"”\"\”1
Advocate,' 2-2-1136/3/1, My
Jayalaxmlnlvas, New
Nallakunta, Hyderabad,

Address for Services

»e

PARTICULARS OF RESPONDENTS, Shown as above

PARTICULARS OF THE ORDER :- . C § ;;)

1. order No, & Date: (- N".“ml 3\\}”/ i 7 ) mru Sl Een

21 Subject in brief : UYv5 (o o LoAoe %%,,,
DW\W\}—M‘Q/ V\.)f%/\ }zx(zv\&,fi U o A QAT

/Contd.. 2.,
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4, JURISDICTION:- The O.A. is within the jurisdiction U/s.14
of the Admn.Tribunal's Act, 1985 as the applicant 5 working

within the State of Andhra Pradesh,

5. LIMITATION:- The O,A, is within the limitation U/s.21 of

the Admn,Tribunalls Act, 1985, ,,,

E

6, FACTS; OF E, CASE:=

« ERCTS, OF IHE. COOXTI

(A) ;. The Applicants are aggrieved by the impugned revised
seniority list of Inspector of Bentral Excise of Hyderabad,
Guntur and Vizag Commissionerates as on 1.,1.1992 communicated

in Lr,c,No,11/34/12/97-E.7(PF) dated 15,10,1997 issued by

the first respondent in illegally and unjustly conferring

' undue advantage to the direct recruits above the applicants

even though ;he said'Diregt Recruits joined service long after
the applicénts were promoted as Central Excise Inspectors
w;thout any justification or reasonable cause on untenable
groundg which is illegal, arbitrary, discriminatory and
violative of Articles 14 and 16 of the Constitution and also
opposed to the dictum of law laid down by the Hon'ble

Supreme Court as suck cannot be justified in the eye of law.

(B) The Applicants submit that the applicants 1,2,4 and 6
were originaliy appointed after due process of selection as
Lower Division Clerks with effect from 12,1.1972, 1,7.,1972
30,4,1966 and 21,4.1971 respectively, while the applicants

3 and 5 were selected and appointed as Stenographers from

16.4.,1974 and 11.4,74 respectively. The Applicants, 1,2,4 and 6

were later promoted ag U,D,Cs. with effect from 10,7.1995,
10.7.1975, 15.7,1975 and 4,10,1974 respectively. 0On passing
the reguisite Departmental Examipations. The Applicants
submit after completioyéf-z years of regplar service as

, N8
Upper Pivision Clerks/Stenos had appeareqﬂéhe Departmental
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examination for promotlon to the oost of Inspectors and passed
the said examination and thus became gualified for promotion
as Inspectors of Central Excise. Accordingly the applicants
in their due turn w@ré promoted as Inspectors Central

Exéi?e after uﬁdergoing physical measurement test *
and also selection by the D,P,C. from 15.11.1984, 31,8,1985,
7.7.1984, 26.%.1985, 24.6,1984 and 9.2.1984 respectively. The
Applicants had subsecguently been promoted as Superintendents
of Central Excise with effect from 12.7.1995,-10.7.1996,
3.7.1995, 4.9,1995, 8.8.1995 and 7.11.1994 respectively and
since then have been working in the said pdsts without any

complaints whatsoever,

(c) While so, there has been a controversy with regard to
fixation of interse seniority between the direct recruits and
promotees in the cadre of Inspectors of Central Excise, It is
relevapt to submit that the Government of India, Ministry of
Home Affairs, issued 0.M,No,9/11/5/APs dated 22,12.1959
wherein the principles for determining the seniority of various
categories of persons employed in Central Services were laid
down. According to para 6 of the said O.M,, the relative -
seniority of direct recruits and promotees shall be
determined according to the rotation of vacancies between
direct recruits and promotees based on guota of vacancies
recerved for direct recruitment and premotion resp;ctively
in'thé recruitment rules. It i? thus obvlous that a roster
should be maintained based on reserva;iogﬂdirect recruitment
and promotions in the recruitment rules and the appointments
should be made in accordance with rééterignd the seniority
determined accordingly. Thus where 75% of wvacancies are

) .

reserved for promotion and 25% direct recruitment each

direct recruit shall be ranked in the seniority below

3 promotees.
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(D) The Applicants submit that the Cept{al Excise and
Land Cuétpms Department Group-C posts recruitment rules

%? were issued in GSR No,742 according to which the posts of
Inspectors of Central Exdise shall be filled 75% by direct
recruitment and 25% by promotion from the feedre ca%egories.
Thus the prescribed ratio between the direct recruits and

promotees is 3:1l, Accordingly the seniority list of

Central Excise were issued from time to time,

fE) That-lbeing sc the Governﬁent of India Issued b’M°N°7‘,
35014/2/80-ESTT(D) dated 7.2.1986 laying down the reﬁised
principles fo} determining seniority of various categories
employed in Central Services. It was clarified in the

said 6,M.'that in future, while the principle of xE rotation

of quotas shall be followed for determining the

interse seniority of direct recruits and promotees, thé

present practice of keeping vacant slois for being filléd

by direct.rGCruits of later vears, thereby giving them
uhintendeﬁ seniority over promotees who are already in

position would be dispensed with effect from 1,3,1886, It

is thus obvious that if adéquate'number"of'airect recruits

are not available in any particular vear, the rqfation of
guotas'for purpos§6f determining the seniority would be confined
only to the extent of available direct reecruits and if the ‘
direct recruits are not available, the promotees will be bunchec:
togethe£ at the bottom of the seniority list below the

last position upto which it is possible to éetermine

seniority, on the basis of rotation of quotas witﬁ

reference to the actuai number of direct recruits who

became available, I is relevant to submit that the

orders issued in the above 0.M, were directed to take

effect from 1,3.,1986,
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(F) Such being the position some of the promotee

Inspectors of Central Excise r,Chakradhara Rao and othérs
filed O@A,No.156/86 before thé Hon 'ble CAT, Hyderabad for
directing the respondents to determine their seniorityf
with reference to the length of continuous offiéiation in
service in the grade of Inspezctors and to reflect their
correct position in the revised seniority list for
confirmation with all attendant benefits. The Applicants
submit that their contention in the above 0O,A, is that

they are entitled to get their seniority revised in
accordance with the principle laid down by Hon ble

Supreme Court in the case of A.Janardhan Vs, Unlon of India
1983(1)‘SLJ Page 564 which was accepted by the Government
oi Indla in 0,4.No, 35014/2/80 -ESTT(D) dated 7.2.1986. The
Hon' ble Tribunal was pleaced to dispose of the said 0.A,

on 5,7.1988 ddeecting the respondents to recast the
cenlorlty list in accordance with the O.M. referred to
above after duly following the usual procedure of giving
notice to the affected parties, ﬁowever the above sald
judgement was carried in appeal before the Hon ble Suoreme
Court by way of special leave appeal No. 5225/90 but the
same was Cismis ssed as time barred, Accordlngly the
Government of India addressed the Collec£or of Central
8xcise, Hyderabad Lr,NggA;32022/9/89-ADfII;—Aidated 2.4.1990
directing to revise the seniority list in the grade of
Inspecﬁor of Central Excise and accordingly requested

that further necessary action in the matter may be taken as
per the directions of the Hon'ple'Tribunal. In pursuance
of the above decision the Collegtor of Centfal Excise,
Hyﬁe;abad communicated the ;evise? seniority list of
Inspectors of Hyderabad, Guntur, and Visakhapatnam

Collectorates in Letter CNW,1I/34/3/93-Estt., dated 30.4.93

duly fixing the séniority of the promotee Inspectors on the
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basis of O.M. dated 7,2.1986 read with the judgement in
0,A,No.156/86 dateqd 5,7.1988..The applicantsjsubmit that

the caid seniority list dated 30.4.1993 réflected _ |
their correct seniority at Serial No,1267, 1297, 1261, 1276,
1262, and 1246 in accordance with the judgement of Hon'ble

Tribunal in 0,A.No,156/86 dated 5.7.1988,

(G) While such is the position some of the direct recruit
Inspectors of Central Excise.T,Srikanth Babp Fnd others filed
0,A,No0,.1323/93 and O,A,No0,.906 of 1994 and Q;A,go.285/94
before the Hon'ble CAT, Hyderabad assailing the seniority
list dated 30,4,1993 ana for restoration of the seniority
position as relfected egrlier. Thus the controversy

in the above O,As. is with regard to fixation_oﬁ interse-
séniority betwéen direct recruits and promotees under\O*M.
dated 22.12,195% and 7.2.1986., The Hon'ble Trikuneal has
elaborétely céﬁsidered the various contention raised in

the O.,As, and finally disposed oﬁf the same on 13,2,1997

wherein the following conclusions were arrived namely:

1. ¥n O.M, Gated 7.2.1986 has prospective application.

2. Interse seniority prior £o 7.2.1986 has to be
requlated in accordance with O.M. of 1959,

3. There was no break down of quota rule and hence
o.M, dated 22,12.1959 has to be followed.

(4) Thelcases of those who were officiating as Inspectors
prior to 1,3,1986 but regularised after that date are
required to be individually decided after determining
the nature of officiation, nature of the post to which
the officiation. related and the provisionsof 0.1,
1959 cannot be generalised, |

5. Where the selection process was commenced prior
to 1,3.1986 for direct recruitment but the appointment
was made after the date that will be governed by the

0.M, dated 7.2.1986,

T X , y
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(gXa) The Applicants submit that greater appreciationwith

reéa:é to fixation of ssniority of direct recruits where

the selectipn process was commenced prior éo 1.3.1986

for direct recruitment but the appointment was made after

that date, they will be governed by O.M._dgted 7.2.1986,

This is verf clear from the observations bf Hon'ble Tribunal in
para 22 of the judgement in the above O,As, It is needless
tc submit that accordinglto the above observations in case
where the selection process commenced prior to 1.,3,.,1986

but appointmeéts took placé after that daﬁe, the seniority
of such direct recruits shall be £ixed in terms of o,M,
da{ed 7+:2,1986., The Applicants submit that the judgement |
of Hon'Ple Tribunal in the above O.As. héve become £inal due.w‘
to efflux of time and as such the interse seniority list

of Inspectors of Central Excise is to be prepared and

f inalised by strictly applying the decisioﬁs arrived at by

the Hon'ble Tribunal,{

(H) o That being the situation, %t is surpriaing that the
first respondent now communicated the revised impugned

seniority list of inspiectors as on,1.1.1992 in C,No.II/34/12/, .
97-E.7(?F)%d?ted 15,10,1997 on the basis that the O:M, dated
7,2,1986 is prospective in nature and fixing the seniori%yéf
direct recruits Whose.sélection process commenced prior to -
1,3,1986 and appointment méde after that date on tﬁﬁéasis-of
01M, dated 22.12,1959 and not on the basis of 0.M, dated
72,1986 as rgquired and called for representationsg on the

said seniority list through proper channel before 12,12,1997.
The Applicants submit that their seniority is fixed at

Serial NQ,322, 343, 298, 334, 302, 282 respectively,

while several of the direct recruit Inspectors who were

appointed long aftef two or three years like S1.No,320,321

etc, were shown above them which is clearly contrary to the
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specific observations of the Hoﬁ‘ple#Tribunal in paras 19 and
22 of the judgement in 0,A.No.1323/93 and batch dated
13,2,1997. The Applicants respectfully submit that this
Hon 'ble Tribunal in the aforesaid judgement while holding that
Ehe“O.M.'dated 7.2.1986 1is prospective in hature, however
dirécted that where the selection process for direct recruitment
commenced prior to 1.3.1986, but the éppointment made after
that date that will be governed by O,M. dated 7.2,1986. The
Applicants submit that all those direct recruits who joined
service after 1,3,1986 were shown far‘higher to the applicants
in the said seniority list which is clearly not in confirmity
with the judgement dated 13,2,1987 in 0,A.Nos.1323/93 and batch,
It is thus obvious that for the purpose of fixation of seniority
of direct recruits appointed/goined after 1,3,1986 should be
fixed in terms of O;M. d@ted 7.2.1986, 1In O,M, dated 7.2.1986
in para 3 of O.M. ;t is clearly stated that the system
followed as per O.M, dated 22,12,1959 by keeping the vacant
slots for years togethef is dispcnsed with = with effect from
1.3,1986, Therefo:é_the persons;a;pointed after 28.2.1986
should not overside the persons appointed prior to 1,3.1986,
The Applicants submit that it is clearly laid down in the
0,M, Gated 7.2.1986 thafztdequate number of direct recruits
éonot becomé available in any particular year rotation of
quoﬁas for the purpose of determining seniority would take
place only to the extent of the available direct recruits
and the promotees., In othé7%ords to thekextent direct
recruits are no£ available the promotees w:ll be bunched to-
gether at the hottom of seniority list below the last positiop
upto which it is possible #o determinaﬁ seniority, on the
basis of rotation of quotas with reference to actual number:
of direct recruits who became available and the unfilled

direct recruitment quota vacancies would however, be carried

forward and added to the corresponding direct recruitment
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vacancles of the next year and subsequent years where

[ RN

necessary for taking action for direct recruitment for the
total number according to the usual practice, Thereafter in
that year while séniority will bem determined between

direct recruits and promotees to the extent of number of
vacéncies for direct recruits and promotees as determined
according to the quota for that year, the additional

recruits selected against the carried forward vacancies of the
previous yvear would be placed enblock below thé last

promotee of direct recruit as the case may be in the seniority

list kased on the rotation of wvacancies mfor that year and
the same principle bolds good for determining seniority in
the ewvent of‘carry forward if any, of direct recruitment or
promotion quota vacancies as the case may pe in subsequent

years,

(T)

that the seniority of direct recruits vis-a-vis the promotees

’,While such is the position the applicants submit
was not fixed strictly in terms of the guidelines issued by
the Hon'ble Tribunal in paras 19 and 22 of the judgement
in O.A.Nos,l323/93 and batch dated 13,.,2.1997, The Applicants
submit that the Hon'ble Tribunal has given specific
directions with regard to fixation of interse seniority
between direct recruits and promotees in the gaid judgement
and there is no xﬁwampigu;;y,yggthevgp-;hgre;n,hThe ("
-Appl;@an;susupmitighgt;;he @ioresa%?fjudgemenp¢reflec£§g§@e .o

< correct,@gga} ppsitionuggd~§£uonlyutbewﬁgspon@gnts4fdxgé;tb@ i f
seniority in terms of iudgements, a légally valid seniority

list could have been prepared,

(J) While so in the guise of implementation of judgement, the
first respondent constituted a special cell refixation of
seniority under the supervision of Sri P.Subbaraya Sastry,

Sunerintendent of Central Excise, who is a promotee from




*,
QY
-y

v
L LB
t—i
o
. L L]
1]

direct recruit inspector) and S/8ri G.Gopala Krishna Rao
V,Spmasundara Sarma Direct recruit inspectors who were
applicants in ©,A.Nog,285/94 and 906/94 and Sri N.Panduranga
Rao and K,S,Gupta promotee Inspectors who were respondents

in 0,A.N0,906/94, The Applicants submit that the above
Committee is not a balanced one and it is clearly illegal

to form the special cell with persons who were parties in the
earlier O,As. some Qf the promotee Inspectors/Superintendents
have filed representation against the Compositioh of the above
special cell and reguested for the constitution of another body
with senior officers who are well wversed in service matters and
were not connected with the above issue, to be headed by
higher official of %xother department like Income Tax, Postal
etc., so as to avoid legal complications and un-biased. But
however without considering tﬁ;the above request, the Committee

so constituted was allowed to complete the work and prepared the

impugned revised provisional senioritydiht .

(K) ’ The Applicants submit that a perusal of the special
cell report will reveal interalia the following infirmities,
noﬁ:witﬂ:§tanding the direction of the Hon'ble CAT in O,4,No,

1323/93 and batch dated 13,2.1997,

(i) The Register indicating the vacancy position etc, is
not maintained., This is necessary as per 0O.M, dated 22,12,1959

and Government of India, Depagtﬂeht of Personal & Training

OC,M, No,22011/7486-Estt(D) dated 3.7.1986.

(ii) Though the files were made available to the special

e

cell for the year 1983 onwards upto 1991, the information

centained therein was not exhaustive,

(iii) The number of candidates sought for as sponsored by

the staff selection Committee year wise is totally dis-

proportionate,"disturbing the balance of ratio of direct
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recruits and promotees namely 3:1, ﬁn attempt is made to

arrive at such numbers based on actual appointment made in

the respective years and even from this exercige it is construed
that the. number of promotions ordered that yearwise during

the. cited period are far more than the required number as per
the ratio expected. to be mainta%ned, givipg allowance to a
presumptive situation, perusal of files of correspondence

with staff SelespionkCommgssion is not exﬂaustive,’the

factual, number of direct recruits is takén as standard and
: rCCIuLLS Jdar ,

ratio worked out, It may be noted that the above procedure

adopted by the special cell for fixation of impugned
seniority is not in confirmity with the O,M. dated 7,2.1986
as confirmed by the ﬁon'?leTribuna}Kégggg?13.2.1997%

t; Though the excess number of officers were appointed
under sports quota/compassionate grounds in a year as observed
by the special cell in thelr reéort shall bebunched at ;he
end of the year, though adopting this.meihods is also not

proper for the reason, there would not be any vacancies for

those appointees in those years.

(39 According to the roster system, séperate rosters

are to be maintained with regard to the appointments by
dlrect recruitment and also appomnbment by promotion vide
'0,M,No,1/11/69 EST(SCT) dated 22,4.1970 issued by the |
Minlstry of Home Affairs. The said register was not ‘maintained
and it resulted in miscarriage of justice to the departmental

Promotee inspectors,

(L) - It is relevant to submit that the ahove said report
was taken as the basis for fvnallslng the interse-seniority
though two of the Committee memb rs N.Panduranga Rao, K,Subba

Raya Gupta have dissented while preparing the report and also
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submitted their objections in detaile@;to the first respondent,
Inspite of the above, the report of sp cial cell wasKept

in view and the first respondent finalised the revised
seniority list on the basis vide his Lr,No,C.No,I1/34/12/97-E,
7(PF) dated 15.10.1997 which was infact communicated on
5.11,1997. A perusal of the aforesaid letter sh&wﬁ that the

following principles were taken into consideration vhite -

refixing the seniority vidé para 8 of letter dated 15,10997¢

1. The 3:1 ratio of DRs & Promotees ismaintained,

2. The inséructioné issued vide 0O.M. No.9/11/55/RPs dated
22,12,59 of the Ministry of Home Affairs and O.M,Noar
35014/2/80~ESTT (D)) déted 7.2.86 of ‘Department 'of
Personnel & Training were complied with.

3. The adhoc promotees were given placement with
reference to the date of regularisation as per

settled law and 0., dgted 7.2,.1986,

4, Instructions issued f£rom the Board from time to time
with reference to fixation of seniority of officers,
appeinted on compassionate grounds, sports guota and

inter-collectorate transfers were adhered to.

3

(M)} . The Applicants submit that the above principledare
clearly in violation of the’conclusions arrived at by Hon'ble
Tribunal ig the judgement dated 13,2,1997., It is relevant to
submit that the first respondent maintained 3:1 ratio of
direct recruits and promotees throughout while the Hon'ble
Tribunal directed to fix the interse seniority of those direct
recruits appcinted after 1.3.1986 as per 0,M. d?ted 7.2.1986
which clearly envisages bunching. Thus‘sever?yéﬁ the }
direct recruits appointed after 1.3519%6 in the year 1986 and

198F were placed above the promotees of 1984 and 1985,

As far as placement of adhoc promotees with reference to the
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date of regularisation asnéer the settled law and O,M.'dgtgd
7.2.1986, it is submitted that the services of all adhoc
prom tees were‘reguiarised from the date of thei r appoinﬁment
as Inspectorsof Centfal Exciﬁe vide Establishment OrdeF
EO(NGO)No,151/88 dated 27,10,1988 and as such the question of
adhocism does not arise, It is relevant to submit that according
to para 5 of O.M, dated 7.2.1986, it ig provided that the excess
promotees, if any, exceeding the share falling to th7@rgmotion
quoéa based on the corresponding figure notified for direct
recruitment would be treated as adhoc promotees. The Applicants
submit tﬁat keeping in view of - the aforesaid position, the.
esta:lishment order No,151/88 dated 27.10.1988 regularising
their services from the date of theif initial promaéion was
issued, I7éact the official respondenfs in_their counter in
0,A.§0.906)94 have clearly admitted that the services of

adhoc promotees were regularised with effect £fom the

date of their joining as Inspectors and all these promotee

inspectors were treated as regular epromot§es. It was also
admitted therein that the socalled adhoc promotion were not

made against direct recruit vacancies. Therefore the
: i

gquestion of adhocism does not arise.

() | The %pplicants submit that in so far as fixation of
seniority ®f officers appointed on compasszionate grounds

sports quota, énd inter collectorate transfers, instruétions,:
issued by the Board were observed more in breach., It is
relevant that the special cell itself in its report

has clearly admitted that there is excess number of inspectors
appointed undexr sports quota/compassionate grounds during

the year 1986 and 1987, but suggested as a consideration special
that the excess personnel appointed in a year shall be bunched

at the end of the year though adopting such procedure is
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not proper. It is pointed.out‘tﬁat several of the Inspectors
appointed under sports quota/compassionate grounds druing the
year 1986 and 1987 were placed above the promotees of the year
1984 and 1985 which is clearly not according to the rules,

That apart it is also relevant to submit that although

the ' nter collectorate transferees of other states will

ke placed at the bottom of the llst of tne temporary

employees of concerned cadre of the new charge as per
Government of India Central Board of “xcise and Customs

Order F.No,A,.22015/34/80-Ad,ITI- B dated 28, 5. 1980 the apove
principle was departed from and several of them like serial
Wumbers 224, 228, 232, 233, 235,236, 237 etc. were given

undue advantage in contravention of the above order and were
placed above the promotee inspectors of 1984 ané 1985, It
}s‘also relevant'td submit that several of Inspectors like
$1.n0.303,304, 308,309 etc., were originally appointed in the
lower cadre of L.D.C,.under sports quota and while in servicé
they were given égain the benefit of recruitment under sports
ghota in the cadre of Inspectors and were gi;en undue advantége
by placing them above the promotees of 1984 and 1985 |
although during the relevant years there were no vacanciles for
recruitment under sports and i?éa;t they were working

in the lower cadres. It i ‘lso ironical to submit that
although persons 1ike Zareena BeguT Serial No,307 and Sri
Suresh Babu,Sl;No,S}S, etc, were anpointed on compassionate
grounds with effect from 5.3,}986, 27,11,1986 respedtively
they were placed above the promotees of the year 1984 and
1985, it is relevant to submit that their respective fathers

were in service during those yearsy

{o) The Applicants §urther submit that the Hon'ble Tribuna
in para 25 and 26 of the judgement in 0.A.N0,1323/93 and

batch dated 13,2,1997 has categorically observee that there
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are several infirmatics in the seniority list like showing

the names of several dead officers and also those who

resigned and who were no longer in serxice and besides
inclusion of retired persons and also several persons wio

were transferred to other states and therefore these
infirmatics are by itself sufficient to vitiate the impugned
seniority. The &pplicants submit that the aforesaid several
infirmatics pointed out by the Hon'ble Tribunal are

still persistent in the present impugned seniority list,

For instance dead officers like Serigl No,214,286 etc. resigned
officers like S1.No.219,257,259 etc, and retired persons like
él,No.lo, 136 and also officers transferred to other States
1ike S1.No.265, 346, 400 etc. and besides about 150 Inspectors
already promoted as Superintendents before 1,1.1992 were also
wrongly included. This clearly snows that the respondents have
prepared the seniority list mechanically without application
&f mind and in gross violation of the observations made by the

Hon'ble Tribunal in the above said 0,A,

(P) The Applicanté also submit that there was a ban

on direct recnuitmént during the years 1983 and 1284

gg a result of which no direct recruitment'of Inspectors

took place and the applicants were promoted as Ingpectors
during the vears 1984 and 1985, During this period some of the
persons were appointed on compassionate grounds, like J.J.S. ,
pPrabhakaram at Serial No,191, S.Nagamaju at S1.No.193,

V.A,J,Bhagwan Das at 51,N0.,195 etc. a??élso under s»orts

guota like G.p,Vijaya Kumar at S1.No.185, G.Man Mchan at

S1,.W0.192 etc. and also inter collectorate transfers like

A.8bed Raj S1.No.200, Meena R,Singh at 81,M0,201 étc, withcut

b ]

subjecting them to any selection process but however they wer

placed above the promotee Inspectors of 1983, The Applicants
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submit that in as much as there is ban on direct recruitment
during the years 1983 and 1984 as per O.M.No,F,7(1),Eidated
. 1 .
3,1,1984 issued by the Ministry of Ein??e, New Pelhi and
assuch the guota and rota rule has broken and so the date
of entry into the grade of Inspectors should be the basis for
fivation of interse senicdrity as held by the Supreme Court in
’ i

A,Janardhan Vs, Union of India and others in ELT 1988(1)

Page 564,

(Q) The Applicants submit that they had filed similar
objections to the first responcdent through proper

channel against the placements shown in the seniority

list issued in Lr.No.CPII/34/12/97-E@7(?F? d§ted 15,10,1927,

but communicated on 5.11,1997, However the first respondent
has already made up his mind to brush aside’ their objections
and finalise the seniority, in which event the |
applicants who are continuing as superintendent of
Central Excise for the last two to three years will face

, Fhe)t"
reversion for no fault of &lr=m which will result in
irreperaple loss, In this connection, the contentions
of the applicants that the £first respondent had already
made up his mind as is clear from the letter C,No,

1I/39/105/97-CC(H2) dated 12.11,1997 e Chief
ahd q)bs bnmm]’e#@:{-ﬁ@@f\f@ 'W’ZVCJO 5/1" 12.12.97 .
8

Commiesioner, Hyderabad, The Applic submits that
admittedly the princig;es laid down by this Hon'ble Tribunal
in 0,A,N0,1323/93 and bkatch dated 13,2.1997 have been

given ago by vhile issuing the impugned seniority list.

The Special Cell constituted for preparing the seniofity
list in terms of judgement in ©OlA,No,1323/93 dated 13,2,1997
has also pointed out several informities as stated above,
The first respondent himself has stated the salient features

followed in refixation of seniority in para 8 of the

impugned letter dated 15.10.1997 and theze features are
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totally in conflict with well concldered Judgement of the
Hon ble Tribunal dated 13,2,1997, It is thus clear that the
lmougned seniority list hes been machanically issued ignoring
the conclusions, directions and observations made by the
Hon'ble Tribunal and is liable to be se a31de. The Appllcants
submit that non.exhaustion of alternatrve remedies lS not a
ban for Hon'ble CAT to interfere with the order passed in
violatipn of principles of natural justice as held by this
Hon'ble Tribunal in 0.A,No,343/93 dated 23.4.1993 between
Mubashir Hussain V. The Pepupy_Collec£or,:(P&V)gept;al Excise,
Hyderabad and others. '

7. MREMEDIES EXHAUSTED:—,*The &pplicants have no other effective

alternative remedy except to approach this Hon'ble Tribunal,

8. MATTERS NOT PREVIOUSLY FILEDOR PENDING:- The Applicants have

not filed any other O,A,/W,P, in this regard and such a case
is not pending in any court or authority of law.

9. MAIN RELIEF:- It is therefore praved that this Hon'ble

Tribunal may be pleased to call for the records relating to

revised seniority list of Inspectors of Hyderabkad, CGuntur and

Vizag Commissicnerates communicated as on 1,1,1992 by Lr.C,No.
I1/34/12/97-E,7(PF) dated 15,10,1997 but communicated on
5.11.1997 by the Commissioner of Customs and Central Eﬁcise,
Hyderabad-1, Commissionerite and quash the same by holding,

the impugned seniority list is not in conférmity with the
judgement in Q,A,No.1323/93 and batch dated 13.2,1997 besdides
being contrary to the dictum of law 3aid down by the Hon'ble
Supreme Court and also in violation of the O,M.No.

i -]
35014/2/80,ESTT(D) dated 7.2,1986 issued by the Ministry of
Personnel Public Grievance and Pensions)Department of Personnel

and Training,., New Delhi and also besides without proper mainte-
nance of relevant basic records and consequently declare that

the applicants are entitled to have their seniority fixed with
reference to the length of their service in the cadre of
Inspectors of Central Excise and Customs in the Commissionerates

of Hyderabad, Guntur and Visakhapatnam and pass such other orde:

/Contd.. 18.,
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orders as this Hon'ble Tribunal may deem fit and proper in the -r

circumstances of the case,

10, INTERIM RELIEF:-

ﬁpending disposal of the above O,A, itis
prayed that this Hon'ble Tribunal may be pléased to suspend the
operation of the revised seniority list of Ins?ectors of
Hyderabad, Suntur and Vizag Commissionerates as on 1.1,1992
communicated in Lr.C,No.II/34/12/97-E.7(PF) dated 15,10,1997
issued by the Commissioner ® of Customs and Central Excise,
Hyderabad-I Commissionerate and pass such other order or orders

as this Hon'ble Tribunal may deem f£it and proper in the circums-

tancegs of the case.

11. COURT FEE:~ , - :
I.P.0,Ho, & Date,: % ]Z}E??(_} 2] CH ’2(7»'”2257502 ‘«E‘
Nameof the P,O, which drawns Nee M—q?}q,}(cprrj'q Foe. .

12, ENCLOSURES:- : | Ve ;

1

I.7.0., Material Papers, Covers, Pads & ebypo

. VERIFICATION _
We, the undersigned appllcants, do heseby verify that the (ﬂ
contents in the above paras are true to our personal knowledge >

and legal advice f£rom our counsel and we have not suppressed
any material facts,

Hyderabad, ' Q})

WJQQ7 B - | o

Dated :

é;%) %&’1&~i;”ﬂAffg?

Signat

e of the Applicants

) Cven LQJ\-MMW(\_,

Counsel for Applicants.

#F
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- OFFICE OF THE COMMISSIONER,OF CUSTOMS AND CENTRAL EXCISE
HYDERAEAD -1 COMMISBIONERATE
AL BAHADUR STADIUM ROAD :: BASHEERBAGH :: HYDERABAD ~ 500 004.

C.No.11/34/12/97-E.7(FF) : |[Dated 15.10.97.

Sub:-Estt. - Revised Seniority List of Inspector of
Hyderabad, Guntur and Vizg Cnmm1ssionerates as on
01.01.1992 -~ Communitation of.

A revised seniority list of Inspector 0# Central Excise
in the Commissionerates of Hyderabad Guntur and Vizag as On
01.01.1992 is communicated herewith for rnFormat1on ancdi
circulation among the officers concerned. !

)

hecause of the fact that : | i

2 The revision ‘of the 5eqiority list s necessitated

i) the seniority list communicated vxde the Hyderabad
Collectorate’'s letter date 30.4.93 igsued from file
C.No.I11/34/3/93-Estt was challenged /. guestioned in
the Honourable CAT of Hyderabad by certain officers in
the grade of Inspectors vide leFerPnt DA No.1323/93,
285/74 and 906/94, ‘

ii) Consequent1a11y Hon'ble CAT ordered that the seniority
list as on 01.01.92 issued on 30, 04 9% is herehy
quashed and set aside;

iii) The (oFFiﬁial)'respﬁndents'May take su&h. consequential
steps as may be called for in accordance with the law.

3. In principle it was observed by the Ho%'ble CAT that:

i) The OM No.9/11/55/RFS dated 22.12.59 uf the Ministry of
Home Affairs and OM No.35014/2/80-Estt(D) dated 7.2.Bé
of DOPET are to be strictly adhered to in fixing the
inter—-se seniority of the Direct RPcruatq and Fromtees
in the cadre of Inspectdr, with a stress that OM  dated
7.2.86 is prospective in nature and also that these
aspects were not observed in the sen10r1ty list® issued
on 30.4.93 and; , _ ! , ;

ii) The rat10 between Direct Recruits & Fromotees in
placing them in the seniority fixation shall be 3 = |
either before or after the OM dated 7.;.86.

4. “. In light of the above ob%Prvatlons of the Hon'ble CAT
to refix the seniority in arrordanca with law, a "Gpecial Cell"
was constituted to study the issues’ conrernpd/related to the
fixation/revision of seniority in the cadre q{ Inspector and
report'it to the Commissioner. ! b
9. The report g:ven by the "Special Cell" was circulated
among the Associations of Supdts & Inspectors of Central Excise
in all the Commissionerates, calling for their views/opinions.

&. The response of the Associations, with reference to
this call is also considred while | revising/refixing the
seniority. The said response of the Associations was only 1in

suggesting that the r9v151on/r9Fixing ‘be done in accordance with
the law governing fixation of seniority and the same is in line
- With the observations of CAT.

Conte...2/-
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7. . Accordingly the revfsed seniority list of Inspectors of

Central Excise of Hyderabad, Guntur and Vizag Collectorates as on
01.01.1992 is prepared and is being communicatedlherew1th.

8. The ‘'salient features that constitute tﬁé ingredients of
the principles of refixation of seniority are aswunderz

i. The 3 : i ratio of DRs & Promotees is @aintained.

2. The instructions issued vide OM No.9/11/35/RFPS dated

22.12.59 of the Ministry of Home WAFFairs and OM
No.35014/2/80-Estt (D) dated 7.2.86 of Department of
Personnel & Training were complied with.

3. The ad-hoc promotees, were given ;plaCEmEﬂt with
reference ta the date of regularisatioq as per settled
law and OM dated 7.2.86.

4. Instructions: issued from the Board from time to time
with reference to fixation of seniority of officers,
appointed on compassionate grounds, sports quota and
inter-collectorate transfers were adhered to.

Y
?. All the controlling offiers are requested to check with
the service books of the individuals concerrned and a report
indicating the serial number of the officer and the result of
verification may please be sent to this office within one month
from the date of receipt of this list. 1In respect of some
officers certain columns have been left blank Ffor want of
relevant particulars. The requisite information may alsoc be
sent by the controlling officers to this office.| ’

10. Any representation on this seniority'list should be
submitted through proper channel before 12th December, 97. If
no representation is received on or before the said date it will
be construed that nn individual officer has pbjection te his
seniority and the seniority list shall be finalised.

(M.v.s.naﬁsﬁﬁjpﬂﬂpnl

COMMISSIONER.,

T o . . 1 !

1.a) All the Asst.Commissioners of C.Ex., in-charge of Divisions
in Hyderabad-I/11/111, Guntur and Vizag Commissionerates.

They are required to circulate this seniority list amongst
the officers working under their charge. If any
representations . are received from the indi&iduals in this
matter, the same may be submitted to Add]l .Commissioner (P&V),
Hyderabad-I Commissionerate.

1.b} All the Addl./Dy.Commissioners(P&V), Hyderabad—-1/11/111,
Guntur and Vizag Commissionerates. - ‘

. ; ‘
for similar action as above in the respective Hgrs.0ffices.
. i )
) They *are -directed to acknowledge the receipt of the esaid
seniority list, .

Copy submitted for information to Chief Commisstonér, Customs and
Central Excise, Hyderabad Zone, Hyderabad. :

Copy to Commissioners of C.Ex., HQderabad~II/IIf/Guntur and Vizag

Commissionerates - for information. J

!
Copy to Groupl "B’ Gazetted Executive Officers - Association,
Hyderabad, Guntur and Vizag Commissionerates,
Copy to Group ‘b Executive(Inspectors) OFFiﬁers Association,

Hyderabad, Guntur and Vizag Cnmmissioneratesgg i
nbe/.

ng;
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uDnc
1R/08/581 09/01/72 12/09/788 15/12/78 P
: unc
10/04/352 Q4/10/76 1&6/09/813 18/12/78 - P
ipc
02/06/4% OF/08/7% 16/09/780 15/12/78 P
ubc
O1/711/54 17/08/77 19/7/08/68 17,08/78 F
STENO
28{9@2@? ?7/@5;%?7}0f1ﬂ[38 28/08/79 f

AN

STENO
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B L T N AN R
i1 (: ) y (<5 ()
SHO MULAXMIRATYAM 10/06/64 2Y/07/87 1171191 11711 /9% % ORTS: y
: INSPR
NIC M. RAGHAVENDTR Rar UB/11 /750 L0878 Rty ents Di/12/78 F
Do
382 C.MANOJ REDDY 19/08/70 11,1197 Lissizee 4, DRAGFBRTE) - )
| , e T T T rnspR
SET G.V.MADHAY Ly J ;o 09/04/94  DR(SFPORTS)
' INSPR
534 M. YEDUKDNDAL L 10/04/66 27701 /86 11/11/91 11/11/9%  DR(SPORTS) .
: INSFR
585 F.VIJAYA RARU F0/2/50 1171074 2E/01 /88DD 01/12/78
12/08/90 LDC
586 6.SURESH BALL 22/06/61 04,0787 Y1711 79 14/12/89  DR(SPORTS)
unc
587 5.V DHANALAXMI 1I0/03/70 12711 741 12/11/91 12/11/93  DR(SPORTS)
: ’ INSPR
S88 K.RAKESH REDDY : 21707772 11/11,9; 11711 /51 $1/11/93  DR(SFORTS)
INSFR
TS89 ELEURUSHOTHAM 0209745 22/10,74 DES O S ROAN 01/12,78 &
LDC
870 N.VENKATESwARUL U 10/05/62 04/05/84 1i/11/91 11/11/93%  DR{SPORTS)
INSER
THE SENICIRTY OF THe FOLLOWING FROMOTEE - INSFECTORS WILL HE FIXED AT A LATER DATE DEFENDING o
ON THEIR PLACEMENT WITH REFERENCE TQ DIRECT RECRUIT INSFECTORS - e
SQIIAMFARIMULLQH_ﬁBﬁN ST TS /01 /5 1771074 O2/02 88 0 /12/78
Tens Ml RS S Lne
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K. V.RAMANA

N

569

570

579

R.RAJA SUD

P.GUNA Sase

U.RAJA RAM

HAKAR

AR

N.V.V.FRASAD

R.M.V.BHARADWAT

F. VL RAMANA

F.V1IAYA muMar

M.V RAMANG

J. VLV SHRYANA

MUR Ty

C.F48T KMumMar

Yo .
RERNADINE

SERAMAM

et ot iy sty e

NAYANS

13/12/86%
07/06/65
10/12/5
21/%2/&0
J0/07 /60
15/12/59

01/06/5

F1/12/68

20/05/67

28/10/5

11/704/41

- 24,07 65

.__..--.—_-.—--..-._._—__....-_.-..—.-.-—-.......q.._

15/11/09

22/10/89

2 21/11/73

20/04/a7

13/03/85

28/10/73
AN '

A

11/11/‘;’1-

AN

12714/91

3 Q4/035/74

12/11/91

28,01 /838

03/05/91
06/05/91
OI;Oé/BBQN
10/04/91
01/07/91
0R/07/91
28/01/88aAN
0B/10/91
11/11/91AaN
12/11/91
04/02/88
12/11 /91

11/11/”1

e e s gt et i ot . g,

/ 7/
INSPR

/7

INSPR

01/12/76
LDC ]
/7

INSPR

!/ /
INSPR

12/04/90
INSPR

01/12/76 -

Lo

/7
INGPR

11/11/93
INSFR

/s
INSPFR
O1/12/74
Lnc

12/11/9%
INSPR

it/11/93
CINSRR

DR{ICT)
DR(ICT)

E

DR(ICT)
DR(ICT)
DR(ICT)

P

DR(ICT)
DR{SFORTS)
DR { SFORTS)
E

DR{SFORTS)

- DPR(BPORTS)

....—.._..-.—.._._-__......_......_—.-_...-..._-_-..._..—-..._..__—.-_

_-..—..-.._-..-._-..._—.«—-...—.-..-.—--n.—.-._.-_..-.—
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b
e
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FETU (G0

SN aR
CHOVERRG VENEATA REDDY (8T
E L MADMHUSUDAN SAD (51)
FAYIMA

TAHERA

S.TARA SINGH (g0 j
e SHIARFAN 157
RV EATYANARAYANA MURTHY

T.NIRANIAN VARA PRASAD

YOVERNEL ST A (87

L EANNA

M.S.RAND

.lﬁﬁw .

Q3705784
Ox.w\.ﬁu....r_\mwb

18/04/464

S0/06 6T
2OHLO2 /47
O5/0&6/50

s T —
YPSOR 07

DY S0G S 54
O4/06/52

017,01 /64

i

.

Z22/11/50

2211 /50

2201 /90

16/10/74

12/0

232/11/90

SXLR2/90

1&/09,70

Li/08 /688

272075

=
()

227137940,
DRATISH0
MMMHH\QG
28/01/7860D0
4790

TR/ A90
F1/12/790
GI/10/90
G1/702/708aAN
IS/1G,90
15/71CG/90
Gl 11/90
O/ 02 /86

Q470391

14/09 /9%
INSFR

14/0% 72
INSPR

14/09/9%
INSPR

153/02/64
ubdc

14/0% /93
INSPR

14/09/93
INSFR

14/0%/93
INSFR

01/12/74
ubc

14/0%/9%
INSFR

14/09,9%
INSFR

1470993
INSPR

01/08/85
STEND

A
INSPFR

DF:

De

DR

DR{5.CFLL)

DR{ICT;

DR{ICT)

—t
0
-1

DR
hwv
FCTH

D¢
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(1) {2)
T
a4l V.RAGHURAM

$42 U.ABRAHAM (SC)
_:\
943 K.SUDARSHANAM (SC)

F.SRIKANTH (SC)

= MD.SHAFIULL AM

546 DH.RAMANA RAQ (SC)
947 PLPARTHI (80)
348 CH.NARASIMHA RATI (s

G347 OH.NAGESWARA P

S50 HLGRINTIVAS (B0
S35 NLCHAKRADHAR (50

DSR2 BLPAPG RAD {87

SEE L BATYANARAYANA

T e i e e L e o o e e e

16/702/5%

15/02/65

N Sy S—

01/04/68
12/08/49
12/06/63
12/08/64
O3/05/ bé
0% /0675

1270276
18/04/6%

OE5/06/42

._.-_-..—.---.-.—._-.......-..__.-...—..-.-_-.-.“...

26/06/77

--..-.-.--_.——.-,-..-.-..__.__-.__._-....___..——-——-——._-....._..._....__..

Z28/01/88DD

046/06/90

11/10/91

12/11/590-

19/11/90
18/10/72
11/12/90
AN

21/11/90
20/11/90
L 21710770
OR/11,/90

22/11/90

22/11 /90

11/10/91

12/11790—-

19711790

02/02/88

11/12/90AaN

Zi/11/90

20711790

O3/02/08

OF/311/90

2L/ /90

22/11/90

01/08/79
upC

14/09/93
INSPR

)
INSPR‘

14/09/93
INSPR

01/08/79
ubpc

14/0%9/93
INSPR

14/09/93
INSPR

/
INSFR

01/08/7%
upc

14/09/9%
INSPR

14/09/93
INSPR

14/09/92
INSER
15/02/84
!

f“J‘.

DR

DK
DR
bR
=

DR

bR

DK

o

—.—-—..—-...—__._._-_-...-_._..—-—......_-._._._—.-_._.—._-.._._-_-...

._.....-—.....-..-.-—-..--—..-..-.-..__._-—.__....-..—-.—-_....._....__._..-
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GINGH

SI1 ML VENRATESWAR

GEZ KL VENKATAPPATAH

SIS MDLEATALT

574 MUSHARAT RAT {

.

S35 FLSATYANARAYANA MURTHY

=5 - rﬂﬁ-f‘“;l FHSR

AT MUNIRMALS

ST P UDIGVITAYAM

5S40 Y. VIDYADI bR

{5

{5

ATy

S0y

I
S

)

G0)

(S0

YV NAMARE T CMNG MU T Y

(3)

i0/12/64 2

12/0%/50

JQ/08/67

L EOSOL Bh

15/02/54
15/08/51
2308/ 67
01/01/67
1G/06/6¢4,
1707 5
1S/06/65
1/08/67

14/G4H/ 464

O35

17/01 70

28/12/9C

27/12/90

tRA10/77

lé/711/90

28/12/90

La/08/ 78
AN

QI/12/90

22/101/90

19/11/%0

S/02,9

SOS10/876N

VELI2/90 OEj10 /507

27/12/90
16/11,87
16/11/90
28/12/90
24,02,97
28/01/0RAN
03/ 12/90
2R/11/90

19/11/%0

14/09 /9%
INSFR

1L/12/78
upc

s/
INSFR

14709793

INGFPR

14/0%/93
INSPR

15/12/78
ubDc
14709/
INSFR

14/0%/9%
INSFR

28/02/97
Inspr

15/12/778R
upC

18/09 /93
INSFR
14,09 ,97
INSFR
3G/07 /97
INSER )

DI

!‘_‘r

b

DR

D

Dl

O

B

C:;fi)A (é) (75 £)
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514 CH.RAMESH BARY

317 B.N.GOSIKE

SIBTS.HARANADH- — - — .

o197 M.S. BHARGAVA
G20 C.VITJAYA RHASKAR
521 NTTIRUPATHI rAD
.SRIDHQR

SR5 HONLOBATYANARAYANA MUIRTHY

JARANNADHA RAD

29/04/66

05/08/65

24/707/49

IO /05 L6

15/08/68
27703 /65
20/11/47
11/02/47
PR2/06/64
Z1 /0T /67
15/07/50
B/12/464

ey s
OGS0 5T

31/12/90
13/12/90

11/10/71

2QL12/90
17/12/90
13/01/70
19/12/90
18/02/91
17/12/790
O2/01/72
07/12/790

26/02/91

31712790

13/12/90

12/08/87

BR/03/91 Q4/0F/91

20/12/90
17/12/790
J1/08/81

T
19/12/90
18/03/91
17/12/90
i0/11/87
O7/12/90

26/02/91

14/09/93
INSPR

14/09/93
INSPR

06/08/78
STENOD

14.£09/93
INSPR

14/09/95
INSPR

14/09/97%
INSFR

15/12/78
ubnc

14/09/93
INSFR

14/09/23
INSHFR

14/09/93
INSFR

s12/73
c

- —DR.

DRk

DR

DR
DR

DR

-..-....._—_.-_-—..__....-.-._.._.__..,_..—-_____....._-..--—-.-_--—..-.—-—-..-.—--.

T o e i g e e i e st et et T T R e ey s
e —
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MUi=D . KMADICE FalkiHa

B

aé.

n
Vs

al

(Y
v L

BT L AN AN

AL AVT T SHANERR-

M. CHANDRATAH  (50)

ML EBRINIVAS

11

= GLUINAS RANJTAN

>

L MALATHI

L RAMAKR EERNA

DL EATYANARAYANA

L DAT AN -RAYANS

NEFZLAM SREEDHAR

T.VYIVERRANANDS (50

R ETERTIATIT KRR -

02 03/ 66 16L/03/92 16/00/92

D7/08/ET

¥

01/07/50 OS/05/74 25/02/8748N

1S5/07 /767

O/ 02/ 66

O1/07/65

OL/04/5%

01 /06/56

01/705/69

11/701/91

2R/ 66 1E/12/90

01/03/91
12/04/91
28/02/91
21/08/79
12/ 12/90
ST /RS0
10/ 12/90

O5/02/830
AN

12/10/90 12/10/90 T

11/01/93
13{12/90
01/02/91
12/08/91
28/02/91
17/06/87
12/ 13 /90
ER /D0
10/ 12790

RO /87

LHLOT/94
Inspr

/o
INSFR

14709 /93

INSFR_

O1/12/76
LDC

14/09/93
INGFR

14/09/9%
INSPR

IN/0T7 /93
INSPR

14/12/8%9
INSFR

/o /
INSPR

14/09 /9%
INSFR

VA4
INSFR

GE/12/785%

unc

K

D=

DR

DR

DR

DR

DR

DR

FJ

Resigned wef 3007,

Recioned wef

]

REes i gnedc

Resigned

Feeigned
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(r?? (2) (3) (4) Eii!s)
489 D.S.VIDYA SAGAR 20/06/49 23/09/72 03/12/84
‘1\\
490 Y.SRINIVAS REDDY 10/046/65 17/12/90

471

N.SIVA KUMAR

492 CH.RAGHLU RAJENDRA

497 M. SATYANAR

494 RLOMUERALTER

495 D.S.RAWAT

AYANA

15HHMA

454 FLOVENKATESWARA RAD

4577 PLERTEHNA

S8 M.

5
A
—t
!
5
i
A1

479 R LOSANTOGH

‘Tﬁwo ML VENEATA

g=1

FLIMRAR

AT Rt
L.'n“iflCi".f":T\Al

17/12/90

27/10/68 14/12/90

0?/02/66 14/12/920
07/01/5% 16/08/72
01 /06/66 12/04/91
17/08/&7 17/12/%0
04/,09/67 01/03/91
04/04/52 19/01/74
25 /07 /65 26/12/30

05/06/68 T4/12/90

16/08/64 29/04/51

L OS/89 O80T/ T

14/12{90
14/12/70
On/12/86
12704791
17/12/90
031 /03791
RO/0R/87
2H/1L2/70

TR/ 2/P0

25/ 04791

e ey k. A i o B i it A PR T T s e e e

14/12/8%
INSFR

14/09/93
INSFR

14/12/92
INSPR

14/09/95
INSPR

15/12/78
upc

14/09/9%
INSFR

14/09/93
INSFR

/7
INSPR

01/12/76
LDC

/
INSFR

14/09/93
INSPR

14/09/93
IMNSPR

DR

DR

DR

DR

DR

Di

D

e . e i B i Pt 3o b S Bt e e i e £

resigned wef 31.8.94

Resigned wef



(17 ‘ {0 (%) (49 (50 (&) (7 (£)
gy e __mﬂ_u_ﬂ—_q“__-__-mh_«_quh_f ____________________________________________________________________________ ——
A6 T REMAREET SHNG AT / / (_‘_)(_‘/0__‘-_.'./{?0 06/ 0%/ 90 14709797 DR{S, CELL )

INSFR
477 Mi o T 12/G6/55 10/05,/,780 27/ O /34 O3/ 12785 F
i unc
478 J.LINGA RAaTJY 20/0&/ 86 14/0B/63 P9 0L/90 / / DR(S.CELL ) -
e . _ INSFR
475 VENHETA RAMANA FEDDY 1?/05/é7f22/02/91 22/02/91 14/09/93 DR
INSFR
480 V.zaANIAY 01/01/68 04/703/91 04/03%/91 14/09 /97 DR
INSFR
431 K.VEREATESWARS FAG 23/08/53 12/12/78 13/10/84 01/08/85 P
STENO
482 G.M.ESHWARA RAN ZO/07/65 18/03/91 18/0%/91 / / D Resigned wef 10.9.91
INSFR
483 R.BURLIVA REDDY 08/08/64 15/08/91 15/08/91 14/09/9% DR
INSPR
AHA ALV TLEANA MOHAN LO/OS/ 65 15/08/91 15/04491 15/04/9% DR
' INSPR )
S VLN ATRERWARE BAn OaysB 47 3S5/01/7% 22/1 O/ 84 AQ3/12/85 F
' UDC
4L GLV L SRINIVASS o0 PRASOZ/LT 1T701/90 17/01 /91 S/ DF Resigned wef 11.5.Q
INSPR
487 L.S.S.SURRAMANYAM FB/IT/68 OL/0Z/910 O01/07/91 14/09/97 DR
‘ INSPR
3
#98 L BAnNa RO 21/12/65 11/0%/91_11/03/91 _ . 14/09/9% DR = B L .
INSFR
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(1) (2 (3) (4) (3) (&) {7) (8}
467 MLRANGANATH /7 26707790 26/07/90 /7 DR Resigned wef 11.5.91
INSFR
464 DEVENDER KUMAR— - — - — - - ., 25/05/90 25/05/90 . . ./ /. ok Resigned wef 10.9.91
: INSPR S T
4465 CH.KUMARA EARU 01/07/51 10/08/73 25/09/86 03/12/8%5 P
UDC
466 T.NALINI JI0/12/6T R7/0T/90 27/07/%0 14/09/93 DR
INSPR
4467 P.SREENIVASA RAQ 06/01/55 22/05/90 22/05/90 14/09/93 DR
INSPR
468 G.SATYA PRAKASH RAQ 01/05/66 30/04/90 30/04/90 /o DR
. INSPR
469 J.SESHAGIRI OZ/11/51 17/08/73 29/09/8B6AN 03/12/85 P
upc
470 R.S.R.LLSUNDER HUMAR / 27/11/90 27/11/90 ‘ /7 DR Resigned wef 1.10.91
INSFR
471 N.SRINIVASA RAT 21/06/45 29/06/90 25/06/%0 14/09/93 DF
INSPR
472 FLOMOHAN GANDHI (£X-5) IO/QL/SH 11/705/90 11 /05/90 14/09/93 DR
INSFR !
S7E PLOPMAHAROOR AT WHAN OR/QCH/EF 2R/09/72 29/09/86 _ O3/12/05 P
. B . o - o Unc
47T OH TIESHATH TRAN 5y - - TLRT0G/ S LY O9/EG O GE/ - L& /G99 DRICT Y _ _ _ _ N B
INSPR n -
& o RO DR Q404750 OL/OT /R0 0L/ 0T 90 L& 07 /93 DI (TP
IngeR
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450 T.RAVI VERMA (S0) 01/01/65 09/11/89 09/11/8% 14/G9/9% DR
INSPR '
4513 . VENKATESHWAR RAD (ST) 01/06/60 OZ/03/88 31/10,89 14/09/92 DR : .- - = = ==
. INSPR N

L 19/12/57 ”9/01/90776}01)96 14/09/9% . DR(COMF)

452 PLSURYA FRAKASH RAQ
— - - - ) - INSFR L
453 D.MADAN GOFAL 10/10/47 24710772 29,08/86 0Z/12/85 P
boe

SO/06/ET 28701 /90 24701 /90 14/09,/93 } MP
INSFR . T

454 HAMIDULLAH KIHAN

455 S.NAVEEN JOHN 1Z/09/68 25,01 790 25/01/90 14/09/ 93 —wDR{ COMF)- -
| INS#R T '

14/09/9% . DR (COMF)

2T/12766 OL/02/90 01/02/90
: S ~ INSFR

456 R.RAMACHANDRA MURTHY
OZ/i2/55 %"**

C 397 ELFRAZADA PATNATI L S OR/OSBR IO/ TR 29705 ,868N
unz
4GB FLRAVINDRS ' 05,/0%,/67 .i/ﬁmn O TL/0H/048N O2/02/97 DR
409 PLMANGHARA REDH 7 LS/03/648 Z0/07 /50 50,07 90 LA/09,9% D
INSPR
460 MOHD, AEDUL RAG Stoyuw WI/10/6T 02/05/90 0%/05 /96 14/09,97 DR ;
' INSPR o
L 4b1 S EaMs MURTHY LO/Q7 /51 1E/08,5 1E/0% /86 QI/i2/8% 0 s - o e
e o - Uoe R
462 FsRavAN o s ASAOTSEE DESCE son s e sny ARG o
- ' I
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438..K.RAMA RAD {sC)

39 MICHQKRQPANI (SC)

442 P.RAVINDRANATH (8C)

- A4 GOVINDA RAD

;T
T

EASA =

[0p;
-
A
x
Is

AL SINGH (5C)y &

aJu {82
RAD (S0
(5

15/08/51

01/04/59

2O/ 11/61%

05/06/5

19/11/52

15703765

T01/06760

01/08/58 20

10/04/48

14/11 /762

29/05/59

CL/GE AT

[N]
)
~ ~
e

g

~
on

11/10/74

25/07/86

17/11/8%9

05710789

2 31/01/89

07/01/78

10/11/89

17/11/89

05/10/89

12/10/89

31/07/86

10/11/89

15/10/91

;%/QZ/GQWQQ/Qﬁ/QZ
Gl OZ/ 76 i5/07/86
DHY1/569 o/ 11/89
250470 ZS/O&Y?J
L/SURSET Q9 s
e oo VIRV A=T

—

(&) (7) (8) -
15/02/84 p )
upC__ L - — S .
14/09/93 - DR B
INSPR T
14/0979% Dk -
INSFR
14/09/9% DR(ICT) ] L
INSPR - -
15702784 B —
UDC
13/01/94 . DR
INSPR
Ya/0959%5 om
LANSBRE.
20/03/94 DR .
INSPR
0Z/06/85 R
UDC i
16/01,/52° Dk
Inspr
14,0993 pr - B )
INSPER - — — — —
14/59/,9%  pR
INQPR
;"?:"/‘_sf/“f} =
Do



RN D

SVOEANDE RAD (S

475 Ly

SuE UHONARASIMHA MURTRY

327 1.AMRUTHA FANT (80)
428 5.NAGESHWAR RAD (S7)
426 T K, KANNAN

470 1.GANAPATHI RAO

431 SHIVAJT RAD

PRASADA RAD

4725 BOMWWHERIRE

H43b CLF. alRLOMON SUDHAFAR LINNIT

VE/1Y/57 02/09/88 QR2/0%/80

15/700/467

QY01 /52

01/06/61

15/132/44
20/02/57
12/04/50
24,/ 08/50
07 OT/AG
12/08/66

O7 /08 /60

1&/02/6%

16/09/80

21/10/72

07/09/80

20/04/75

QI/18/77

28711 /85

QY /07 /00

11/07/772

21 /046,87

I0/06/82

12/05 /39

14/0% /88

21 /07 /84

Q7 0%/68

0O1/09/88
Q7 /08/88
Oe/10/86
l&/lﬂjﬁ&
DE/07 S BA
21/06/09
Q047809

12/05/6%

INSFR

L0/ 590
INBFR

s
/

15/02/66

unC

INSFR

14/09/93
INSFR

15/02/84
ubcC

14/09/93
INSRP

;s
INSFR

15/062/84
Linc
INSPFR

14/,09/972
INSFR

14,709 /9%
INSFR

D

D

Dk

DIk (ICT)

F

DROICT)

DR{ICT)

DROICT)

DR ( C0OMP-)

CONTD

’ . i

Ph VIV : -

‘."e,f;,ml' oL .‘-_-'_. .
!

e

e e e

Recianed weft 7.12.57

Resigned wef 3.10.86

Resigrned wef 14.8

G BT

<
7

“
A



N
TFP ML ML LR

400 AbHA AL

401

. SUDHAKAR

ST SRR TS

{—1\-1-.—— ![I lr "'11

REDDY

B0 JAMEROSE HARRY

~

407
404
405 J.V.
A0y D.FRANGT S
07 VLREVATHT
THE

408 BUIA

S OARPIN D

M. RAGHUNATH

AR

M A TNAR AN

RA=30100 4

T.SANNT BAIL

V.SATYANARAYANA

TEARAT

Y

pes T T

ATV SRV AwIN

OL/OZ/70

OB/0G /63 DF /02 /84

TTI10/65

12/03 /éc 04,02 /883

12/09/84 18/032/752

17/706/59 2&6/075/85

297027868

O7/11/62 13/03/883

12/708/502 Q108,77

RLOTSET7 LO/GE/88

a1/ TH/OT /04

10/06/60 117047886

”“/Ué/r” Q1/31 /70

(5 (6 (79 (&)
TASOR/ 04 CL/01/79 P . “\
UnRc
02/ 07 /68 14/09/97 DRISFORTS) I S

INSFR . eiecem ==

R7/01/88 / DR {SFORTS ) ICT to Madras on 15.7.91

/
INSFR
14/,09/973 DR(SFORTS)
INSFR

G4/ Q2R

OL/01/79 F Expired on 22.8.96

une

21 /0% /836AN

14709 /97
INSFR

19/G2/88 DR{ICT)

2R/02/08 / DR(S.CELL?Y FResigned wef 18.4.89

INSFR
DOD-GZ.03.88

14/05/93 DR {COMF)

INSFR

11/03/88

OYSOU/TY F
ubDeC

G1/07 7836

14709795 DM COME)

INGFR

10,0 /,830

L4/05/9%  DRCICT)

SPR

20705 /88

14/09/93"'D§(@PDR%53 ' T
INSEPR. . — - = = - . |

11/04/,88 .. -

OY/01/79 F
i1DC

QY07 /H6

CONTD P&GE:23



(1) (2}

431 ALV SURBA RAQD
T417 T.SRINIVASAN

417 B.R.PILLAI ]
414 S5.V.S.S5.R.KRISHNA RAD
415 M.KAMALAKAR RAD

416 K.BALAJI

417 K.APARNA DEVI

418 A.V.S.JAGANNATHA SHARMA
ALY FOHD L SHAT TR AM . HAN
S0 DUNLANANTIHA NARAYANG
AT TLSLEYS K IRAN

S0ON L B A

1/01/60

01/09/62

08/10/60

09/01/40
27/10/58
C1/03/61

19/06/63

29/07/53

29/0T/465

L7083

05 08 /45

09/02/82

27/09/85

19/0Z/84

i8/10/72
29/03/82
OL/03/87
I0/0%,88

24/08/77

YO/O% /780
12/70% /80
12/11/77

S oo Now)
19709780

e T s e e e e e L Y A o e e i s LA ok i Bt e s e P

2/05/88

05/06/88

07/07/88_

02/07/86
ol/ca8/88
11/08/83
30/0%/88

OR/07 /84

14 /09 7820

Fyom g T 20D g
GO ST

4 EQFt e} !
o A

T 14/09/93

Inspr

__18/05/93

Inspr

15/02/84
UDC

14/0%/93
Inspr

14/09/93
Inspr

/7

28/08/79
uDC

/7

INSFR

14/09 /932
INSFR

7 /

INSFR

15/12/84

(7)
DR(ICT) |
DROICT) -
DR{ICT)
P
DR{ICT)
DR(ICT)
DR
=
DR
DR
D&

o

e e e e e e o e e — e e s

ICT to Madras

+

Fesigned wef X1
Fesigned wad 1



. - 31 —
A T T T e e
(1) (2) (3 (4) (%) {&) (7) (8)
- 285 BIBHARAT RAD (&0) 02/07/51 02/05/71 28/02/86AN 15/12/78 F
= ubc
386 N.BALLA VENKATA CHENNL (8T) 01/07/50 20/11/72 12/03/84 : 15/12/789 P : e e e
UDE e e e e s
=87 BH.CHANDRASEKHARAM-— -~ — - — - T 0s5/08/49 18/03/70 13/03/86 15/12/78 p-
i unc
388 V. HANUMANTHA RAO O1/07/82 29/04/71 12/03/86 1%/12/78 P
: : Lnc
S8Y R.OMLLLKAPOOR O84/04/48 14/01/72 O4/07/86 15/12/78 F
upc
ST0 PLRAMA MOHANA RAQ 10/02/749 30/09/76 06/03/86 15/12/78 F
uDc
391 0,RAGHURAMAIAH 14/01/51 31/07/76 0S5/03/86 15/12/78 F
upc
LEYSONAGRESWARA RAN O0L/0B/51 10/12/76 26702 /846AN 18/12/7F P
' unc
9% H.QENHATESNQRLU OF/QAS/EF R7/09/76 277037084 OL/OL/79 F
unc
IES BLITTAL &A0 ' 15712741 09/12/76 0L /04/86 OL/01/79 F
unc :
S0 PRADESR DIGHE 21/0R/ST 13/04/77 27/701/88 O1/00/81 DR{SFOETS)
LDOC
SFE VUTINOTHY 2al)L ' 26/03/61 0B/10/0T 2701 /RE VA AOT e DR SEORTSS ' o . . -
o - - ' R B Inspr_ . o . - = - - B
LR DURASR Mg gy i - - iéng}ﬁﬁ ]3/07/84 BRSO A S PEEEGRTS )
s s .



ST O A AN R IIATESY

74 DL BLRLSHARMA

378 K.S.R.MURTHY
376 R.KRISHNA EUMAR RAI
e
I77 KLPURNACHANDER RAQ
378 R.VENKATAH
379 PLCHIRANJEEVI RAQ
OO BUEHABYA VISHNG
TOY KL G RANGANGTH
THTOFLIANAHTRAMAT an
DN FANDURANGA A0

SHS ROV RAMAN ST

YO/ 8
P0G 4T
_1_ i/i/ 62
2%#09/57
157085 /51
21 /05751
01 /08748
O4s10/457
03/05/43
D4, 063 /4a
Q1707 /53
13/05/5]

T4 /07747

dR/NGLTT L2098
ZOLOESET Fas08/07
O8/07 /86 07/08/87
27707784 11/12/,87
1S/ 072 12/69/85
l8/10/72 27/09/0%
23/10/72 o4/09/8%
Ol/11/72 146/09/35
2ESLO TR 2E/O% a5
TL/OR/75 17/09 /685
Oes04,74

Y1/00/72 Otrox/sas

2?/01/73AQE/03/8&'

SEAO2 /868N

i4/1%2/839
Inspr

—— 14,17 /89
Inspr

/7
19712778
unc

15/12/78
upc
15/12/78
tJbc

15/12/78
upc

18/12,7%
uoc

YE/12/778

Lne

O1/09/74
Stenno

15/12/78
unc

T XE/12/78
une

DRA(Comp )

TTTDRTICT Y

DRICT)

CONTD PAGE:31




_._....._.....____._.._.__._._._..-......_.___.........._._.-..--.._...__.._._.._...._—..._-._---._.___,__-—-—..-..-_._-.—.-..._—.—.__.__,___...‘-_.—._-.—-”.——.—

359 T.KRISHNA MURTHY

=60 AHMED HUSSAIN
61 6.SARVESHWAR RAD

6D FUOVENEKATA SURYA PRAKALGH

A6E P LHHYAM

S6H4 K SUBRARAYA GUFTA

65 ALANTT REDDY

Rt T SRV g B B

THT BAJILD

04/08/460

18/11/60

19/310/60

04/11/50

13/07 /6%

15/09/60

14/08/64

13/700/51

OS/05/62

- .
20/11 74618

11/01/72 12/09/85

19/05/87

15/05/87

19/05/87

20/01/72

22/09/87

11/05/87

O5/05/87

21/10/72

D1 0R57

19/05/87
153/05/87
12/05/87
10/10/83
22/,05/87
11/05/87
O%n/0%/87
Z1/08/85
15{@4/87

i a g ST
RN A LIS VAR

Inspr

: 15/12/78

‘ubc

14/12/8%9
Inspr

14/12/89
Inspr

14/12/89
Inspr

15/12/78
upc

14/12/8%9
Inspr

14/12/89
Inspr

14/12/89
Inspr

15/12/78
unc

14/12/89
Inspr

14/12/87

inspr

PR

DR

D
DR

DR(Comp)

DR{ICT)

DR{Comp)

DR{Comn )

-—-——-———---———-—-—--—--—-—-—--—-—-—---——-—-.————._——..-.——.-—...——.—--——.—...._.—_.--..—_._..

—-—-——--———-—----———----——--—-—--—--—-—-.——..-—.——-——-—..—...—...——_.—.—.—_—..._-..-_—.-._-.



f-1

CONTD FAGE: 29

T () (%) (4) (%) (6) | (7) (&)
T T e T e e s e e m.-m—-“-————"_y"’"'“"""'“_“""‘"-*—-——-_._._________________'_‘____h._m-ﬁ_-_”_——ﬁ"—“mm—--ww”“m&hm—-&u“u_-—_———_'——-——-p—-_————.—_‘—v——"—uﬁ:ﬂm_--
FAG L L SHDHAKAR REDDY Y, / /  01702/87 /o DE(ICT) ICT to Madras
“x, .
247 N.F.RATNAKAR 01/05/52 01708/75 18/02/87 01/06/81  DR(Smorte)
LDC
%48 MOHD.HUSSAIN L 20/10/50- 17401777 1270978SENT T T 15/12/78 F
S | ’ uDc
I49 M,PREM KUMAR 14/09/53 03/10/76 18/02/87 14/12/89  DR(Sports)
Inspr
350 8.YADAGIRI 04/07/55 02/11/76 18/02/87 03/09,79  DR{Sports)
LDC
351 M.B.G.TILAK 2 /07/56 01708/77 16/02/87 (602,88 DR(Sports)
' LDC
782 6. MAHAMOOD O/ 05/46 O&/12/71 12709 /850N 15/12/78 P
unc
TSI FLGABHTDHAR (G /0660 23/02/04 18/02/87 (8/12/89  DR(Sporte)
' Inspr :
A PRARASE BATY QLGS 62 DT/04/04 LEH/OD/RT 14/12/69  DR(Sports)
AN Inspr
LSS UM SUDHAKAR FETLY s 6T 01 OB B4 100D /87 o) iores DCEnerte
Inspr
356 PLMDHENA RAD G1/07/52 21/12/71 12/09/256N 15/12/78  F
une
T RARERTAR R OG/O8/ 6T 07/ O5/B4 16/02/87 14/12/89  DR(Sports) . . e
s = = T 7 — e e T T 'I‘nspr-* '* = 07 . .
SOBFLREGAUR R4S (50 Lo - 0B/OL/EY 21/05/8T 21/05/87 T14712/89 DR
A ' Inspr



& ha 27 -
(1) (2) (3) (4) () (&) (7} (8)
333 C.MOULY RAC (S0) 09/06/58 10/03/87 10/03/87 14/12/89 DR _
Insp{ L —_— —
333 7P.RAMA MURTHY T 10/03/486 01/05/66 26704785 01/01/78 P
: une ,
335 N.NARAS IMHUL L (5C) 01/07/56 01/04/87 01/04/87 14/12/8%9 DR
Inspr
336 T.CHENNAKESHAVULLY (S0) 01/07/4%9 08/04/87 00/04/87 14/12/89 DR
Inspy
337 S.V.RADHAKRISHNA CHARI (ST) 01/07/60 30/04/87 30704787 14/12/89 DR
) Inspr
IZB B.ANANDA RAO C1/03/52 29/04/71 26/04/85 15/12/78 P
- upc
339 K.PRAKASH RAD (SC) . 08/06/50 16/03/87 14/03/87 14/12/89 DR
Inspr '
40 M.LOKEIWARA =AQ0 10/08/49 31/01/72 30/04/85 15/12/78 =
unc
Z41 CH.SURRA FAO DL/07/50 30707775 Z0/06/85 15/12/79 P
unc
342 UHORAMEARU GY/G7 /590 11/708/75 20/06/85 13/12/78 P
, : Unc
r o AN B UDe o e e
TS KRG HNG mEDS LA/7Q8/S0 29/12,/7 1 12/00 /554N 1S/712/753 B
Uhc
TARE 4 SEETATSETPAS SR B 3 DR /05 /45 SG/0207 0% 02,07 Y4s9070% Di{ Comp )

(h=ne



{] i?} {3 (4)

TROOM, puwara GANE S QL/QT /65 11 /03,87 . 14/12/89 D
Inspr

igi/@.BHégumR RETHIY Y7/07/6% GY/03/87 00/02/87 14/12/89 DR Resigned wef 7.8.92
: Inspr ] s — = e T

322 FL.VASUDEVA RAD o — - —29/0B/ST 12701773 (5711784 15/12/78 P
- — - unc
‘ '
IRE H.MURAhIHRISHNQ. 16/@8/61 1O0/03/8B7 10/05/87 14/12/89 D
Inspr

324 Y.S5.VL P LEAMESHKAR RAD - 19/07/64 O6/O3/87 O6/0T/87 14/12/8% Dife
Inzpr

3% KLOMANTE Ran FL/0R/60 GS5/05/87 OS/00/87 14127689 DR
Inspr

376 ALV.PRASADS RAD 18/04/51 18/01/72 14/12,/84 15/12/78 F
. unc -

FE7 HLLAKSHMIPATISY _ O&6/Q5/61 04/00,/37 Gas0G5/87 14/12/89 Dk
Inspr

‘H.HHUPQL REDDY VA4 V7/Q03/97 17 /0587 14/12/8%9 D+ Recigred wef 19.10.87
Ingpr

R CMASHIINDARA SHER NS O7/07/50 LO/05/87 10,0/,67 14/12/89 DR
Inspr

IS0 VOVIANABARATE KUMGE 0B/0&/50 19/01/72 20701 /8% 15/12/78 0 F
UL

FI1VLONABARATU I/01/5Y 184/03/87 14/03/G7 l4/12/89 DR . - - -
- - B Inspr ) - = - =

CIEZ P, hAVhMﬁJl MAU ) , = 0&/04A/48 TO/O05/07 50/63/87 14/1%:/8%9 D
- - Inspr

CONTD PAGE: 77



e — e T T e e o e e e Ll iy e et T . i Al £t e e e e} S o T b e T e S YT TS i St . PR At $or e e e . P Bty e e Bt e o e A b . Bl PR s e

T T T T T e e e e e e e e e e  —— i . ot et e

t

J07 7AREENA BIGUM

30B.SYED HUSSAIN ABIDT

309 SYED BAQUER ALL

(;fjo'p.MANGAIAH PANTULU
L

-FPHANI

SJAYAGDPI

LVORAMANA MURTHY

ElMAR

ORI NG TN

LELRDRH BEOTH)

AT CTIT N s o
G NN DR

< bt i 3AIN

— R I

31/07/6

70;}55;51
16/05/55
01/08/4%
27/03/55
04/06/60
10/01/60
T1/07/51
07/04/64

11 /07/60

0L/Q7/63

185/0G /4%

2 D402 57

03/03/86 05/03/84

18/10/73
17705775
AN
02/12/80
30/06/82
0&/09/82
15/10/,70
27/11/86

17/712/R6
AN

1/ 12784

A/ /71

i

AR
-

20/02/86
20/02/86
25/06/84
27/05/86
16/046/86
Oﬁ/QB/Bé
17/,09/84

27/11/786

17/12/78668N

i9/12/86

Q507848

Dt GO /T AN

e et . AL B e o P Sl S ok S et S e S P S S SR R i b ST A

Expired on 17.4.92

(&) (73
14/12/89 __DR(Comp) - — - — = — ~
Inspr .
01/08/81 DR (Sports)

LbC {
035/12/78 DR{Sports)
Lpc .
05/02/77 P
Steno
14/12/89  DR(ICT)
Inspr
14/12/89 DR{ICT)
Inspr
14/12/89 DR(ICT)
Inspr
15712778 P
unc
14/12/8%9  DR{Comp}
Inspr
14/12/89 ﬁR(Comp)
Inspr )
,14/1:’/89 Br"(CDmf)) . - -
InSpr
o

1G/12,/78
unec

ey

to Cochin on 11.3.

14/ 2780 “he )
Irmo -

9z



\ | & o ) RIS i ittt
G N
R/ 07/ 64 IR
Une e
C (€55 FLVINGD RAD (S0 16/07/57 10/07/86 1070386 7 14/12/85 DR
T o
S e TTT05/05/55 24701 /86 rosres e
a 74774‘_,7-—4-444AA4 l.' - Inspr—
fgl{éiié*TVIjﬂYA RARL (5C) 01/11/59 13/03/86 13/07,/84 14/12/89 DR
_k‘jiigg)‘h‘gg In5pr
298 M.AFPALAKONDA 26/08/52 16/08/77 07707764 . 1&/04/76 P
Steno
279 MARAGHUNATH BARU (50) 15/02/59 20/07 /06 20701 /86 e
E i Inspr
i\3?9JM'RAMﬂ RAD (8T) 11/706/60 21/03/84 146/12/85 14/12/89 DR Resigned
| Inspr
S01 KLRATASEFKHAR HEDDY O1L/70Z/641 OR/10./85 D910 /85 14/12/,89 DR{Sports)
Inspr
SR RART HISHEN ZFET OL/06/45 11/048,74 QAR08 /84 01/08/86 F
Stene
ZOF 5L PANDURANSS [ AH 1B/05/51 27/00/75 07 /02 /6600 e
Inspr- | . e . P 77‘7‘7 | 7 .
e S'V'Lm‘?\"“”“”“f\lTH RED 05/06/51 30/04/77 GS/02/86 /09,79 DR(Spdrtsjfr -
‘ LDC P .-
N TO0S FLA.RAD 06/05/59 11/07/84 G3/02/86 - 14/12/89 -
Il ) . _ -t . o . - Insp'-

4

06 RLEUSA BUMaR o L AS/0T/49 05/10/70 12/07/84 15/12/78
—_— - unC




282 A.CHANDRASEKHARAM

283 T.VENKATESWARA RAD

—— - 2B4 V.V.LAXMI“NARASAIAH

2. IMMANIEL DIWAKAR

.WIJAYA KUMAR
287 D.SAI RAMESH

288 K.GOPAL RAOD
<§§E>M.ASHOR RAJENDIR
200 ELARFA AN

RATA RAD (50)
by RV VEENS (501

LT HALLART (500

(4) @5)

" 14709/61

14707750

15/06/60

21/048,71

Q3/0Z/86°

09/02/84

03/03%/86

C02/710/59

22/08/62

20/06/40

19/05/62

| S/06/5F

1%5/12/744

27/07/461

20/02/760

01/708/54

11/03/86

11/03/864

0&H/02/86
AN

06H/08/86
J1/16/85
25/ 11/66
28/10/85

0F/12/85

NR/12/085

11/03/86

11/03%/86

27/06/84

06/ 03 /8B6AN

06/08/06

Z21/710/85

Q7707784

28/10/85

0/12/85

Q12,85

14/12/89

"Inspr

15/12/78 :

ubC

14/12/8%9
INSPR

14/12/89

Inspr

/S

1412799
Inspr

14/12/8%
Inspr

/S

QV/12/74
unc

14/12/89
Inspr

14/,122/89
Inspyr

14/ L2/89
Insps 7

DR

DR

DR

DR

"DR

DR

Resigned wef 1.46.88

Expired

Resigned wef I0.46.87

CONTD PABGE:24



T e e e e e e e e e e e e e e e e e

FLGRINATH

C.SRINIVAS

C.NAGANATH

D.H.NAGESWAR RAQ

M. K IRTIVASAN

F.V.S5.8.SRINIVAS

T.CHAKRADHARA RAD

5. PIRASADA

[

e BESHAGIRT RAQ
HONMARENDRA KUMAR
JVIJAYA BHASKAR
M. UMAKANTHAM

M. VENEATESWARULU

RAD

0Y /12761

12/05/61

!

0O&L/OF/B6

21/03/86

Q&/OT /06

21/03/86

31708/50
28/01/60
28,/ Q7 / b
28/0%/67
09704747
01707761
21/05/61
12/08/59
12/09/45

J0/05/60

15/G1 /60

17/11/70
O06/03/86
10/,03/86
27/02/86
Q5/12/70
EH/OL /B
0O/ 0E/86
12/03/86
Z2E/04/71
04,03/8646

28/02/86

14/12/62
0L/03/86
10/03/864
27/02/86
20/01/84
Q&H/03 /846
0g/08/84
13/03/86
15/02/84

04/05/86

20/02/86

14/12/89
Inspr

14/12/8%9
Inspr“

15/12/78
unc

14/12/89
Inspr

i14/12/8%
Inspr

14,12/8%9
Inspr

15712778
ype

i4/12/8%9
Inspr

14/12/89
Imspr

14/12/8%9
Inspr

15/12/78
une

14/12/89 - -

Inspr

14/12/89
Inspr

DR

DR

DR

DR

DR

DR

CONTD PALE:=23




¥

.NAR‘ASIMHA REDDY

01/07/61

256 G.GOPALAKRISHNA RAC

258 K.RAMACHANDER RAD
/<§%E>S.HANQKQ DURGA FRASAD

260 J.V.SRINIVASA CHAKRAVARTHY

261 F.GOPICHAND

267 B.VENKATESWAR RAOD

26T FODRNACHANDER RAD

44 SUBRATO DUTTA

-CHARLIEES

JOrEAREADA RAJU

s&H MUPULILLA REDDY ) e e

19/01/61

01/01/86

23/12/85

01/01/84

23/12/85

05,09/ 40
06703767
01/08/6;
0R/12/61
15, 09,4%
05707 /62

084/07 /62

153/11/°38

1S/09/860

10/02/864

18/03/70

06/0 2/ 86

17/03/86

Ob/O 2/ B6

12/032/70

2E/02/86

O4/03/864

04/03/86

20/07 /70

10/02/86
09/12(83
04/0Z%/864
17/035/8B4
0&L/03/86
21 /12/83
25/02/86
Qa0 /86
QA /03/86

21/12/8%

OL/OT/086
AR

4=
SiE ._-/ £33

(7) - (8)

(&6)
14/12/89 DR
Inspr
14/12/89 DR
Inspr

A DR
1S/12/78 P
upc

/7 DR
14/12/89 DR
Inspr
14/12/89 DR
Inspr

i2/78 F
une
14712789 Dix
Inspr
14/12/89 . DR
inspr ,
VA4 L
=SRS58 P
Lo
i4/12/89 DR
Inspr

Resigned wef 18.35.846

Resigned wef 2.4.86

ICT to Trichy on 19.



DR -~

—— e At —d —

CONTD PRGE 2]

¥ - 20
{1} (23 (3) {(4) (3) {&)
™ALE BLERINIVASLLY 0%/06/51 04/04/74 OH/12/83 OL/708/76 F
_ Steno
247 B.RAMACHANDRA RAN 16/07/60 31/10/85 Z1/10/85 14/12/89 Bk -
- — e —_ —_ —_ _— —_— e — Inspr
! .
244 T.S.5.N.RAVI PRASAD 01/06/62 10/10/85 18/10/85 14/12/8%9 DR
Inspr
245 Y.V.V.SATYANARAYANA 02/05/61 04/11/88 04/11/85 14/12/89 DR
Inspr
Y&G V.BURYA PRAKASH 14/07/47 23/07/70 1S/12/83 Q1/12/76 P
unc
247 D.VISWANATHAN 08/06/55 14/12/78 16/10/85 14/12/8%9 DR
Inspr
248 S5.SRINIVAS REDDY 28/09/61 24/10/85 24/10/85 14/12/89 DR
Inspr
Z4£9 MANTU VERMA 07/06/60 18/10/85 18/10/85 14712/8%9 Dix
Inspr
230 HUONARAGSIMHLOD OR2/02/51 Q7/01/70 0R2/12/873 a1/ 08/76 F
unc
231 G.UDAY EUMAR 12704761 08/11/85 08/11/85 14/12/89 DI
T : Inspr
“52 FLBHUVANESWAR RAO 24/06/61 04/11/85 04/11/85 14/12/89 DR
- : ' Inspr
- ZN3 ALRAVI KUMAR REDDY - .. Ll 01/01/462-25/10/85 25/10/85- 14/12/8%° -
R . N e - . Inspr  _____.
254 VURHASKAR RAD (8C) O02/0%/46 24711/70 15/12/83 01/03/,78 F
upc



A 1 @\) - 19 - .

.

Imspr

CONTD PAb

i ) ) - - . - . v - }
~, (1) 2) (3) {4) 15) : (&) (7) (8)
229 KIRISUNANTHA RKIMMAR Ol /06751 15711 /74 28/06/85 .  ,::/ 7 DR(Sports)
. . . , LhC
230 KANITRMAL YUMAR Zo5/0B/46 307/087/66 06712783 S 03/12/776 P
unc :
T2317M;VIJﬁYﬁfEHRNﬂRA;BABU 15/07/30 29/084777 03707/85 - O3/09/79 ° DPR(Sports) — -
L o o . — — T T ' . LbC
232 TBLERTISHNA CMURTHY 19704/54 02/06/82 15/07/8B5 13/12/89 DR(ICT)
_ Inspr
233 B.TIRIIPATHI RAQ IS/07/57 29/04/82 15/07/85 - 14/12/89 DR(ICT)
Inspyv :
234 N.VIRAMANA RAD O9/02/45 21/07/66 18/12/83 01/12/76& F
4pC
235 DHINNA “SATYANARAYANA 01 HOA6/D3 15/99%16«07!@8/85 14/12/89  DR(ICT)
- Inspr .
TRTE TS IMURAL TKRTSHRA -RBF12755 21/02/80 08/708/85 14/12/8%9 DR(ICT)
Inspr
AST7 TLRAMDAING (ST 12711/57 25/08/84 10/08/85 /S DR{ICT)
238 VONITAYAGERHARAS REDDY Q&/MI/S0 V77048774 ©2/12/83 18/04/76 P
Steno
239 P LOHANDRASERHAR OB/Q5/57 30705783 AZ/09/85 14/12/89 DRE{ICT)
Inspr
240 A DL IR DB/OG/ET 25716785 25710785 14712789 R
Inspr
PrTLSRIIAAS - - G6/10/60 08/12/85 04/12/65 14/12/89 DR — -



11/07/62

2&8

218

!

by

9

22Q

226
?22?

-228

CH. GANKARAN RATL (S0)
SYED EASHEER AHMED
K.BARY RAJU (SC)
H.5.NASKAR (SC)
N.A.T.V.SHYAM EARU (SC)
¥ . RADHAKR I SHNA

P .5.RAJASEKHAR

N.NAGARATU

Bolo =00

D.SIDDAIAH
M.HANLMANTHA RAD

F. Vs RAMANA -

05/05/4835

1

18/06/59
05/07/59

2/11/57
0b6/0b/40
14/01/63
12710757

20/ 12/ 34

01/04/4%
11/02/54

16/12/60

......-_..._...,....._.._...-...._..__..-._.-.——u_......_.__......._...-—.—.--——--—.-..n.._._—...._._—-.-u—.—._.-——---..._.._..............._——-.—_........

11/02/85 11/02/85

02/0%9/65

1B/12/83

31/701/85
11/02/?5
12/02/85
22/09/65
11/01/8%

AN

J0/06/873

J0/04/66

12/01/76

08/12/80

31/01/85

11/02/85

12/02/85

0&/12/83

11/701/89A8N

O7/01 /85

2/04/85

0of/12/83

25/05/95AN

10/04/85—-

14/12/89
Inspy

Q1/12/76

—upe —

14/12/89
Inspr

14/12/89
Inspr

14/12/89
Inspr

01/12/76
uDnG

14/12/89
Inspr

14/12/89
Inspr

14/12/839
Inspr

01/12/76
upc

10/C6/85
Lpc_

“14,12789
Inspe

-.—-.-.__.__..-.__._........__..._......_.-.-—__.___...._.-...—._...-._.....__..__.-.—_-__

DR

DR

DR

DR{Comp)

DR(ICT}

DR

DR

DR(ICT)

Resigned wef 20.10.69

DOD~24&.12.848

Surplus Cell

(nominated non 19,03,8%)

High Court Order

CONTD PAGE:19
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10/09/82.

EO4HI.PRANAVANQNDA

205

206,

Q7

208

209

210

w14

Dy

K.5.6.5.KUMAR
CH.ANJANEYULL . .
0.V, V. 5. BHASKAR
G.L.N.REDDY
K.NARAYANAN
F.SREERAMA MURTHY

V. SREENTIVASA RAG
KNLOTCATYANARAYANA MURTHY
T,SRIKQNTH-HAGU

ol TRRAN MOHAN RAD

oL ks FEDDY

17/01/57
%0/12/58
15/06/45
25/07/55

01/04/56

30/01745
04/11/60
0%/11/60
O2/09/60

14/04/40

08/04/81

27 /047 64—

02/12/80
AN

15/10/80

0B/O1/S3

11/12/64

01/03/85

27/02/85

Q4/03/85

/7

13/707/84
01{08/84
15/12/83
11/08/84
24/09/84
0&6/11/84
1%/12/85
Q1/03/85
27702 /65
Q4 /05780

G&/12/83

15/710/50 01/03/8% O1/0%/385

2GFOT /B0 R0 OFBET 2R/ 00 /85

e i bty s B et P s e ks S Wy s g

—— — s —

14/12/8%9
Inspr

/

- T 23712775

ubnc .

/7

¥4/12/89
Inspr

/7

01/05/74
unc

14/12/789
Inspr

14/12/839
Inspr

14/12/89
Inspr

/7

14/12/89
Inspr.

T 14717/89

Inspr

_...__.....—......__.-..._.....___.___._._,._.__...__....._......_....._,_.__._._._._-—--—--—-—--

(7)
DR{ICT)
DR(ICT)

_;P .
DR{ICT)
DR(ICT)
DR(ICT)
P
DR
Die
DR
;
DR
DE

Ewpirec



V - s a——

14/12/8% __DR(CaRp )

inspr

I_Q—sp.r__,___
™ o™ o . . ”*____H—V‘_—Fh_
192 B.MAN MOHAN 23/06/62 16/07/88 16467764 e
_V—V_‘_____--_“_V_F Inﬁpr.
e e TTI07/56 50/06/6a - - B
194‘EE;SQMABH§NDRA RAD 31/12/44 D%9/01/65 27/06/8% 0R/07/76 P
: : unc
IR 195 V.A.T.BHAGWAN DAS . 06/10/55 21/09/84 21/09/84 14/12/89  DR(Comp)
Inspr
196 Y .VENKATA SURRA RAD 25/10/51 13/09/84 13/09/04 14/12/89 DR High Court Order
Inspr
197 K.VENKATAPFAIAH 11/02/52 12/09/84 12/09/64 i —
Inspr -
198 P.VIJAYASARADHI 01/04/4% 12/01/65 01/06/8% 01/08/76 b
une
B 01/706/53 11/09/648 11/09/84 14/12/89 DR High Court Order
Inspr oL
200 A.OBED RAJ 24/10/56 29/11/B0 14/03/04 14/12/89  DRUICT) -
Inspr
2C1 MEENA R.SINGH ) 22/07/55 03/09/76 01/706/84 22/12/81  DR(ICT)
Inspr ..
» 2072 x.v.v.smmeswﬁﬁn RAD 07/01/85 14/10/45 ?b/Q@[ﬁs i
t - :
20T K .S.8.V.FRASADA RAJU ‘,fr*"x‘,,ﬁf0§/58 sty ot o 3
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(3

180

181

182

183

184

135

184

1897

188

CHTRALLA SATYANARAYANA

K. RANGAMAMBA

SHAIK MASTAN VALI

A.NATARAJ

K.SATYANARAYANA

FP.SUDHAKAR REDDY

M.A.RIZWAN

G.P.VIJAYA KUMAR

ILR.VITJAYAM

K . SANGRAM

k. SUDHAKAR
DHOTAYARAMA

MD L SalzeEM

(5T)

(STY

RADO

=

- W i el S e b VR it e s S B S S S,

To18/05/4%

05/06/62

21/06/57
10/07/%56

01/02/41

08/07 /60
15/048/55
01/07/41

O3/01 /59

Z2/02/58

14/06/86

09/09/63

23/06/87

06/07/87
14/11/83
0L/09/63
02/11/83
/ /'
01/08/75
17/11/67

AN

23/02/84

22/02/64

02/09/ 6%

{3) (6)
23/06/80 18 /07/75
' + UDC
22/06/83 14/12/89

o a "Inspr
06/07/83 14/12/89
- - ——" T Inspr_
14/11/83 14/12/89

Inspr
21/06/83AN 01/08/73
o une
02/11/83 14/12/89
: Inspr
14/11/83 ;S
16/01/84 15/12/78
Inspy
11/04/83AN 01/08/75
unc
2R/0R/84 14/12/89
Inspr
17/02/84 /7
22/02/84 14/12/89
Inspr
146/06/83 OL/09/74
— - Steno—

CONTD

Resigned

Fesigned wef 13.6.85

(7)

_;f S
DR{Comp)
DR{Comp)
DR{(Comp) tf
P
DR{Camp)
DR{Comp)
DR{Sports)

Die
DR
D
P — -

FabErlb
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1467
148
149

170

173
174
175
176

177

C.6.RADHAKIGHEN

K . GOPALASWAMY

E.VENKATESHWARLU

. RAMA RAD

CH.BHASEARA RAD

I.VEERABHADRA RAD

S.A.KABEER

M. SAMEASIVA RAO

5. RAMAMOHANA KRAD

MATTA VENKATA RAD
B.S5.R.SUBRAMANYAM

MOHD . MAHARCDE AL I

NONR KHAN

11/06/35

0X/01/34
01/12/%7
15/06/37
11/05/4£
20/0&6/42
1S5/10/42
20/08/36
0/10/37
15/0%/42

2a3/08/47%

18/03/41

16/ 10759

08/07/35 25/11/99 29/12/78
1

10/04/57

20/04/61

01/09/61

11/08/62

28/09/62

31/08/62

AN

01/06/60

0%/03/61

08/12/61

20/09/62

217087637

15/712/78

01/0%/79

24/08/79

28/07/779

QF/08/79

21/08/79

09/11/79

20/02/80

20/02/80AN

20/02/80

07/0%/80AN

07/08/81AN

07/11/73
upc
O7/11/73
upc

07/11/73
upc

01/08/74

upc

01/10/74
upc

Q1/046/75
ubc

01/06/,75
ube

01/0&/ 76
ubC

Q7/YL/773
upc

o1/08/74
upc

01/10/74
uoe
21/0Q&8/7S
unc

SrIpT T ;H\r’-L? R



it T T L e €11k 12511 e Y U Rkt e 44 e o S BT Akt ket Skt AP At O PR A S M Wi M e SpSin S A TR U S i S S S o T e ey st A L A s i e Pt e Sy B e S i ik A1 Al S . M S g Sty S b S W T S o T (e S S M —— — — rn ==

152

154

159

) (2) (3 wm
{&7 T.MASTAN RAO 01/07/40 05/
K. PARTHASARATHI ] 04/07/34

MOMD .MASTAN 01/01/37

K.G0PALAKRISHNA MURTHY 01/07/35

ISMATUNNISA RBREGHM 1&6/12/3

M.SHIVATAH 16/02/36

K.SRINART RAD 24/03%5/34

BL.OOVINDARATULL OL/ O/ 34

D.OOWRI SHANKARAS KAD O3/0Y /357

160

143 MJNLSOMAYATULL
F 1462 3, J.KRISHNA
£ ML EA AL HEG

OL/01 /35

15/09/7354

LhEOEET7

Sy aels Py

(4} () (6)
05/06/61 12/05/78 0L/08/74 F
, : upc .
_Q4/09/57 172/08/78AN 01/08/69 | F
- Steno
10/02/38 21/03/78AN 01/08/4%9 P
Steno
C1/08/56 19/08/78 Q7/11/73 i
unec
25/05/56 19/08/78 QF7/11/73 g
unec
135/01/87 21/08/78 07/11/73 P
unc
OS/04/757 18/08/78 Q7/11/73 F
Une
153/02/38 21/08/78 Q7/11/73 F
: unc
1470280 24/,08/78 O72/113/73 P
LDC
21/02/750 28/08/78 OF/Y1/73 (g
Une
2R/0/5E 07/09/78 O7/11/73 =
15/048/5% GYAa 147280 - O7/11/73 o
unc
ISV RV AIE] o OF /e /7 =

AT

s T S P A o S A T i i A A . i S e e S — T A S S v e A L P S S S A e e —




o ey = - e s, e
T e L
r T e e,
e e

" -
v

N k1

LI . LY r]

t o

[

R &%)

141

14

144
145

{ e

15

P sure o
A EICTI EFATRF AT RS tnl e

ST
TS

ML VERNEATADHAR ]
S.PADMA FAg
SHATE RAHMATSL U AH

DOADIMNARAYANA ~URTIY

ALLAKSHIL KANTR =pn
V. RAGHUPATHI £00

b KOTESHWARS 2a0
R.RAMQCHANnaﬁﬁ

M. PANDURANGA PAG

D.EBATYANARAYANA

2ESNGS LA IO RS

B1/04/ T4 23/09, 58
07 /ChsIR

14/12/35 02/01/759
1S5/0%/T6 10/04,59
OF/ 11740 DA/0E/59
DG/CB/AT 15702771
01742/ 7% ia/zozﬁv
L2/12/34 00701760
Gag05_3é 05x01/&6
17/01/36 31/10/60
077127736 04/03 /461

O5/03

1

_ rEy (4 (3}

1 / 3 o ; -‘, ):

1 :"‘ﬁf sy

1L/CE/ T

L1/08B/77

OGRS T
G907/ TEAN
ﬂ?/ﬂ?/?ﬁ_
6?/02/78
2G/0A4778

12704/78

cY %
cioee RubaTn .
778370

GFLYY/TT
LDo
G/ T
onc

Q7/:3v/73
oL

G7/11/72
N
07/11/73
ungc
15717975
Stenc
GTILLYTT
usc
a7
e
GTIILITS
Une

Q7/11/7%
unc

M e R L AR Ak e AR e e R ey et b e b
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128 M.K.SURRAMANYAM

129

130

135

V.L.NARAYANA

" SYED GHOUSE

6. SOMASUNDARA RAO

KL.NARAYANA MURTHY

N.V.S.RAMACHANDRA RAQ

S.VENKATESHWARA SARMA

SYED KARIMULLAH

F.HEHASKAR

Fo SURRAMANY AM

MLV LSATYANARAYANA

FUSURALA SURDA

il

12/08/53
27/10/4G
16/10/35
09;08/52
30/05/35
23/12/40
16/07 /39
51/07/37
12/08/4%
12/06/40
15/07/33
26/02/34

O&4/04/57

-..—...-..--..-.-.—-.—--.—..._.——...——_———.u-——.—-u-——

01/08/85

04/10/78
02/07/66

03/02/56

22/11/79
21/02/58
10/05/61

230/09/583

09/05/61

12/04/62
14709762
10/01/57
04,/,08/57

GR/048 /57

04/10/78

272/12,78

12/08/77AN

22/14/79

12/08/77AN -

11/08/77
O5/02/75
12/08/77
Q2/046/77
la/08/77
11/,08/77
12/08/77

2AR/08/77

.-.-—._-_--.-...--—..-——-.......-—-—_—_.---....--.—-—_-—-.._._——-—._.__—.—-.._.-..._-_-_.-....._

~01/08/85

01/08/85

01/08/85

01/08/85.

01/08/85
14/12/8%9

01/08/469
Stena

01/08/69
Steno

Ol/0B/49
Steno

07/11/73
unc

07/11/73
uDe
07/11/73
unc

DR

)

DR

DR

— et e



o

116

117

s
&1
h

(<3

I OKLCHANDRA SRWHAL

M.V.SURDA a0

K.RAMESH BRRU

5.1 RAF T
HK.BULLAIAH
FaoT.VENUGOFAL
S.KRISHNA MURTHY
B.SUDHAKARE REDDY
ELNARAYANS MURTHY
FLONAGARSTA RALG
L VL BURRAMANY &M RATU

N.VENKATA RAJU

CHINNIMILLI STAYANARAYANA

)

14/05/0%

01/06/52

18/06/53

15/08/33

08/10/34
26,07 /53
19/06/54

26/ Q8 /55

0L 07/50

O1/03/56

Q1/06/52

OL/06/53

0e/10/78

0&/10/78

03/10/78

0/09/78

0Z/10/78

26/09/55

G4,/10/,78

0&6/10/,78

08/07/78

07/710/78

06/10/78

QC7/10/78

15/09/764

e e LB
(5 (6) (7) ()
GS/10/78 01/08/85 DR h
06/106/76 01/068/8% DK
03/10/78 01/08/85 DR
30/09/78 01/08/85 DR
3/10/78 01/08/8% DR
29/01/77 01/08/85 P
04/10/78 01/08/85 DR
0L/ 10/78 01/08/85 DR
08/07/78 01/06/85 DR
07/10/78 01/08/85 DR
06/10/78 01/06/8% DR
07/10/78 01/06/85 DR
R ARG
01/08785 DR o B

30/09/78

CONTD PAGE:L1
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101 V.5.R.M.KASHYAPA

102 D.V.S.R.LINGA MURTHY

103

104

105

107

108

rog

110 P

it

SHAIK NAZEER BASHA
P.SIVAIAHK

F.NARASIM iA RAND

N.V.RAMANA RAOG

V.RAMACHANDRA REDDY

F.VIJAYA HKUMAR

Bo.NDOMA T4y

[ ~ s
DB OANTEY

30/07/52
12/08/53
17/12/44
01/0LH/ST

O4/03/52

22/05/53

08/07 /52

C09/046/54

10/08,/%4

2007/ B

0&/10/78
06/10/78

02/01/465

04/10/78
AN

06/10/78

*08/10/78

0&6/10/78
04/,10/78
12/12/78
OS/10/78
AN
04/10/78

Ca/10/7R

24/08/74

06/10/78
0hH/10/78

29/10/76

0h4/10/78AN

Q6710778

04/10/78

0&6/10/73

Q4/10/78

12/12/,78

OF/10/78AN

Q410,78

Q410,78

OL/YO/TH

T e T e e e e i e vl e v o oo A e 17 et T S e S i e e

01/08/85

01/08/85

01/08/85

01708785

01/08/85
01/08/85
o1/08/835
C1/08/85
01/08/85
C1/08/85
01/03/,85
C1/08/85

01/08/85

DR

DR

DR

DR

DR

DR

DR

DR

DR

CohTD
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21

92

93
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N.V.SURRBR RAD

K.RAMI REDDY —

S.V.HANUMANTHA RAD

F.SESHAFARA RAOD

T.SATYA MURTHY

M. ADINARAYANA

MLOERIGHNA MURTHY

TILAK

[ < S

FRAGAD RaU

B DUKRGA

N.RAM REDDY

N.L.N.PRASAD

F.PRAGANNAS KUMAR

ZRASIZ/E8 QY /AL/7T7 ORI/

22/7Q4/325

12711782

’

T30/12/50 270/ 73

!

24/01/;4
10/05/48
21/05/54
OL/O7 /5
15/02/37
24 08,/54
09 /07 /53

O&/10/487
20/05/41

0L/04/5%

16704754
21/09/70
05/10/78
07/10/78
05/05/%1

04/10/76
15/12/70

12/12/78

28/08/ 633

Y2706 TS
TOL/11/77
10/09/75
01/02/78
OSs10/78
Q77107741
2T/I0/T7 6
Q4710778
15/12/778

13/12/708

25/10/76AN

O7/1G/,78

07710778

01/0R/BS . DR

01/708/85 F

01/708/8%

01/08/85 P

01/08/85 DR
O1/08/8% DR
01 /08/85 DR

01/08/85 F

aO1/Q8/8%5 DR
0O1/086/85 DR
01/08/85 DR

ot/08/85 P

Gl/08/85 Dfs

o
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74 A.KANTHA RAD

75

76

77

78

79

8O

81

#33

4

5. LAKSHMINARAYANA

6.SRIHART NAINU

15/07/53

19/08/5%

5. RAVINDRANATH

V. S5.HARARBOPAL

M.SUBREA RAD

N.V.RAMANA MURTHY

B.NAGENDRA RAGC

TV HNARASTIMHA KUMAR

CRANGASWAMT

SNVENKATA SURDA RAD

REDDY

10/07/52

Q5/01 /352

01/07/35

15/C1/51

02/08/52

07/12/52

21/02/728

17/05/52

04/10/34

01/04/52 O1/11/77

_____________________ e B (0
25/09/63 01/11/77 01/08/85 DR

01/11/77 01/11/77 01/08/85 DR

01/11/77 01/11/77 01/08/85 DR - )
09/12/75 01/11/77 - 01/08/85 DR

01/11/77 01/11/77 01/08/85 DR

26/08/53 01/08/72 01/08/85 P

26/08/71 01/11/77 01/08/85 DR

01/11/77 01/11/77 01/08/85 DR

01/11/77 01711777 01/08/85 DR

0?/12/55 01/08/72 01/08/85 P

01/11/77 O1/11/77 o1/08/85 DR

09/11/52 01/08/72 orsoBsas
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61 6. SATYANARAVANA RAD__. . _;.__*j/nt/a:_LJ/oafjﬁ 16/ SELTT B Y VR i _ _ _ -

57 G.KRANTHI KUMAR 0L 68737 1T/0A/56 U077 17747

. AN

L7 EHAJES MUSHTAQ HUSSAIN _- 1O/05/55 01'/053/'75 O/ 0ORFT77 17/50/7%

&4 D.SUKUMAR DE/OP/ED GL/08/77 QL/08777 17/:0/7%

65 D.ARDIFP DAS X1 /10/52 11/01/74 03708/77 17/ 10477
‘64 G NAGARATACHAR ' L QLI/07/58 31705756 02/07/76 1T/VOITT

67 P.VENKATA MIRTHY LR/ 06/ 0 /08/77 01/08777 17/20/77

48 SYED SAFOARLDDIN - 79/05/4% G1/0R/TE QT/0B/77 17/15/773
47 K.NARASIMHA RAD ‘ L QL7077 OR/04/57 OL/CT/TS 17/ /79

.?Q RAHAMAT JAMEEL HAGGUANI 10710752 Q1/708/77 0L/08/77 17710479
71 SYED SHAHEED WASEEM o 17710749 19/0R/76 13/02/78 jo/08/85 DR
B . - . 05/06/46 19/05/76 19/05/76 ~  01/C0B/85 “DR - o - -
72 ON.IOMI REDDY
7% R.D.N.PRABHAXKAR O7/12/8% 01/08,77 01/08/77AN 01/08/8% DR
- AN
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49

50

(2) (3)

48 ;?;6;;;;—;;5 _____________ o 05/09/37
K.NAGAMOHANA RAD 16/03/49
SARDAR BASANT SINGH ' 01/07/35
J.VENKATA NAGARATU 22/05/52
5.5.5ASTRY 17/12/53
N.VENKATESHWARUL iééoa/sx

AKRAR ALLT [AIG

-

L SARASCHANDRA

<

LCHANDRAMOLLL I

M.GOFALSHRTSHNG

]
e

TLYOUSLIF ZAT

06/08/55
13701 /52
06/06/53
30/09(51

04,06/ 354

21/05/%;

25/07 /448

02/01/61
15/02/74
12/03/56
24/03/77
20/07/76
30;12/71
29/08/75
26/07/77
21/07/77
RIIOTITT

18/04 /54

61 /68/':72
15/07/74
06705/ 75AN
24/03/77
20/07/76
14/06/77
14/06/77
2E/OTITT
21/07/77
2E/07/T7

Y2/07/78

D1/OB/TE O9/0LSTT
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RESOTLFT
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17/10/7%

A7/10/79

17/10/79
17/10/79
17/10/79
17/10/79
17/10/79
17/10/79
17/10/79
17/10/79

17/10/79

17/720/7%
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1) (23 , (5 (4) {(35) (&) {7) {83 .
2 S e e e e o e e o S ; ———————
3 ANWAR HARGUANT 11/07/37 01/08/56 04/12/75 15/12/78 N
»>. T6 RONABESHWARA FAT 25/02/51 24/05/76 30/07/76 15/12/78
e 7 —N-HALARAMA =R TSHNA “**““0?706765—06709/76;06709776' 15/?2?78' Somes—- =
8 G.J.FHAN ;20/03/50 21 /0353775 27/14/76 15/12/78
J2 M.5.5TVARAMAN 24/04/33 03 /12776 Cl/12/76 15/12/78
40 G.S.RENUKAFPATHI 12707752 QI/12/76 QV/12/76 15/12/78
41 M.MOHAN REDDY 19/0&6/50 0S/11/73 Q1/12/76 19/12/78
42 &G.JAYARAMULU - Q1/07 /756 14/05/56 0Y/07/76 19/12/78
4 H.DHQRMQRHJU 18,02/ 16/12/71 01/12/76 15/12/778
44 C.5.J.R.SOMAYAJULU 15/08/52‘ /7 D1/12/76 15/12/78
4% LGLOVENKATARPATHI RAJU 20/08/37’0?/03}5 Q07707776 15/12/78
;; 46 HlUNDESHwﬁRA RAC 19/10/32 0i/12/76 0y /12/764 15/12/78
e AT PNAFQHHHE—H;NA;AD -. — _10/0?/'32 01/12/76 1;1/ 1?_/_7;_ N 15/1_2/.?18+_;_ o S —
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22 6. LAKSHMIKANTHAM

-
23

24-M . VENKATA SUBRBA_RAD. _._

MUBASHIR HUSSAIN

23 M.L.SATYA FRASAD

26

27

28

SHATE MOHAMMED ALI_ABAKSH

E.

5.

M

2
T

VEERATAH

SIVARAMA VARMA

- SHANKARA RAO

SNVICTOR BABUY RAO

<ALUNGRAYANG

« SURESH

ML SALEREM

VIS AN OMIE YU

]

02/05/54 19/0q/76 19/03/7&

11/02/51

‘;Mq* -~ 23/03/37
13/08/5%

20/04/53

12/04/57
01 /06/51
15/02/34
20/07 /39
15/09/264
1Q/09/92
La/07 /573

20/02/34

21/01/72

01412735,

19/05/74

31/05/76

15/02/56

19/05/74

15/03/36

19/05/76

14/02/56 O7/40/75AN

19/05/764

19/05/76

2104/ 05029 L1475

15/12/78 .

- R - e
Vo om s e o

T issizme
19/05/76 15/12/78

30/07/75 . _AS5/12/78_
19/05/76 15/12/78
21/05/76 15/12/78
08/10/75 15/12/78
19/05/76 15/12/78
11/10/7“ 19/12/78
19/05/74& 15/12/78
15/12/78
19/05/76 15/12/78
19/05/74 15/12/78
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(1) 4 () (3} (%) (%) {(6) (7) (8 g ‘ ’
9 P,SURAARAYA SAGTRY 0S/06/53 19/05/76 19/05/76 15/12/78
16 T .E.VENKATESAM O1/07/74 17/04/54 28/04/75 15/12/78 e T T
11 F.OBULA REDDY 01/07/44 _20/0% /7(““0/0?[76 19/12/78
._____;__,_——-—--:—_'___Tf ' -
w~?~"“124ﬁﬁﬁb:ﬁABOOR 15/03/54 19/Q5/76 19/05/76 15/12/78
13 M.DEVARAJAN ) 106/12/54 19/05/76 19/05/74 : 15/12/78
14 A.SUBERA RAD 153/07/80 15/07/74 10/05/76 15/12/78
15 E.SHYAM SUNDARA RAD ‘ 28/12/54 19/05/76 19/05/7& 1%/12/78
16 F.ROSI REDDY 16/12/51 19/05/76 19/05/76 15/12/78
17 MADALA KOTEZSHWARA RAOD TO6/05/51 19/05/76 19/05/76 15/12/78
18 A.5.M.MOHANA RAD O1/01/726 20/04/54 11/08/75 15/12/78
19 G.I.AKSHMINARASATAH 15/05/51 10/07/70 19/05/76 15/122/78
2Q.S.RAMESH RARY , 27/05/51 19/05/76 19/05/76 - issi1z2/78 - T ' _ e T
F1M.VASUDEVA MURTHY. .. == "7 T10/10/34 26/09/55 04708/75 15/12/78
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.:5??&-’ ‘ . . . :
RENTORITY LIBT (F INBPECTORE DR HYDERABAD=T/T11/171, GUNTUR AND V
‘COMMON CADRE AS ON 01/01/1992.

I1ZaG CUBTOMB AND CENTRAL EXCISE COMMIBEIONERATES

S.No“ﬁame of the OFfFficer ‘Date of Date nf entry.in Date of Direct recruit/ Remarks
S/8hri/Smt/Kum Birth e e e e Confm. promotee o
Govt. Present & Cadre in e e
Service Grade —.which—coenfme — r——r —=——-—=—=
—(19 (23 (%) (4) (s) (&) (7) (8)
! P.KRIGHNA MURTHY 02/09/38 06/01/56 22/05/74 01/08/75
2 D.PEEMANANDA TARL 11710744 30709775 30/09/75 01/08/85
T D.VIVENANANDAM 12/Q09/50 15/05/76 1S/05/76 15/12/78
4 T.NAGESHWARA RAGC 19/01/51 19/05/74 19/05/76' 15/12/78
S D.IACTINTHA SURRA RAD 24/10/54 19/05/76 19/05/74 15/12,78
S ALMADHUSLIDHAN REDDY 26/12/52 19/05/76 19/05/7& 1S5/12/78
7 PRASANILT PATHAK ID/1U1/53 20/05/76 20/05/74 15/12/78 Seniority revised vide
. C.NO.I1/26/4/92-C5
‘ dated 19.07,97
HAVRATABOFALA Bag 2H/08/52 19/05/T6 19705774 5/12/78
T e TR
_ — | _ . -
- - - . o e —- - '
- ) e — — - CONTD PAGE: 2




A 110, 9411/55-AP8
: Government of India
Ministry of Home Affairs

Hew Delni, the 22nd Dec., 1955,
1§t Pusa, 1981.

QFFICE MEMORANDUM

Sub : CENTRAL PRINCIPLES FOR DETERMINING SENIORITY
OF VARIOUS CATEGORIES OF PERSOHS EMPLOYED I
CENTRAL SERVICES.

% hk
As the Ministries of the Government are aware,
instructions ﬁave been issued from time to time regarding
the princinles to be observed in and the method of determining
seniority vide Office Memorandum cited belbws:-

(i) Office Memorandum No,30/44/48-Apptts., dt. the
22nd June, 1949;

(ii) 0.K.No.565/28/49-DGS¢apptts.) dt.the 3rd February

1950 and other subseguent O,M. regarding fixation
of seniority of ex-employees of the Govt.of Burma;

(1ii)  O.M.No,31/223/50-DGS,, dt.the 27th April, 1951 and
other subsequent 0.M, regarding fixation of
seniority of displace Yovernment servants;

(iv) ©O.M, No,9/5%9/56-RP3,.,dt 4th August, 1956;:

The instructions contained in the HMinistry's 0,M.No,30/44:
48-Apptts,., dated the 229@ June, 1949, were issued in order to
safeguald the 1eterest of'displeced overnment é;ivants'
appOlnted Ee the Cen;ral Servires after partltlon. As it was
not p0531ble to regulate the =enlor1ty of only dleolaced

overnment servants by glvmng them creclt for prev1ous service,
the 1nstructlons were made _applicable’ to all categorles of
persons app01nted to Central Serv;ces. ‘The or1n¢1ples

ﬁ

contalned in the 22nd June, 1949 ordérs were extended 0.

(i) Ex—Govt.servantb of ‘Burma appointed to Central
services; and

(11), The employees of former Part-B States taken over
. to the Centre as a result of Pederal Financial

Vs . .
A sintegration.
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S
Y The instructions contained in the Ministry's Office
Memorandum Ko,32/10/49-CS, dated the 3lst March, 1930 and No.
32449/€s(C), dated the 20th September, 1952 similarly

xEjE regulate Central Service.

2. The guestion has been raised whether it 1is necessary
to continue to apply the instructions contained in thé Office
Memorandumjcited abovee Displaced Governmént Servants have by
and large been absorbed in the various Central Services and

¥

their seniority has been fixed with reference to the previous

service rendered by them, Similarly, the senibrity of Ex-em-

&

ployees of the Government of Burma and Part 'BY Stateé as well
as of candidates with war service hag already been determineé
in accordance with the instructiohs cited above, As the speci-
fic objects underlying the instructions cited above. As the
specific objects underlying the instructions cited above have’
been achieved, their is no longer any reason to apply these
Tnstructions in preference to the normal principles for deter-
mination of seniority. It has, therefore, been decided in

. consiiltation with the UPSC, that hereafter the seniority of

e ‘ all personé apoointed to the various Central Services after the

date of these instructions should be determined in accordancé |

with the General Principles annexed hereto,

3. The instfuctions contained in the various office Memo-
randum cited in Para-1 above are hereby cancelled, except In
- :

regard to determination of seniority of persons appointed

to the various Central Services prior to the date of this
Office Memorandum, The revised General Principles embodied
in the Annexure will not apply with retrospective effect, but

will come into force with effect from the date of issue of

Y
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)
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(1)
£l
W
=8
(1)
-»

these orders: unless a different date in respect of dny
particular service/grade from which these revised
principles are to be adopted for purposés of determining

1

seniority has already been or is hereafter agreed to by this

Ministry.
sda/-
(V. VISWANATHAN)
Special Secretary to the Government of India.
1
To
all of the Govt, of India, etc. etc.

%m’NTzﬁy .
cunivl
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ANNEXURE

GENERAL PRINCIPLES FOE DETERMINATION OF SENICRITY Tl THESE
CENI'RAL SERVICES. L

1, (i) These principle shall apply to the determination of
senigrity in Central Civil Services and Civil Posts
except such services and posts for which separate

principles have already been issued for may be issued
hereafter by Government.

Ministries or Departments which have made separate

rules or issued instructions on the basis of
instructions contained in the Ministry of Home Affairs,
0.M,No,30/1/44/48-Apptts,, dt,22nd June, 1949 are
recuested to coconsider modification of those rules or
instructions on the basis of those general principles.
However, vhenever it is considered necessary to follow
principles different from those laid down in this
Memorandum, a speclfic reference shoudd be made to the
Ministry of Home Affairs will consult the UPSC. As
regards in@ividual cases, the Ministry of Home
Affairs,

"Will Gecide the cases on which the advice of the
Commission should be obtained.

(ii) DNot withstanding anything contained in these General
Principles, the seniority of persons belonging to the
following categories will, on their appointment to a
Central Civil Service, or a Cibil Postsg, continue to be
determined by the instructions noted against

each such category:-

(2) Ex-Government Servants penalised  M,H,A.0.1.No.6/4/52-
for their patriotic activities S&NS,, Gt.29.5.57. -

(b} ant;a% vaernment E@pngeZi‘l_ 0.M,No.37/1/52-DGS, dt
| discharged on account ob amflli= 44 o 51 (5ubsequently

cation with T.B., p;eurisy or extended to ex-pleaur-

Laprosy. ‘ isy/Leprosy patitents
vide OM No,13/4/56-
RPS d¢,29.9.56 &
13,4,57-RPS, dt.IzydEss
14,7,.1958,

‘<) Sermanent displaced “ovt.Ser-  0.M,No0.30/41/48-
vants nominated by the Transfer A?PTTS,, dt.22,6.49.
Burszau to purely temporary orga- '

¢ nization,whocongseduent. on
their retrenchment, were absor-
bed is other offices.

Subject to theprovision of para3 below, Persois appo-
inted hn a substantive or officiesting capacity to & grade prior
to the issue of these general principles shall retain the

. _ Carity as
relative senilrity already assigned to them or such seniority
\




- R

tp them under the existing orders

R

reafter be assigned

ble to thelr cases and shall enbloc bhe senior

T others in that grade.

Explanation:- For the purpose of those principles (a)

porsons wno are confirmed retrospectively with effect from a

date earlier than the issue of these general-principles,

eubstantively vacant in a grade prior to the issue of these

general principles, chall be considered to ke permanent

officers of the grede.

3. subject to the proviecions of para;4 below, permanent

officers of each grade shall be ranked seniority persons who

are of-ficiating in that grace.

4 Direct Recruite:-

- 8

liot-withé tanding the provisions of para 3 above, the

relative seniority of all direct recruits shall be determined

by the order of merit in which they are selected for such app+

ointment on the recommendations of the UPSC or other selecting

authority, persons appointed as a result of subsegquent

gélection:

Provided that where persons recruited initially on a
temporary basis are confirmed subsequently in as order
different £rom the order of merit indicated at the time
of theixr appointment, seniority shall follow the order
of confirmation and not the original order of merit,

5. Pr8émotees : -, ;

mem———

(1)} The relative seniority of persons promoted to the
various grades shall be determined ih the order of their sele

ion for such promotion;

Provide that where persons promoted initially on a te
orary basis are confirmed subsequently in an order '
different from the order of mer it indicated at the ti
of their promotion, seniority shall folldw the order
confirmation and mot the original order of merit.

(ii; where promotions to a grade are made from more

one grade, the eligible persons shali be arranged in separi

: o '
lists in the order of their relative seniority in their

respective grades. Hereafter, the Pepartmental Promotion

]
+

Committeé shall select persons for promotion from each 1
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1

(o)}
an
e

upto the prescriked quota and arrange all the candidates
selected from different lists in a consoclidated order of merit
wnich will determine the seniority of the percsonsg on promobion,

to the higher grade,

NOTE:T §eparate guotas f£for promotion have not already been
" ]

prescribe in the relevant recruitment rules, the
Ministries~Departments may do so now, in consul tation

with the Comnission wherever necessary.

i

i

6. Relati Ly e senlo§¢ty of Dlrect Kecruits and Promotges:i-

b

The relative seniority of direct recruits and of promotions
shall be determined according to the rotation of vacancies

between direct recruits and prowotees which shall ke bkased on

CY

the guotas of vacancies reserved for direct recruitment and

promotion respectively in the Department rulese.

7. Ttransferceg:-

(i) The relative seniority of persons agpointed by trans-
H fer to a Central Service from the Subordinate 0ffices
' of the Central Govit., other Departments, of the Central
or State G ovt. chall be determined in accordance with
the ordersf their selection f£for such trensfer,

{ii)there such transfers are effected agpinst specific
guotas preSerbed in the recruitment rules therefore’,
the relative seniority of such transferees vis-a-vis
direc~trecruits and promotees shall be determined

< ‘ according to the rotation of vacancies which shall be

‘ based on the quotas reserved for transfer, direct

recruitment and promotion regpectively in the recruit-

ments rules, ‘

{(iii) Where a person ie appointed by transfer in accordance
with a proviesion in the recruitment rules providing
for quch transferin the event of non~availabili ty of

as the case may be for the purpose of nara 6

above, He shall be ranked below all direct recruits

or promotees, as the case may be, selected on the same
occassion.

B Rersons appolinted on adhoc basis to a grade without con-

sultation with the UPSC under Regulation 4 of the UPSC(Exemp-

tion from cOnsultation) Regulations, 1958, are to be replaced
- by persons approved for regular appointment by direct

recruitment, promotion or transier, as the case nmay be.

'Until they are replaced, such persons will be shown in the

order of their adhoc appointments and kelow all persons

regularly apnointed to the grade.

R T L T !




.
IS
i

I R |

| {1 (EXPLANATORY MEMORANDUM,
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1 Principle 4:~ The U,P.S.C. invariable indicate the order

ﬁ_’ \x;ference at the time of selection &nd it will not,
\\Hf%fore be difficult to determine the relative seniority
of perscns recruited through ;he Commnission, Ih prder to
obviate difficulttes indetermining the relative seniority of
direct recruits recruited otherwise than through the U?SC? .
the selecting authority should indicate the order of merit at

the time of selection.

General Principle S(i):iﬁéeré progotions are madeon the basis
‘ AR I

o

of selection by a DPC,,, the seniority of suchpromotees shall

E

be in the order iin which they are recommended for such
promotion by the Committee, Where promations are madie on the
pasdés of senio: ity subject to the rejection of the unfit, the
seniority of peréons considered fit for promotion at the same
A time shall ke the same as the relative seniority in the lower

grade from which they are promoted. Where, however, & person

is considered as unfit for promotion and is superseded by a

junior, such persons shall not if the is subseguently found

suitakie and promoted, take ceniority in the higher grade ovex

the junior person gho had supprseded nim.

General Princ;ple S(ii);jillustration: where 75% of the vacan
; i o S

cies in the grade of Head Clerk are reserved for promotion £r

' ¥ .

the grade ot U.D.?@ia?d'25% fFQm the grade of Store—keep?r,
the eligible, UDC and Stpore-keepers shall be arranged in

seperate lists with reference to their relative seniority in
these grades, The D.P.C, w?ll make select on of three candi
Jrom the list of UDne and from the list of Store Keepeils.

’ L]

Therefore, the selected persons from each list shall be arr
in a single list in a consolidated srder of merit assessed
i

the DEC which will determine rhe seniority of the pereons
' ] ’ .

promotion ®WLo the higher grade,

6: A roster should re maintained based

’

1 +

General Principle
. o 1

s . R . A
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~y reservation for direct recruitment and promotion in the recrulit-

=)

ment and so on. Appeintment should be made in accordance

with this roster and seniority determined accordingly.

lllﬁvfﬁraﬁigﬁiflgyhere-75% of the vgcancies are reservéd form
promotion and 25% for direct recruitment, each direct

recruit shall be ranked in seniority below 3 promotees. Where
the quotas are 50% each, every direct recruit shall be ranked
below a ﬁromoteee. If for any reason,a direct recruit or a
promotee ceases to hold the appointment in the grade, the
seniority list shall not be rearranged merely £0Or the purpose

of ensuring the promotion referred to akove.

Genega} Princip%e'?ﬂi?flTv? principle laid down in para 7(i) wil
not precsent any difficulty where recruitment by transfer is made
singaly and at intervals but it will e found wanting in cases
or more persons are selected from different sources on the

. same occasion and the selection is spread over a number of
days. It wiil, therefore, be necessary for the authorities
responsikle for approving a pointments by transfer to indicate
the i nter-se-grder of merit of the selected persons

in such cases,

General Principle 8: While the seniority of person appointgd

on an sghoc basis will be determined as indicatedin para 8
of the Annexure, the seniority list should clearly show
that such persons are not eligible for promotion or confirma-

tion.

KR am =ity
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N\ GSMR. T42—In excrvise of ‘the powers sonferred by the

. 'pi'ovisu 1 titlcle 3609 of the Constitution, the THesidunt bereby
makes the fullowing rules regalating the wethod of reciuit
ment Lo group © panls in the Centead Eagise ainl f.aml Cus-
‘toms Depurtment, sumely -

1. Short title und commencement—(l) These rules may be
colted the Centval Dxcise aml Lamd.
CGroup € pouts Recruitment Rules, 197v.

12) They shnll come inta Tineve o the slate ol their pitbkie
cation in the Oliclul Gazette.

) 2, Applicition —These  rules shall apply to the posts v,
. “specificd in colunn 2 of the Schestule annexed 1o these ‘e,

C A, Number ol pusts, clissification amd seate of pay. The
. number of the said pasis, their chussification aaud the wcalbs
iy of puy altnched therely shall be as specilicd in columng 3 to 5
“f - of the said Sehedule '

3

4, Method of recruiiment, age-limit, qualifividions ele.--

The method of recrvitment to the said posts, ngedimit, quati-

- fcations and uther matlers connected therewith shall be as
specificd fn eoluns 6 to 14 uf the Schedule nfurewid.

\
!
i
| Provided that the upper nge himil piesaibed anay be 1o
A Tuned iu the cuse of condidates helopging ta the Scheduled
1. ) Canstes, ll_n.' Seheduled Foibes il other spevinl vategoiies of
Ny persons i necordunce with the ordery Prvcd DHom time Lo
! time by the Centind Governmweal,
\,j' S. (1) Special  provisions  reganding  Culleclorates.~-Fach
. Collectorate shall have ils own sepuraie vadie unless vther-
wive preseribed by the Centrnl Board of Excive and Custons,

A

Custons Depachment

; LRbanys gyt
s O ; Jmm JAREA
‘ ‘ \ L] (?

2, 1919 IV AISTIAT T2, 1901

11* A HA‘-SI.;";-MI)]
Lung Costems o be fitled’ ‘J—)'
Fromy persens Lolding the samy or compar-
abbe bl belunging o the vithe ol snother
Conttal aviee Colloctorite or Department or ollic
e the, Cential Bowd of Fxcise wnd - Custons
sl

ot

i

Pacise i

Wi b considers L be nevessiny or capedient on vom

Cqraessianate prommds, ander et sl in u Collect

Dve DTG eI RS T Tk T i loany NN
it b tibed by et vevpnitmend  wnder thes
pubon, chonlih by Vel by boasder o teputation of

peccon holding e sahe or cumnparable or high
post from any other Collectorate of Central Exciv
or oy Deputment or Oifice nnder the Cenlr
Fnd of [Eaciee amd Customs subject Lo suchy conc
Cons e it sy specily having regaed o the citems
spances of the vase,

G. PYinpadilicalions —=Any puisan—

G wh T i-n!ru-d it o contpwetesd aononginge w
A per on having i spoase living, of

(4 wha having a spnise diving, has entered it
vodiacted o msape with iy person,

Whall be chigible (o1 appointoaent 1 uny of the viid podis !

Poowidedt thal the Conbial Government may  if - snlisd

What wrch mcniige iy peiovissible ander the  pessonn)
wplicabye o wnch percan amit the other pary o the masi
amed that there me other prounds for so doing, cxerip
persan from the operation uf this e,

6 Puses Lo pdhase -Whee the Cential Guvernment s
e opinion that it is nevesary o expedient so 1o do, it n
by order, and fur reisons Lo be recorded in writing relux

- . ) of the provivens of thewe roles with respeet (o any clas
N .(2J Nuolwithstunding anything contuined in sobole (1) the sidegony of pPorcens of poss " e
Centonl Buard of Bxecise nmd Customy may--- .
i
. . . ] S Saing  Nothjng in the FASENIY ; :
X . e \ . ) r N goin these pules shall nffect reservat
() if t]lrm_umdcw o he necewsary ur egedicnt in the pebie tion of Lpe Hunt amd other cuncessions requibied :l
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b : us muy apecily, having e e ' Lo o o e
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No,35014/2/80~Estt (D)

Goverpmant Ingjd . ,
Minis try oL e%é%n%gl, B48.CGriev, & Pensions -

Deptt, of Personnel and Training,

.

North Block, New Delhi-1,
the 7th February, 1986.

OFFICE MEHBRORAMNDUM

Sub : General Principles for determing the seniority
of various categories of persons enployed in
Central Services. '
| e

Bs the Ministry of Finance etc., are aware, the Géneral
Principles mfor determinstionof seniority in the Centril
Services are contained in the Annexure to Ministry of Home
Affairs 0,110,929 11p55-RPS, datgd 22nd Dec., 1959, According
to Para@ﬁagh—6 of the said Annexure, the relative seniority
of direct recruites and promotees shall be determined according
to rotation of vacancies between the direct recruits and th@
promotees, whiich will be based on the gquota of vacancies
reserved for direct recruitment and promotion respectively in
the Recruitment Rules. In the Explanatory\Memorandum to these
Principles, it has been stated that 2 roster is reguired to be
maintained based on the reservation of vacancies for direct
rec uitment and promation in the Recruitment Rules, Thus where
appointment to a grade i to made 50% by direct recruitment and
50% by promotion from a lower grade the inter-se seniority of
direct recruits and promotess is determined cn 1:1 basis.

While the above ementioned principie was working satisfa-
chorily in cases wnere direct recruitment and promotion kept
pace with each other and recruitment coculd alsc be madd to the
full extend of the quotas as prescribed, in cases where there
was delay in direct recruitment or promotion, or where enough
number of direct recruits or promotees aid not become available;

there was difficulty in determining seniority. 1In such cases,

the practice followed at present is that the slots meant for



-—

f.iv (99

[ —

AR

ts oY promotees,vvhich covld not be filled up, were

ané when direct recruits or promotees becane

»

through later exeminations O selections, such persons

r pasis. In

already working in the grade on regula

Aacses, where there was short-£fall in direct recruitment in

br more consecutive years, this resulted in direct recruits

of later years taking seniority over some of the promoktees

with fairly loang years of regular service already to their

credit. This matter had also come up for consideration in variou

« Court cases both before the High Courts and the Supreme Court

and in several cases the relevant judgement had brought out

e the inanppropriateness of direct recruits of later years becoming:

senior to promotees with long years of service.,

’

3, , This,matter, which was also discus§ed in the Hational
] c .
{

Coungil has been,enjoing, the attention of the Govt, for quife
o ’ ' S !

some time,and it has been, decided th§tr}n.futu§¢,;whi1§ the ,
principle of, rotation of quotas will still be followed for
dete;mining the inter-se seniority of direct recruits and pre
‘tees, the present practice of keeping vacant slots for being
£illed up by direct recruite of later yea.s, thereby giving
unintended seniority over promotees, who are already in pos
tion, would be dispensed wigh. Thus; ig adeguate number of
direct recruits do not become‘availéble in any particular
rotation of guotas for purpose of determining seniority wj
take place of only to the extent of the avallabe direct
recruité are not available,, the promotees will be bun
together at the bottom of the szniority list, below the
position upto which it is soscible to determine senior)

"

on the basis of rotation of quotas with reference to
:Knumbef of direct recruits who become available, The ¥
direct recruitment guota vacancies would however, bef
forward and adced to the corresponding direct recruj

vacancieg of the next year {(and to subseguent year
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necessary) £o§‘takiqg action for direct recruitmentfor the
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tbtal number accoreing to the usual practice. Thereafter, in

that year while seniority will be determined according to . the quo
for that year, tﬁe additional:direct,recruiﬁs_selected:against
the carried forward vacancies of the‘grevioﬁs year would

be placed enbloc below the last promotee (o# direct recruit as
the case may beﬁ in the seniority list based on the rotation of
vacancies for tﬁat year, The same principle?holds good in deter-.

mining seniority in the event of carry forward, if any, of direct

recruitment or promotion quota vacancies {as the case may be in

" the subsedquent years.

Illustration:

Where the Recruitment Rules provide 50% of the vacancies
is a grade to be filled by promotion and the remaining 50%
by direct recruitment and assuming there are 10 vacancies in
t e grade ardaining in each of the y-ars 198§ and 1987 and that
2. vacancies intended for direct'recruitment reamined unfilled
Guring 1926 and they would be filleG during 1987, the seniority
position of the promotees and direct recruits of these two
years will be as under?

1986 1987

1. D1 9. Pl
2. D1 10. | CoB1 ‘
3. D2 il, . D2
4. D2 - ~ 12, - D2
5. D3 13. ' . D3
6. D3 14, Dg
7o B4 15, b4
8. p5 i6. D4
i 17 _ - ba
ig. - D5
19, B
20. D7
4. in order to help the appolinting authorities in determining.

the number of vacéncies to be filled during a year uncer each of

the methods of recruitment prescriked, a vacancy register

ugiving a running account of the vacancies arising and being

£illed from year Lo year may be maintained in the proforma
encloseda
Se With a view to curbing any tendency of under-reporting/

suporessing the vacancies to be notified to the concerned autho-

rities for direct recruitment, it is clarified that promotees
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will be treated as reguler only to the extent to vinrich direct
recrultment vacancies are reported to the recruting authorities
on the basis of the quotas prescribed in the relevant
recruitment rules. Excess promotees, 1f any, exceeding the share
falling to the promotion quote kased on the corresponding
figure, notified for direct recruitment would be treated only

as adnoc promotees,

Ge The General Princig.les of seniority issued on 22nd Dec.,
1959 referred»%o above, may be de med to have been modified
te that extent,

7 Thése orders shall take effect from lst March, 1986,
Seniority already determined in accordance with the existing
principles on the date of issue of these orders will not be
repopened, In respect of vacancies for which recruitment

action has a3lready been taken, on thedate of issue of these
ordefsueither by way of direct recruitment or promotion,
seniority will continue to be determined in accordance‘with the

principle$ in fiorce prior to the issue of this O.M.,

Be Ministry of Finance'etc. are requested to bring those
instructions to the notice of all the Attached/Subordinate
o.fices under them to whom the General Princijples of seniority
Gonfained in O.M, dsted 22,12,1959 are applicable within 2

w8eks as these orders will be effective from the next monthl

sa/-
(BARATI KIOSLA)
J.5. TO THE GOVIRNMENT CF
‘ INDIA.

// TRUEICOPY://
%Cm LPW%y
Coynhel
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OFFICE OF THE COMMISSIONER NF CUSTOMS AND CENTRAL FXFIQE\
HYDERABAD~I COMMISSIONERATE j ‘
“TAL BAHADUR STADIUM ROAD :: BASHEERBAGH :: HYDERABAD-S500 0O04.

CoNOL WD/ 1279768 " Dated:  17.1v. 0%,
Sub:-Establighment - Preparation of Fanel of Air Custons
Qfficers for posting to Hyderabad Alrport, Hyrierabadg -~

Interviews - Regarding. .

Please refer to this office circular of even number s ragd
11.09.97 and 08.10.97. :

Z. The Chief 'Commi5510ner, Customs and Central Excise, Hyderabad

- Zone, Hyderahad has decided to hold the interviews afresh for selpoction as

Air Customs Officers €for posting to Hyderabad Airport. The following

" Inspectors  are hereby directed to attend the intervitw at the OFfce

nf the Chief Commissioner, Customs and Central Excise, Hyderabad Zone,
Hyderabad, at 10.00 AM on the dates mentioned against their names:

-_.....-.——.........._.n.-—..--—-.--....-—.._._...........—-..—a-..-—--.——....._-—_.-....-...—....--.—........-....—-—._..—_.......-._._,-._._.‘__._.....___.-._._._.-—_..........-.-._..._.__....._.

S1. Name of the Officer Present place of . Date of
No. S/Shri/Smt/Kum posting ' Interview
(1) (2) (3) : (4)

1. J.V.5.Chakravarthy Yanam Range, Kakinada Dvn 18.12.1997
- V:qahhapatnam Commnr’te .

2., T.Venkateswara Rao Shakkarnagar F.S5-1, ngamabad - do -

Dvn., Hyd~1 Commnr‘te .

S. V.V.Laxmi Narasaiah Selective Audit, Mars.Offica, - do -~
Hyd-11 Commnr'te |

4. P.V.Ramana Murthy F & I, Hgrs.0ffice, ! - do -
. . Qyntur Commnyr - te ?
S. K.Manik Rao Narsapur Range, MHyd-VIII Dvn., - do -

Hyd—I Commnr’'te ;
|

4. Ch.Nageswara Rao Adjudication, Hors.Office, ~ do -
Hyd—-1 Commnr‘te

7. P.Venkateswara Rao Qudit, qus.DFFice, : ~ do -
- Guntur Commor’ te_ :
'8. D.R.B.Sharma Technical, Hors.Office, "‘ - do -
‘ Vizag Commar—te 1
il
9. R.Venkaiah . Dvrl.0ffice, Nellore Dvn., ! - do -
: burtur Conmnr’te :
10. K.S.Ranganath Selective Audit, qus.DFFic?, - dog -~
Hya~I111 Commnr‘te
il. B.H.Chandrasekharam Range-III, Kakinada Dvn., : - 4o -
Vizag Commny " te
12. V.Hanumantha Rao Nalgonda, Hyd-III1 Dvn., ; - do -
Hyd=II1I Commne te !
13 Do Raghuramaiah Gudur lange, Nellore Uvn., ) =L
Guntur Commnr'te
14. 4Y.Nageswara Rao belective Audit, Hars.OffFice, - do -
3 Hyd—1I1 Commnr te
i9. M.Venksteswarulu Range-11, Mangalauiri, . - ﬁo -

frantror Dvno,
Euniur Commny ' te
T - CD."]t(j PO ./
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Chada Narasimha Murthy

Y.G.Praﬁada Rao (BC}

K L.Rama Rao (50D

MmChaHrapani ({8C)

Gandl Satyanarayanad

P.Ravindranath

D.J.Vijayanand

Hamidulla than

D.Madan Gapal

R . Ramachandra Murthy

Eswara Prasad Patnaik

F . Manohara Reddy

F.Shravan Kumar

z.5atya Prakash Rao

Ch.Usha Kiran (80)
:

Aa.V.5.Rama Mohén

g, Samana Rao

N.Siva lkumar

Ch.Raghu Fajendra

pD.5.Rawat

AL Batyanarayana Murthy

Ch . tamesh ftabu

|

audit, Vijayawada,
Guntur Commnr e

gamalkat RQgs pakinada DVP.,

yizag Commnr’te

Range 1 Ds Virag
Virag Commnr " te

Andit ., qus.UFFice,

Vizag Commnr " te

P % L. wWwarangal Dvi..

Hyd—111 Commnt " te

Custom House. wakinadas

Vizag Commrit "t e

Mallapura Hyd-Y Dvn.

Hyd-1T1 Commnt " te

Selective_ﬁudit, qumfﬂfFice,

Hyd—1 Commnr e

Miryalgudas Hyd =111 Dwvil. s

Hyd—111 Commnr  te

Dan -G'F"FiCE‘, [lf_akinada!,

Vizag Commnr  te

Kurnool-I1; kurnaol DVN . s

Hyd-11 Commnr  te

Customs Ppreventive, :
Kakinada Dvn., Vizag Comm

Gandhinagar—11, Hyd=1V Dvite

Hyd—1 Comanyr " te

bvnl.0ffice, curnools

Hyd=11 Commny " te

Selective audit., Hdrs.OFFice,
1

Hyd—11 Commnr " te

guliurpeta Rg. Nellore Dvne.s,

Guntur Commnr’te

ramanthapur, Hyd—IﬁI Dvn
Hyd-111 Commnr ' te |

P % I, Hyd=-V1 Dvn.
Hyd-—1 Commnyr " te :

Chitkul, Hyd-I Dvh .

Hyd—1 Comnny " te

Selective audit, Mars.0FfFice,
Hyd-1¢1 Comuny ' 8

Dvnl.0ffice, Hyd=V
Hyd—1 Commny ' te :

Tribunal, qus.DfFice,l

Hyd-—1 Commnr ~ te

Selective fudity Hors.0ffFioe,

Hyd-1 Commnr te.

1

do

cothy o

o

do

don

o

e

Jdo

do

do

- e

gn

do

do

(¢]=]

[§1a)

do

TS

. . o
(Ceari v iia - -
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40, C.Vijayg Bhaﬁkar‘
41. N.Sreedhar
42, G6G.J.Kiran Babu
4%. B.Sri Krishna (SC)
44, P.Digvijayam (5C)

45. J.Vidyadhar

44, UJ.Abraham

’47. F.Srikanth (SC)

43 . Md.Shafivulla

4%, N,.Chakradhar (SC)
s B.Fapa Rao (5T)
K.Madhgsudhan Rac (8T)

. P.Satyanarayana i

3. S.Tara 8Singh (ST)

4. Y.Venkataiah (8T)
=8. T.N.Vara Prasad
56. M.S.Rao

7. KAnnie Aruna Farishta

58. P.Vijayalakshmi (SC)
99. FP.lLakshmirajyam

re
60, Kareemunnisa

FFoib i BRg.
o g

Salective
Myd—3T 4

Aramabad-T, - .

Hyd=1J1 Commemr i i

V]I!\‘) ‘ i
Luntua Jmmt”*‘ae

S.6.C.P, DOngole Rg.,
Nellore Bvn.,

Hyd-VI11 Dvn.

Dvnl.0Office,
Hyd-I Commnr te

Balanagar—V, Hyd—-IV Dvn.
Hyd-1 Commnr ' te

Srikalahasthi
Tirupathi Dvn.,

Roa .
|

Audit, Vijayvawada,
Guntur Commnni-’te

F & I, Rajahmundry Dvn.,
Vizag Commnr ' te ?

Sanathnagar—II11,
Hyd—-111 Commnr’'te

bPbvnl.Dffice, Nizamabad,
Hyd~1 Commnr ' te

S.6.C.F. Unit,
Vizag Commnr’'te

Adjudication, Hars. D|F1ce.
Hyd—I1I Commnr’te
Selective Audit, Kurnooj,
Hyd-I1 Conmnr " te

Dvnl.0ffice, Buntur,
Guntur Comnnr’ te
Selective fudit,
Hyd-I1 Comnnr’te

Kurnool,
L

Cherlapallvy-1 Range,
Hyd~X Division, i
Hyderzebad-II1 Commnr’'te

Audit, Hors.0ffice,
Guntur Commnr te

Kushaiguda Range,

-Hyd—X Division,

Hyderabad—I11 Commnr’ te

Siddifiet Sector,
Nizamabad Dvn.,
Hyderaoad-I Commnr te

Hyd—1X% Dvn.

‘Kakinada Dvn.

Guntur Commnr te

Guntur Commnr

]

- do

- do

- do

- do

Contd.

A Y




&1. S.Annapurna (SC) . Dvnl.0ffice, Hyderabad-1V, 19.12.1997
T Hyderabad~I Commnr‘te
a2, S.G.Prasooﬁémha' - Vijayawada Range—-I111, - do -

Vijayawada Dvn., Guntur Commnr’te

63, C.Devavani Audit, Hgrs.0ffice, " - do -
' Guntur Commnr’te '

&44. N.R.Aparna Valuation Sec., Hors.0f{ice, - do -

— Hyderabad-I Commnr’te

g

ST

( JAT PRAKAS
DEPUTY COMMISSIONER (P&V)
To
The Individuals.

Copy to: -

The Commissioners of Customs & Central Excise, Hyderabad-I1I/I11,
Guntur and Vlsakhapatnam Commnyr " tes. (5 copies each)

The Addl./Deputy Commissioners, C.C's Office, Hyd. Zone. Hyd.

All Dy.Commissioners, C.EX., Hyd-1 Commnr te. .

All concerned Asst.Commissioners, C.Ex., Hyd—I/Hyd-TI/Hyd- III Guntur anao

V:sakhapatnam Commnr*te. . '

With a -’ request - to 'direct the above officers to attend the said

-'1nterv1ew on the dates ment:onpd against their names.

Copy. submitted, Fnr Anformation to the Chief Cnmmxsqzoner, Customs  and
Central Exc1se, Hyderahad Zone,'Hyderahad.

|

Copy_to: *

The C.A.0./P.A.0., Central Excise, Hyd I Commnr’ ' te.

The General Secretary, Central Excise Executive Officers (Inspectors)
Assn., Hyd/Guntur/Vizag Commnr’te.
Care-taker

Notice Board.

?&quﬁy
. Qunk/
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APPENDIX 5
MODEL ROSTER
(40 Points)
[ For reservation of 15% for S.Cs. and 7%% for S.Ts. 1

Posts filied by Direct Recruitment on AD-India Basis

B8Y OPEN COMPETITION

| M.H.A., O.M. No. 1/11/69-Est. (5CT), dated 22-4-1970 and Dept. of Per. & AR.,

Q.M.

No. 1/9/74-Est. (SCT}, dated 29-4.1575. ]

[ A separate roster on this pattern, will be maintained for posts fili-

ed by promotion to which reservation orders apply. ]

Point Whether Point Whether
in the Unreserved in the Unreserned
Roster or Reserved Roster or Reserved
1.  Scheduled Caste 21.  Unreserved
2.  Unreserved 22.  Scheduled Caste
3. Unreserved 23.  Unreserved
. 4. Scheduled Tribe 24.  Unreserved
5.  Unreserved 25. Unreserved
6. .Unreserved 26. Unreserved
7. Unreserved 27.  Unreserved
8. Scheduled Caste 28.  Scheduled Caste
9.  Unreserved 29, Unreserved
10. Unreserved 30. Unreserved
11.  Unreserved 31. Scheduled Tribe
12.  Unreserved 32.  Unreserved
13.  Unreserved 33.  Unreserved
14. Scheduled Caste 34. Unreserved
15.  Unreserved 35. Unreserved
. 16, Unreserved 36. Scheduled Caste
17.  Scheduled Tribe 37.  Unreserved
18. Unreserved : 38. Unreserved
19. Unreserved - 39. Unreserved
Unreserved 40. Unreserved

L)

MODEL ROSTER jP‘ / 211

NOTE.—If there are only two vacancies 1o be filled in a particula-
year, not more than one may be ireated as reserved. If there be only ons
vacancy in a particular year which falls on a reserved point in the roster,
it will be treated as unreserved in the first instance and filled accordingly
but the reservation should be carried forward to subsequent vear{s). In
the subsequent year(s) of recruitment the reservation should be applied
by treating the vacancy arising in that year as reserved even though there
might be only a single vacancy in that subsequent year(s).
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L KENDRIYA UTPAD SHULK Sh/HiRTALAT
-+ CENTRLL EXCISE COLLECIORATLE )

HYDdRABuD

PnBLISHMEWT ORDER (il..3.0.) NO,151

/28

..,

o -,e, ;Q Qrde J:‘ed,. ﬁ:&:{ i

L P

-

. Inspectors Wil were promvtcd

_;Dated the 27th Octobar, 19bb.

on Yad- lxu"‘

Dub 18

, - In supersession <f all the earllcr ordero oL this UFflCL
in raspect of regularisation of Inspectors promoted on purcly

ad=hoco!

basis, the following Inspectors(promoteces) are regularized in the

cadre of Inspector with effoct from the dates
~names . l.¢., the .date on which they have J“lned

—-_...._-..-.—,_,—

“‘6Namb Of' the Inspector

- §/erd -

-

:c_r__;_f:--~=--' |

PR CR 1o
L] . . 4@ L

PO 0 =N oo,
.

C e

1, .*.;,JJ Siddaiah, Sy
12 "“"K Nirmal Kumar,

K Satyanarayana,

I .B. Vij ayam,

-, Md Salcen,

Ch Ramachandra Rao,
.Vijnyasaradhi
‘K Y Ve Someswara Rao,

ﬁCﬁﬁfmJ aneyulp;,m PR

P, Sreeramamurthy,
“'Syed Basheer Ahmed
.Radhakrishna,)

13.; JVenkatapamana Rag,
»14 ;ik.Vijayasekhar Reddy,
‘15;2 S Srinivasulu, |

15, V Suryaprakash,

17-.,K Narasimloo,' .

18,£:wi§baskara ‘Rao(sc),

19._ K Ramachandra Rao,

20.,1:6'.Vén}'ateswaraJ Rao,:

" M.Pulla Reddy,'” .
22. C Naganath,-,.'&'f
23. T Chakradhara Rao,

' 24, H JUmakantham,

25, .2 chararasékﬁéiam,

26,:;d.ADDd Rao; ﬁ o
27. 3M.npmla Raju,

28, M.\ppla Konda,

29, Harlk shen Ra .

3o, K Kus kumar, 'n} {

4 A Y

-

SEeT e ~. i [T

c--..—-n—.—-v—--—.-.—-—--——

-

L]

ST e Tam et My mew  m rve —ew e e eem

Guntur Collzctorate
Guntur Collectorate
inantapur Dwvn,

Nellore Dvn.

Nizmabad  Dvn,
Hydcerapad-I Dvn,
Guntur Collectorate
Col. ‘te
Kumool Dvn,

Guntur Collectorate
Kurnool Dvn,

Guntur

 Guntur’ Collectorate

Warangél Dvn,
Hyd,II Dvn,
nantapur Lvn,
Guntur Collectorate
Hyd,V Dvn,

Guntur Coll'te
Warangal Lvn,
Nizmabad Dvn,

- Guntur Coll'te

Hyderabad-III Lyn,
Hqrs,Office, Hyd,
Hqrs ,0ffice, Hyd,
Nellore Dvn,
Guhtur'Collectoratc
Guntur Collgctorate

cuntur Collectorate

Hyderabad~ Vv Tvn,

Guntur . Collecto-rate

mentiocned against their
Inauectors.

21,5,83 N,

11.4,83
16.6.83
27.6.83
1.6,1983
6.83
15,12,83
15.12,83
18,12.83
6.12.83
8.12.83
6.12.33
14.12.83
2.12.83
8.12.83

15,12,83

2,12.83
15,12,63
9.12,83
21.12,83
20.12.83
14 ,12,83
20,1,84
15,2.84
9.2.64
7.7.94
7.7 .84
7.7 .00
23.6.84

12,7 .84

(Contd,,,P#,2,)

:b. I\I .

Datc from whlch
regularised

L P e VA U MU —
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31 @ C kangaiah Pantulu,

m,s Wellington,

Hu .
i e
¢ Pl

34 *FP‘Vasudeva'Rao[ .
35., h;v Prasada Rao,
."“6 V.Vih, Nagaraja Kumar,
» 37 ‘Pudi Ramamurthy,.‘
38,* B Lnanda R@o,,
N 39.‘,Nilokcswara Rao,
40, chisuwpba’Rag; vt
4. o Rambaby,
_ 42.; D.urlrama Séstry,w
", 43..=N.Krishna Reddy,
gy i- \61.,

44 ‘bk#d Huosain,

RN - R ,-" -

1

‘§i45{ ﬁbahamood,?i:x”f~.
AR T l l
46 o P I‘ ohan Rao'

47. 'hhned Hussain, e

e
1.
€
b

| ? 60.;‘

48 K bubbaraya Gupta;7~

Sg 'i P Venkatcswara Rao, ST
2 51~: ?Krishnakumar Rai,
ﬁ.Poornacbandxa Raa,

. ,.\;u»-.; Dt
-‘i\.-- T 2.

‘ 535_3R;Venkaiah,;

:
':’r\—l K

54., P, Chiranjeevi Rao,

55. ~_B Bhagya Vishnu, S

.f&o-!

g | ,K S. Ranganath
"" P,Janakd, p.am?~

i 58. “:’ifq Pandufanc_fq Rao;
59g R V Ramana Rao,
?x

61. o N B.V Chennu(ST),
62,7 Bh Chandra Sekharam,

"Raghuramaiah,
AR Gy,

S Vageswar Rao,"

T

“Venkateswarlu,.{,
ty . _‘_‘.:_. ,J..,_‘lj."- HRTIA F {..,’&JJV f
9 ﬂrﬁB.Vittal Rao,, f-~*
K V Su avana.
¥ ,_ e e a'r ‘; if
':725.:D ﬁ"au: “Ja
Lol A,\' A r iE pal "%5!—;3 {t '

' Hydaabad-II wvn.

" Hyderabad-I Dvn.

Hyder abad-IV Lvn,

Guntur Collectorate

guntur Collectorate

Cuntur Ceollectorate

Warangal Livision
cuntur Collectorate

.. Hyderabad=-IV Dvn,

Hyder abad-I Dvn,
Guntnr Collectorate
Hyderabad-II Lvn,
Guntur Collcctorate
Hges., Cf;L:e, hyd,
Nizgmand Lvh.
Anantaﬁur ovn,
lrs..Office,Hyd,
Hyd Vv Dvn;'
Uuntur‘bollectorate
guntur Coliectorate

Guntur Collectorate

Gunhm;.Collegtoratc“

Nellpre Lvn,

Hqrs , Office, Hyd,
Guntur Collectorate
Hyderabad-II Dvn.
Hqrs.Office,Hyd.
Guntur ,Collectorate
Nizmgbad Livision
Hars,Office, Hyd.
Guriw Co’:ectorate
Guntur Collectorate
Nellore DivisZon
Hyderﬂbad-V Lvn.
Hyderabad-II Lvn,
Nellore Lvn,
Nizmabad Lyn,

Guntur qulectorate'

Guntur Collectorate
Guntur Collectorate

‘ Hydcraoad-IV Lvn

quht3t;w{%;ﬁg

17.9.84
5,9 .84
15,11.84
14,12.84
26,1.85
26.4 .85

26 .4,85
30.4,85
4.7.85
30.6.85
31.0.85
12:9 .85 I
12.0,65 BN
12,9.68..07

T1Z.9 00N

12.9.85 -
10,10,85
31,8.85
12.9.85

£12,9.85%

23,9.85
4,9.85

16.9.85
23,9.85
17.9.1985

.28,2,86aN

6.3.66
5.3.86
26,2 ,86:0
12.3.86
13,3.86
12.3.86
4.3,86
6.3.86
5,3.86
26.2,86:N
27. 3486
.86 |
31.3.86
21,5,.864N
1,7,66

Contdv » 03 .
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75, ';g Jagannadha Samna,
76. N P;@kasa Rao,a -
77.. C}u.‘gla::as:.mha Murthyf
.78, I,Ganawathi Rao,mﬂ

79, A.Paraneswar(s C ),

80. Elﬁanumantha Prasad,
gi, P va;nda‘Rao,lT-

82. Smt,.V.Lalitha, .

83, N.Jogeswara Rao,

84, D.Madana Sopal,t.. -
85, ‘Prasadaypatnaikﬁ,,
85, -VaRi-z%m}%:thY'
.87. Ch,Kumar Bébu{;
g8. J qSeshqgiri,ﬂ. o
.89 P, Mahadoob ALl Kha.n,
0. Md ASlJ“;.. -

A o

91, K Venkateswar Rao,

s

“*- * 3
92. V VenkataSWara Rao,l
93;1# V.‘Ldyasagir,‘:' T Radte

VR RS

94, Tﬁauid; Satyanargiana,‘
95. P.Krisana (S c.),

96, C, B Prabhakara Rao,
97, M.Chaniraiah(s,C.),
98, B anairlshna,J

,99 T VlVCKunanda,(S Cs )
»100, B W«Gosike*“~7f rhefi
1101 ,N;Tirupati Rao,»‘if.
102,B, Prasada Rao, 'kt

103 A, L V. Ramakrlshﬁa Murthy,

104, NOhd .Gazali,

105.5mt.M, Nirmala,

106 Mohd.umafiullah;’f"
b st kY

107%CH .1 .Nggeswara Rao;_
i108,P, Satyanarayana,

109 T.Nirqnjanavara Prasad
110 K Kan“a Rao,-

111, R RaJasudhakar,

1123.R, M.V Bharadwaj,

1113, J'V‘V Suryanarayana,
illS*M,Raghavendra_.

P .
RYIEVS

A- 9

as
.
) .
ae
aw

qus{Office, Hyd.
Hqrs.Office, Hya,
cuntur Collactoraﬁe
Guntur Collectorate
Guntur Collectorate
Guhtur Collectorate
Hyderabad-I Dvn,
Hyderabad-
Wargngal Civision
Hyderabad-I Lvn,
Hgrs,Cifice, Hyd,
Guntur Collectorate

IT vn,

Cuntur Collectorate
Nellore Lvn,

Guntur Collectorate
Guntur Collectoratu
Nizamabad bvn,
Nellooo

Nellore vn,

Ly,

Hyderabad- Vo Iva,
Kuriol Lvi,
Niumahad Lwva,
Hyderapad-y Lvn,
Guntur Collectorate
Guatur Ccllectorate
Suntur Collectorate
Guntur Collectorate
Hqrs . Office,Hyd,
Guntur Collactorate
Guntur Collectorate
Hyderabad-~I Lvn,
Guntur Collecturate
Hers Office, Hyd,
Guntur Collectorate
guntur Collectoruate
.Guntur Collectorate
Guntur Celiectorate
Guntur Colloocorate
Guntur C.llectorate
Hyderabaid-V Lvn,
Gunt.r Collectorate

Guntur Collectorate

- W e Em Gw Ew R e e R e AR m e =

- e W M e et = e me ww dm e TR R S e v

7.8,86
25.7.86

25,7 .86
31.7 .6
25.7 .56
1,8.86
29 ,6,86
29,9 , 8640

18.9.66
25.9.66

29,9 .804N

29.,9.86

27.9.198040

13,10.86
22.10.86

3.,12.86
3.12.56

20,2.87

F27.2.87
125.2,8700

17.6.87
28.,5,1987

.19.8.87
0 31.8.87
10,111,807
30,10,87/N
10.11.37

26,5 LU 5HA,

2.,2,1980

.=

. R,)B

3]
2

(5%

1,2,.884N
A e
J el DO
1,2.80840
28,1 6800
4,2,88
4,2.,88

Contd,.,.P
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115, E, Puruahotham, .
1ls, A Kaflmullah Khan,.
117, P.Umashankar,n ‘
118 LL.Veakateswar Rao,,

11193 5;9.\; S, Raméimohana Rao,

120, wP Jagannadha Rao,‘
1121 oR@ieevanc:iﬁfh-
122 P JBovid LEela ‘Kumari,

123,75 ' J s Santha Vara Lakahmi,
E“124 T Ranachandra Murthy,
1125 Smt B. Mathaji, y

1 6 Q.Jagannadh :

127 x nmaniel(sw), \

128 C‘V Subrahmanyam,

129. o"nt.u.oubhada

130 N Veﬁkat Rani -Reddy,

131.hG.Kriahna Rao,

132.!R{Venkateswarlu:_

Hqr-.0( fice, ilyd,
Guntur Collectorate
Hyderabad-I Lvn,
Hyderabad-ITII Zva,

wGuntur Conllectcorate
.Gun%ur Co.iectorate
L Hvderabad-I Dva,

qué.Office,Hyd,
Guntur Collectorate
Cuntur Collectorate
Guntur Collectorate
’Gun&ur Collectorate
Guntur Collectoratc
Hyderabad~I1 v,
qus.Office, Hvd,
Hars,Office, Hyd,
Cntur Collectorats
Hyderabad-v Dvia,

28,1 050
1988
28,1 .BEAN
26,1 . 66AN
4.2.88 '

(‘s\f
.~Ju‘

28.1 800N
26.5.08
5,9.08
12.9.88 °
12,9.88 '
16,9.08
16,9.88

19.9 .08
10.10.38

7. 10,604
19,10, 004N
12,10.080N

133$Mé$¥n§;,”Ramamohan Ra0o, Hyderabed~I Lvn, 12,10,08 7
134, M‘Venkataramana» ‘Hqrs,0ffice, Hyd, 12,iC. 423
135, P Rﬁﬁé‘éhsi sai, Gur .ur Collectorat 17.10.82
136 S T V Bhagavan, curitur Collectorate 12,110,880
137 M Ch §atyanarayana, Guntur Collectorate 12.10,86
—~~--ap~ —,:,F-=~=—=-- —a--:---—--ku-—q----—----—-—--~—-~—-<-~—~—-~---—---

.|¢w,\ il \*GL ‘,‘__1 3 (.’IC 1“‘_"]: A, .
T Y aTheyaare also infc

1 thaé theilr prcomotion is purelv temporary

» and  that: any: diversion or w. adravial of the post(s) against which thoy

v'_ ', “__‘,_;,\ f - At

© date .of their regularisation,

were promoted, can result in reyers ﬁon of junior-imost officer(s),

3; ?J: They are kepL on probation for a period of two vears from the
Their retention in the grade of

Inspecfor will depend upon their successful completion of quDAtLOE period,

/7C.No . IT/39/42/88-E /7
l’l\

e

R R

V(ALY ;IA JOHN)

The 1nd1x;dualb(through the OfflCCrﬁ colicerned)

Copy to:the Collector of Central Excise, cuntur(l0o sparc

Cony to «ddl, Collector/Dy.uo‘lcctors nf C,8x,, IYd&Idbld

Copy to all assistant Collectors of “Contral Ixcis

~owors Guntur Centra
‘Copy to- Chlef '

uxclse Collectorates.
scounts Oftlcer/Pay f« hNecounts Officer, hYdurdOud/bunLuL

//E\‘- rq”CW-\_,

JmPU’x COLLECDOR (B,

m’ A

Cories)

lyderaad and

‘Cogy- tO*L.I*U / Confdl,./Sen! lority/Recruitn ﬂt/oaﬂCtl‘HLG streongth/
4 ’ostings(GCs), of Latt Sec.)

Copy to General Secr¢tary, C

Copy:to issistant Director(n, L ), Mers . Onfics,

Copy to‘utock File, '
Spare,l( copies,

#nﬂ;.

B futive Dl i

 fssn, Hyd. /3aatur
h‘r JLJY &‘b Jd

.. Gomaorthy

Cun b

-
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Y- ¢
| ~. .. COPY | CUNFL LS TTAL
F.HO. AL 2:015/34/80-Ad, 111 B .
Governuwent of India ‘
Central YNosrd of Excise and Qustoms
New Delhi, the 20tL May, 1980.
To
All Collectors ¢f “entrul Execise,
A1 Collsctors of (aytoms,
(By nene)
Sub: Transfer - Lolgeation of powsrs to the llsuds of
Dopartments for pemitting intor-Collectorate
- gransfers of Group '6' officers,
i i
» 1T, .
"}
t‘ I ep directed to suy that, as you ure awsre, tranafurs of Group 'G!
: officers from one Collectorate to another lumving separdie cadros ars at
i present allowed on cowpussionate grownds with the lewaxs approval of
Board, subject to certuin conditions. You are wleo well wequauintud
with tha bugis und conditdous on which such trunslors wre elfucted and
the precadura te ho followed in thds rugard,
- 2. It has now been Jduei duod to delegate the powers to the Heuuas of
. Deparwionts in this repard, The reguosts received for dncer-Collucto-
; rate transfurs from thoe Group 'Ct officors on really eoupasuicnatu
: . gro.pés wyy Le convideied on merits. The trensfors wherever considered
o necegsury, ugy be eifected by you on the following conditions:-
(1) the concernod two Collectorates s hould: m res to
the transfer,
(44) the wensferce will noi bo entitlod to count the service
rendnrid Yy biw dn by former Colloctorate {or the pur-
Pog” seniority in the new elargc,  In other uords, he
wills | treated as a nov entiant dn t,ha Collontorate to
- which Lo de transferred and i1l Le placed st the lotton
_ of tho liet ¢f the teuy oTUly c.mp] Gyees oi tha (‘U!;L,utlud
” Tgadre iy lhe new chﬂluc" ’ T
{1ii) on tb’-tnﬂ x he will not ba considered for proe.ion/cos-
firmaticn in the old office; -
f’r’) !
4: (iv) if he 12 a permanont euploycu, lo will retsin ids Lies,
: in the old charge till )& dis confirwed in the new churpe,
l (v) he will not he entitled to aly Joining: biwme and tranafor
2 trawlljng ullowunce;
i
\ (Vi) guch trenalory can e erfeciod Lepby dn b posts £91lud
| Ty direct rueruituont., o
%P?nsed vide Baard's Vii)) ordinarily, no roquests for intprilolloctorute transler .
No -A"2§015/ﬁ 5 Ad. I iy shiould Le entertained till 'L/D officer appointud tw w /|
:127.5. : 85 1 i?‘\.@l&J : pu!"hl"‘ulal' Collactorate/pgst coupletus Ut psrobution ;
xtreme! compasuionate © - period of two years,
rounds?, — T
; 3. A uritten undurisking t abide by the ruquisite telus und condations
; way be obtained frow the wwployess swliing trapsfers bufore o Lruasiers
41 are actually effoctod,
i
¢ 4. The receipt'of tivg lether may hindly Lo acknovlodged,
% 5. lHndi version .. .hig letter will follou.
Il.’m:ra faithonlly
g it fttanpone -1 ‘//ms. 34, [t - e L1 R
o l\l “U %i# v . \\ \ ”1(‘\\'71\61‘ "r‘ | ,-.‘h:d\/:v N\

SRR o %mm
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Crams : EXCISE
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LY

233419 )
233418 { A{V
E.P.A.B X. 233429 .

TEEEX w425 - 233457
' FAX :\"Tlg %8074 C. C. Personal ; 242020
P.B.No. 1 1001

“— _
WAL 578 T GREIT IR W ® Ned JgEd @1 saiay

Oftice of the Chief Commissiener of Customs And Central Excise

E’u'{ldﬁ’ 6{1["3 ‘
HYDERABAD ZONE W
qu. ¥\ &fean Vg, avta@rer, fauag- 500029,
L. B, STADIUM ROAD, BASHEER BAGH,
HYDERABAD"~50002° {A P)

C.No[11/39/1°b/97'“C(HZ)' Dated 1241141997
Subject: Preparation of Panels of Air Customs Supérinten-
dents /Air Customs Officers for posting to
Hyderabad Air Port/Un-accompanied Baggage Unit- |
t Refercnce of Hon'ble C.A.T Decision in U.A. No., !
1349/97 dated 14th October! 9. %
"\
Please refer to your representation dated. 13.10,1997 and
the C.A.T decision in 0.A.No, 1349/97 dated 14,10.1997 .
T In this regard I am directed to intorm you that the

Commissioner,;, Hyderabad~I Commissionerate has revised the seniority
. list of Inspectors vide his letter C.No, II/3%/12/97-E1PF) dtd.

15.10.1997. As per ithe revised seniority lisi your seniority No,

is 13 and the last Inspector who called for interview for tne

above said sele.tion figures at SlNo. 542 in the seniority list,

Therefore your application/reprusentation for* inclusion in the

list of interviewees for the said panmel cannot be considered.

O

(S.RMMJI

This is for your information. J

e el pemm DLPUTY LOMMIbSIONER(CCO)

10

~ Shri Bhaik Mahaboob Basha,
Selective Auait,
Hqrs., Hyderapad-I, Comuissionerates

Copy to The Commissioner of Central Excise, Hyderabad~I,for information-
Y The.,Commissioner of Central Excise, Hyderab:dﬂll for informa-

%mwﬁﬁ)ﬂ
Qxghhe/

S /D:
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To

The Commissloner of Central Excige,
HydersbadX Commissionerate,

HYDERABAD, // Through proper chgnnel //

Subs Establishment . Revised Seniority list of
Inspectors of Central Excige of Hyderabad,
Guntur and Vigakhapatnam Commi ssionerates

a8 on 1ela1992 o shii Harikishan Rap, supdt,
of Central Excise « Submission of Ropresenta.
tion « Regarding,

Letter C.NotIX/34/12/97-E,7(PF) dQated
1521021997 of Camissioner of Central Excise,
Hyderabadel Commissionerata, Hydaerabad,

*% Wk L]

With reference to the Seniority list communicated
through the letter under roference, I, Harikishan Rzo,
Superintendant of Central Excise, submit the following for
your kind considergtion and favourable orders before the
finalisation of the seniority list of Inspectors of Central
Excise as on 1-1.1992, ‘

. I submit that I was originally recruited as stens
of 11«421974 and was later promoted as Inspector from

24.6-1984 on passing the required Departmentsl tests for
promotion, In view of my length of gervice and the passing

of the oral test and Physical test, I was promoted as Inspector
of Central Exciga from the date, after having been sclected

by the regularly constituted D,P,C,. Thereafter, I was

promoted as sSuperintendent of Centrgl Ixcise w,0,f, 8.8.95

and since then hgg been continuing in the gaid post,

3. I submit thet there has been contraversy with
regard to f£ixgtion of saniority between the Direct recruits
and Promotees in the cadre of Inspectors of Caentral Bxcisa,
It 18 ralevant to gubmit in this connection that the Geavernw
ment of India, Ministry of Home affgirs vide their oOffice
Memoxandum Nos9/11/55/APS, dated 22.12.1959 laid down
rrinciples for datermining aeniorit{ of various categories
of pargons employed in Central services, According to tha
said O.M, it wags laid down in Para«6, that tha relative )
seniority of Direct recruits and Promoteas which ghall be
detormired according to the rotation of vacancies betwasn
DRirect recruits and promotees and shall be bhased on quotas
of vacancies reserved for Direct racruitment and Promotion
Tespectively in the recruitment rules, according to the
said principle a rogter should be maintgined based on
Yeservation for Direct recruitment and for Promotions in

accordance with the Roster and senlority determined
accordingly, Thus whera 78X of vacancies are reserved

for promotion and 25% for Direct racruitment; each direot
rocruit shall be ranked in seniority nolow 3 promotees,

I submit that the Central Excise and Land Cuatoms Departe
ment GroupeC posts recruitment Rules, 1979 igsued in GeSeR,
No. 742 provided that the post of Ingpectors of Central
kxcise shall befilled by 75% by Direct Recruitment and

45% by Promotion from the feeder catefories, Thus the
prescribed ratis netween the Direct Recruits and promotees
is 3 4 1, Accordingly senloxrity listg of Inspoctors of
Central Excise are issued from time to time,

Contd , , . 2/
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b 44 while 55 the Govermment of India isesued o.M,

No335014/2/80.E6tt (D), dated 7.2.1986 laying down the
ravised principles for determining the geniority of various
categories employed in Central services, According to tha
said O.,M, it was clarified that in future, while the
principle of rotgtion of quotas will still bs fpllowed for
determining the inter-seniority of Diract recruits and
promotees, the present practice of keeping vacant LLOTS
for being £illed up by direct recruits of later years,
thereby giving them unintended seniority over promotees
vho are already in position, would be dispensed with,

Thug if adequate number of Direct Recruits will not become
wailable in any particular yesr, the rotgtisn of quotas
for purpose of determining senisrity would take place

only to the extent of availahbla Direct Recruits and ¢

the Direct Recruits are not svailable the promotees will
be bunched togethexr at the bottem of tho senisrity list,
below the last position upts which it is rossible to doter-
mine seniority, on the basis of rotation of the quotas
with refercence to the actual numher of Direct Recruits who
be€ome available, The orders issued in the absve o,M,

was directed to take effact from 1.3.1988,

Se I submit that some of the promotees Inspoctors of
Central Excige shri T,Chakradhara Rao and othex filed
OeAeN04156/86 before the Hon'Ble CaT, Hyderabad for direw
cting the respondents to determine their seniority by

the length of continuous officiation in service in the
grsde of In spector and tp reflect thelr correct position
in the revised senisrity 1ist for confirmation with all
attendent henefits, Their contention in the OA, is that
they are entitled to get their seniority revised in
eccurdance with the principle lais down by Hon'ble su,reme
Couxt 4in the case of A.Janatrdhana Ves Union of India 1983
(1)SLI page 564 which was accepted by Govermnment of India
OsM.No ,35014/2/680.Eett (D), dated 7-2-1986, The ghove said
OvAs was disposed of by the Hon'ble Tribunal on 8.7.1988
directing the respondent to recast the seniority ligt in
accordance with the 0,M, rseferced to above after following
the usual procedure by giving notice to the effectod
pParties, However, the shgve said Judgement was carried 4n
appeal before the Hon'ble suprems Court by way of Special
Leave Appeal No,5228 of 1990 but the sama wap diemipoed as
time barreqd, Accordingly the Government of Indis addressed
the Cnllector of Central Excise, Hyderabad in letter Nog
;33022/9/89.24,1122,, dated 2.4.1900 withe direction to
reviss the seniority list in the grade »f Inspactor of
Central Excise and accordingly requested further nce ssary
action in the matter may be taken as per the dircctisn by
the Tribunal, In pursuance of the decision of the Govt,,
the Collector of Central Exclpe, Hyderabad communicated the
revised senisrit, list of Inspectors of Hyderabad, Guntur
and Visakhapatnam Collectorate: ag sn 111992 vide C Noy
11/34/3/93-Estt, dated 30.4.1993 fixing the giniority of
the promoteas Insypectar on the basls of 0,M, dated 7.2.86
read with judgement in 0,n.No, 156/86,

6. While guch is the gltuatiosns, some of the Direct
Recruit Inspectors shri To5rikanth Babu and sther have
£iled 0,ANoy 1323 of 1993 and 906 of 1994 before the
Hon'ble CAT, Hyderabad assalling the seniority 1ligt dated
30-4.1993 and for restorstion of the ganiority pocitipn
as reflected earlier, Thus the contraversy in the above
OeA 8 i8 with regary to fixation of inter-cge.seniority
between Direct Recruits and promotees under 0,1, dated
22.12.1959 and T=2.1986, The ion'ple Tribunal has
olaborately contended various contentiosns raised in the

Contd, , o 3/-
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OsAs and finally disposed of the same on 13.2-.97 vhercin
\_fhe fallowing decisions were arrivad ats

(1) The O.M, dated 7-2.86 has prospective applicae
tion,

(2) Interesceseniority prior to 7-2.86 has to be
regulated in accordance with 1959 o.1M.

(3) There was no break down of Quota Rules,
Hence O,M, 22.12.59 hys to bo follouecd,

(4) The cases of thos who wers officilating as
Inspectore prior to 1.3.86 but regularised
after that date aro required tos be indivi.
dually doecided after determining the nature
of officlating nature of the rost to which the
officiation related and the rrovisions of O.M,
1959 and cannst be generalised,

(5) vhere the gelectisn process was commenced
rrior to 1.3.86 for direct recruitment, but
appointment was made after that date will be
governed by the 0,M, dated 7-2-1986,

In this connection, it ig ralevant to refer the
obsexvations of the Hon'ble Tribunal in para 22 of the ghove
Judgement for gregter approciation with regars tas fixaw
tion of peniority of Direct recruits where the gelaection
Process was commenced prior to 1.3.86 for direct recruitment
but the appointment was made after that date, they will
govarned by O.,M, dated T=2.86, It 1s needless to submit
that according to the above observations in casa where
the selection process commancad rrior to 1.3.86 but
recruitment took place after that date the senlority of

‘+~$1§egg recruit, shall be fixed in terms of 0O.M, dated
L2 1 ] -

Te That being the situation, 4t ig surprising to
note that the Commissiosner conmunicated the reviged
senlordty list of Inspectors a@s on 1.1.1992 in C, Noj
1X/34/12/97-E,7(PF), dated 15.10.1997 on the basis of the
C.Me dated 7.2.86 ip prospective in nature gnd £ixing the
seniority of direct recruits whose selection process
comienced prior to 1e3.86 and appointment mgde after
that date on the basis of O.M, dgted 22.12.59, overlosking
the specific observations of Hon'ble Tribunal in parg 22
of the judgement dated 13.2.97 which igs hightly una
Justified and resulted in {rrecoverable loss in the

recruits joined after 1.3.86 were placed ghovae the aprlicants
which 15 not in consonance with the judgement,

8, I, therefsre, humbly request tha commissisner

to kindly consider the above submissions made by me and
fastore my saniority as correctly reflected in the soniority
list of Inspectors of Central Excise as on 1~1.92 communicated
on 30.4-93 for vhich act of kindness, I shall ever remain
grateful to yYou, sir, h

Condt, page 4§, ,




Oe I also request you, sir, to suspend the
operation of the senfority list as sn 1.1.92 now
comnunicated Eige"letter dated 15.10.97(cited reference)
raelating to the nspectors nf Centrsl Excige pending disposal
of my representation and also restoration of seniority,

Yours faithfully,

Gmu' Vet - /'4\“ \0\)’
- =
20-13.97, ( HARTRISHAN Ra0 )
SUPERINTENDENT OF CENTRAL EXCISEj
GUNPUR DIVISION 33 GUNIUR-1,

~Copy submitted to thg Commi ssioner of Central Excisge,

Guntur Commi ssisnergte, Guntur with a requegt _
to forward my representation ts the Commissioner.l,
Hyderabad for negessary action at his end, .

Copy submitted to the assistant Commissioner of Central
Excime, Guntur Division, Guntur with eimil sr
request for forwarding my representations to
Commi ssisner of Central Excige, Guntur,

% om f.ﬂ‘v-ﬂ’%f
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The commissioner of Central Excise,

Hyderabad - T Comnissionerate,
g LIl Y DERA B A D,
Y

R ™ AROUCH _PROPER CH - NMEL
@/ A
W lonpEcted sir
PY NN e ’
" /,/;é)f Subi Fatt. = Reviged senlority list
- U . // of Inupectors of Hyderabad,
o Fturb e Guntur and Vizag Commisslonerates
rirar e s as on 01,01.1992 o RQpI‘G-‘JGHtatiOH

of ba NVASUNEVA RAO ey
Supdt. Of Cuntral Exclie {the "thaun
Inopector) - Submission of - Reg,
Refr sSendority list aw on 01.01.1992 of
Inupector: ofF Hyderabad, Cuntur &
Vizag Com:isuionerates communicated
under C."0.I11/34/12/97-F7(pPF), dt.
15.10.97 5¢ I{yderabad-T1 Commissionear,

With raferonce to the aanjiority 11 ¢ rQ.uxiuc
t above, T submit tho following representation iOr tovour
>4 eonslderation and favourable ordars:

I was promoted as Inspector of Centrsil Exel ... 30
AR LS LD after having beon selected by tivs rogular
, LT AiBsequently, I was promoted as “uncrint.nicnt of
¥ i rel Uxelue on '¥§_77_10n5 after conducting regular

e e T have been continuine in the rort slnee thon,

: I submit that the o, Wity 1li¢ proprred ang
uandested under Fhe o re e gy cteoed alove {5 nat 1n-
Consdomi®ty with the principl o 1 4t iovn La . . el anAy -
',"i.)—Ff;:tL..(D), dt. 7.2.40, ™ L L L, thee Anloae
it the principles laid oun fr ti.. WOV T erpac
‘, N5t rehrospective but prococeulvedy ilye il oo
oring the above Jenlorivy 140, cho abooro pineiple .
w0t heen shasoerved, ANzeoovling o thoe sald O, le, 1t i=
chard Elent the 4 future whiile thoe principle of Ot ceion
Wotew w111 stil) be Followod for determining cha. [ftog-
c=uenioricy of dirret rocrudts e pProm. tees, the prescent
Foaaticon ot keeping vacant slots for being £1) (ad up by
Lorecruits of later years thereby giving chem un=
itended Lendlority over nwromotees, who wore already in g
w o dtion would be dispensed with, - Tiws, 1t adequate
Tuwnber of Jdirect recrults do not bLioecome avallable {n LI DY
particul.r yvear, the rotation of quuta for the purpo..
vt detarmination ot saniority would take placc only o
Lt eXtent »L avallable direct recruits for thaot vear.,
e unfilte ! vaenncies of that year would be corrie. 5
Ed O L next yoar and pkﬂCﬂdeEkQWdthﬁ {ast pramotuo
hokis uessoocieynidst the direct recruits ap oint d
A0st e 2o fog Eorsand v wcancies would be placed
v L s promo e or Lhe senfociey 1ise. T Aoy,
srinciple iva not APDCAL Lo howve dacan Fo) lowo. ) snlle
Separing the above senfority liat,

Contll- - es 2
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In this connection, it may not be out of place

to submit that I was regularised as Inspector of Central
‘xedloe uith effoct from 15~11~84 i.es the date of my
Joining as Inspector vids Estt. Ord. (NGO) No.151/83 dt.
27.13,88 of Hyderabad commissionarate.,qu a perusal of
the seniority list referred to above, & found that the
Inspectors, S/shri Ve.Srinivasa Rao, Mo Satyanarayana tlurchy,
T.5rikanth Babu, S.NDora Reddy, etc, etc. mentioned agalnst
sle nos. 211, 212, 213, 21s respoectively in the seniority
119t as on 1.1,1992 1ssued on 15,10,97 ioined in the gradc
“uch later to me and they have been placed above my nane
2. geniors to me though I was regular Inspoctor from
:2711-84 . This 1g 4n contravention of the principles
'??"Eaiﬂ—éeniority in terms of 0,M, Hatod 7.2.85,

i tinis counection, it is also relevant to rerfer
Srotint observations made by the Hon'ble Tribunal 4in the
= 10w of awnltesar iocllant in o,r, No,906/94 for greateor
“orgeciation with roaard to anpreciation of sonlority of
Ciract reerult. whoro ths gelection procegs commenced
rrior to 1,3.,1900 for dircet recrultment Lut aprointment
Yau made after 1,3,1936 fea, the date £rom which tho sald

M, datad 702086 takas effﬂctt

It is also held by the ton'ble Tribunal in the
above gald case that more consideration for selection
\Q8s not vast any right in the 1ncunbent obviously if
not officlally selected or appointed anc no right to the
Ppost is accuired, It 49 only after the selection process
Sulminates in appointment that tha right to tho post {s
crystalised (vide para 22 Of 0.1, 10,906/94, dte 13.2.97,
Thus, the Inspactors, who were appointed after my Joining
as Inspector snd Feqularisation, cannot VO MYy soniorg as
has been shown in the revisced senfority ligt de, 15,12,97,

A8 per the gervice ruleg and seniority fixation
fules, tie officers N who were transferred from one
“ormissicnerats o anocher Comnissionerate (L{6. from one
sendority qroup to another seniority group) midtxika must

bottom of the officers of the Same grade as on the date
of thegr Joining in the ew Commissionerate {n which they
jolned, Thig i3 in acoordance witn tho undertakinq to

be obtained fron the officers, who seek suach transfer,
Hu:xthtaxgxtnxiptauhasxnutxhnunxahsaxundxinxthnxcasuxnf
%0 13 the enge with the officers Xecruited against Spores
“uota/comvassionate appolintnenty,

In para 2 of thae Ministry's o.m, dated 7.2,.,86,
it i3 said in Qases whera tuore Was dolay in direct
recrultment or promocion or enough numbdaor of direct
fearults or promotac Ad not bacome available, the
proc.dure followed AL present igs that the slot maant
for direct racrults/nromotoas which couls n,e o, C1 1l
MR wore left vagant and when direct recrvivs/provotoa..
became available throush latar axXaninations op selaoctd
suth persons were Placed above tha DErSOns, who war. Sl
ooy woriiing in the grade on rovalar L g, Thue,  tlue
“rice recruits af later Yeurs roeoruitod L snore—
1l vacanetiaes of the precoedin . Lwo or more Consecutive
Veoruoreculted in dircet rerults of iho Intor voqr.
t.hin; cenlority over S0me oF tj0 PEOMOtOGY e Coilrly
14?5 seary of requlor dervi. e LI b Lhedr crodie

Sholeh {o inyopropri-te as bt sne R Al N FTIR P

Loty of various High mourts a0 S TRV aoure,
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- OIrI"ICE OF THE SUPERINTENDENT OF CENTRAL EXCISE
e ) DURGALURAM RAFGE 3 DURGAPURAL

C. W0, P /97-08, Dated 19-11~1997,

Excise, Guntur Division,
R,

Sub: ESTABDLISHMENT - Submigsion of representation
of Slhri D,Sri Rana Sastry, Superintendent of
Central Excice on seniority in the cadre of
Inspector of Central Eycise - Regarding.,

Refs CoNooII/34/12/97~E,7(PF) dated 15~10~97 of
Commissioner-I, Central Excise, Hyderabad,

L B B

With reference to Hyderabad - I Conmissloner's
lotter Aated 15-10-1997 clted above, a representation
addressed to the Commiscionor - I, Central Excise,
Hyderabad-¥ Commissionerate sulbmi tted throuyh provsr
chiannel by Shei D, Sei Rama Sastry, Suporintendent of

e Central Ixcise of thico Range ls forwarded in Triplicate,
for fuvowr of neceoesosary action,
, Yours faithfully,
i Encl : Representation fi:\'“”"”y*-y%if7)
Gated 19~11-97 ' -
in Triplicate, SUPERINTENDENT OF
_ . CENTRAL EXCISE
>+ i DURCAPURAM.
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‘v “Hyderabad -~ I Commissionerate,

—— |':
. (o
Ky The Commissioner of Central Excise, E%;JK . (iZEzy

HYDERABAD,
T (Through proper channel)

™~ sir,

Sub: Establishment - Revised Seniority list of
Inspectors of Central Excise of Hyderabad,
Guntur and Visakhapatram Commissionerates
' as on 1-1=-1992 - D,Sri Rama Sastry, sSupdt,
ST S of Central FExcise -~ Submissilon of Repra-
, sentation - Reyarding,

Ref: Letter C,H0.1iI/34/12/97-E,7(PI') dated ‘
15-10=97 of Comrmissioner of Central Escise,
Hyderabad-I Commlssionerate, Hyderabad,

With reference to the Seniority list communi-
cated through the letter undar referonce, I, D,Sri Rama
Sastry, Superintendent of Central Excise, submit the
following for your kind consideration and favourable
orders before the finalisation of the seniority list of
Inspectors of Central Excise as on l-l-1992,

2 I submit that I was Ociginally recrulted ag

L ] i - - ..
SJQM;QQEE on {l-1-1972%nd was later prouwoted as .UDC from 27-7-75

On pas9ing the required Departmental tosts’ for promotioan,
I subsequently passed the promotion Examination for the

post of Inspectar. of Contral Exclse on 19~2-1979, 1In view
of my length of service and the passing of the oral tast
and phyelcal test, I was promoted as Ianspuctor of Central
Excise from/G1-8-198% A.N. after having been selected by

the reyularly donstituted DePsCos  Thorcafter, I was promoted

a8 Superdntendent of Central EXCLise Wee.f, 10-7-1996 and
since then has been continuing in the said post,

! 3. I submit that there hag baen contravesy with _
regard to fixation of fenlority between the Direct recrults
and Promotees in the cadre of Inspectors of Central Excise,
It is relevant to submii in this connection that the Governs

ment of India, Ministry of Iome Afrairs vide thelr oOffice
Memorandum No.9/11/55/APs, datcd 22-12~1959 laid down
princeples for determining genlority of various categories
of persons elnployed Iin Central Scrvices, According to the
sald O,M. it was laiq down in Parz 6, that the relative
seniority of Dircot recruits and Promotoeag which shall pe
determined according to the rotation of Vacancies betweoen
Direct recruits and Prowotees and chall be baged on
quotas of vacancies resorved tor Direct rcerultinent and

Promotion respectively in the recrultment rules, According

to the saig princeple a roster should be maintained based
On reservation for Direct reerultinent and for Pronotions
in the recruitment rules and appointment should be made
in accordance with the Roster and seniority determined
daccordingly. Thus where 75% of vacancies are regervad
for promotion and 25% for Direct recarultment; ecach direct
recruit shall be ranked in sendority below 3 momotees,
I submit that the Central Excise and Land Customs Departe
ment Croup~C posts recrultment Rules, 1979 issued in G,s.R.
No.742 provided tha# the post of Inspectors of Central
Excise shall beo filled by 75% by Diroct Recrultnent and
25% by Promotion from the fooder categorics, Thus the
brescribed ratio petween tho Dircet Reeruits snd Promotwees
is 3 : 1, Aecordingly senlority lists of Inspoctors of
Central Froice ore losued from time to time,

& Contd,.,2/-
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- e @ Govarnment of India 1s3ued O.M,
‘m  N0.35014/2/80-Estt (D), dated 7-9-1936 laying down the
' revised princeples for determining tho senlority of various
Categorles employed in Central Servicea, According to the
sald O.M. it was clarifiegd that in future, while the
™~ princeple of rotation of quotas will still be followed for
determining the inter-se-seniority of Direct recruits and
promotees, the present practice of Keeping vacant SLOTS
for being filled up by direct recrults of later years,
thereby giving them unintended senlority over promotees
who are already in position, would be dlspensed with.
Thus if adequate number of Direct Recruits will not
become available in any partlcular year, the rotation of
quotas for purpose of determining seniority would take
place only to the extent of avallable Direct Recruits and
1f the Direct Recruits are not available- the Promotees
will be bunched together at the kGktomisf the seniority
list, below the last position uptn which it is possible
. to detarmine seniority, on the basis of ru .ution of the
quotas with eeference to the actual number of Mrect
. Recruits who become available. The orders issued in the
-above 0.M. was directed to take @ffect from i-3-1986,

5 I submit that some of the promotee Inspectors

of Central Excise Shri T.Chakradhara Rao and othars filed

0.A.N0.156/86 before the Hon'ble CAT, Hyderabad for ‘

directing the respondents to determine their senioritylby

the length of continucus officiation in service in the

g grade of Inspector and to reflect thelr correct position
in the revised seniority ligt for confirmation with all
attendent benefits, Their contention in the 0,A., is that
they are entitled to get their seniority revised in
accordance with the principle laid down by Hon'ble Supreme
Court in the case of A.Janardhana Vs, Unifon of India 1983
(1)SLT page 8564 which was accepted by Government of India
0.M.No.35014/2/80-Estt (D), dated 7-2~1986. The above said

J - QsAes was digposed of by the Hon'ble Tribunal on 5«7-1988

* . directing the respondent to recast the geniority iist in
accordance with the o.M, referred to above after following
the usual procedure by giving notice to the effacted

the Collector of Central Excise, Hyderabad in letter No.

A-32022/9/89-A3.1II-A., dated 2-4~1990 with direotion to

revise the senfority list in the grade of Ingpeator of

. Central Excise angd accordingly requested further neceasgary

action in the matter may be taken as per the directions by
the Tribunal. 1In Pursuance of the decision of the Govt.,

. the Collector of Central Excise, Hyderabad communicated
the revised geniordty list of Inspectors of Hyderabad
Guntur and Visakhapatnam Collectorates as on 1= 1=1992
vide Celo,I1/34/3/93-Estt, dateqd 30-4-1993 fixing the
seniority of the promotee Inspectors on the basis of
O«M, dated 7-2-86 read with Judgenont in 0.A.No,156/86,

G, While such is the situatlions, some of the
Direct Recruit Ingpectors Shri T,Srikanth Babu and others
have fileqg O¢AND5,1323 0f 93 and O0.A:No,906 of 94 before
the Hon'ble CAT, Hyderabad assalling the seniority list
dated 30~4-~1993 and for restoration of the seniority
pPosition as reflected earlicr, Thus the contravergy in
the above 0,As is with Tegard to fixation of inter-se-
senlority between Direct Recruits apng Promotezs under
O«M. dated 22-12-190596 and 7-2-86, The Hon'ble Tribunal

‘ C'Ol'ltd.. .3/"
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N4 hag elabsratoly contended vardous contontioRnralsed 4n

the O4Ay and Linally dloposod 0f tho pano on 13e2eD7
wharain the following decisions were arrived ats

(1) "he 0., datod 7-2«06 has proopactive
applicacion,

{2) Intoresowseniority prior to 7=2.86 has
to bo regulated in acoordance with
1959 0,14, ’

(3) Thare wes 1o Mreak down of Dwia Aules,
Honoa Oddts 22«12«59 has €9 be followed,

(4) Thé cacon of those who wore officiating
a8 Inapootors relior €0 1=3«38 but
regulardsed after that date aro required
to be Lndividually docided aftor dotere
adndng the natwe of officieting natwre
of the ot to which tho officiation
related end tha provisions of OM, 1959
and cannot be onoralised,

(5) “here the sclection process was commencod ,
pelor to 1-3-86 for direct recrultmont ut
appointnent wags made aftor that date td’.u
he govarned Ly tho 0.4, dated Tel2ets,

In tldo conncetion, 4t L9 releovant to rofer the
obsorvations of ghe 7ivn'ble Tribunal in pora 22 of the
above judgonont for greater ap rociation with re;ard to
firation of seplarity of INroct racrults whero the salogw
tion procaes was eonnonesd pelor to 1-3-86 for Jdirecot
recruitorent but the a;pointhent vas made aftey that date,
they will govarned by 9.!1, dateqd 7~2=8G, It is nocdless
to submit that accordinmy o the above obzurvations 4n
exce whaere tho selection mwoeens comnencad rrlor o 1e%w06
but rocruitmont took placo after that data the senlority
gfdﬂgﬁeﬂt rocrults ehall bo fixved in torms of OsMe datod

- g »

e That Being tho situatlon, it is surpeloing o
nota that the Comniscionar comaunieatod tho revised
seilordty Liot of Indpoctors as on fele97 in Coloe11/34/
12/97«8.7(P5), datod 15w 10w07 on the basia of the 0O.M,
datod Tel-85 40 prossoctive in naturs and flxdng the
gentordey of direcet roccuits whooa solection procoss
COnenowl mior & 1300 and epmintiont made afoor

that date on the basis of 8.4, daeod Aldn12=59, overlooking
the apcolfio obsavvations of lon'ble Tribunal 4n Pora 22
of tho Juljomont dntod 13«2-97 vhich g hichly unfustedfied
2nd resultad in drrecoverable losa in tho oorvice wospectys
0L the anplicant ac all the direct recruits Iined after
1385 wore placod above tha avsliconts which 10 mot 4n
cantonanee wieh the jwl cnont, '

8¢ i, theraloro, hnbly roreoot tho Cotvrdanionay

o hindly ownider tha niove suwxidogions madn by e and :
Toolare oy genlordty as exyrrectly roflooted 4n vhe sentority
List of Snspoobawg of Contmal Weodse au on iwle92 conmnanie
C2E0D a1 ID4eD3 Loz vhdoh st of rindness, I ehall oves
poemiln gratoful o won, i,

Ny e pa
r\~--.}LlL‘.-‘¢ ° .4/"‘
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\;r’fﬁ'. 4 also reguost you, Sir, to suspond the

-aparation of tha gpenlority list an on Lo 102 myoney

comnundcated vide leitcr datod 315e10e07 {cited
refaronce) relating to the Inspoctors of Contegl
Excise pending disposal og oy reopresontation and
also restoration of seniarity,

Yours falthfully,
! { A
- » " H { . #3- S
Place s DURGARUNANM, ' . ;,!, 9109 )

/
Date 3 !/ wil~1597, (DySRI RAMA SASTRY) - -
SUPERINTSNDENT OF Calle

DURCAPURAM RANGE,

- Copy submitted to the Commisaionar of Central Excice,

cuntuwe Commdspionarate, Cuntur with a reguest

o forward my roorosentation to the CommisslonarsX,
Hyderabad for ngcessary action at his end,

Copy submitiod to the Assistant Comndgaionce of Cantral

Exalse, Guntur Divisfon, Guntir with einmdlar
rapuest for forwording By rerwoscntations to
Commisnionor of Contyni elae, Guntur,

RN
TN
IJA - sen

Kanyrrts ¥
Col hief
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C Hyd¢rabad,
From: S . Datc; 25-11.97,
A Chandrasckharsm, S

Superintendent of Contral Exclse(Stats),

0O/o Corumissioner of Central Excise, -

Hydorsbad Il Commissioncrate, -~

To

The Comﬂsvlonér of Centrel Exciso, ? { Through plopq-‘l: chymal)
Hyderabad I Commissionerate, : I :
HYDERABAD, v : : . / i
Rerpected Sh, o , ' | W ,'l b
' ' (R TIRRAE UT.

Sub: Estt. - Anomolics in th : revi :d scafority Bt of Inspectors of Central
‘ Excisc a3 on 1.1-92 - ) eprerentstion of Sri A.Chondrasckharam, Supdt.

of Central Exclse(Steti-tics), Hgrs., Offico, Hydersbed IT

: Conndssionmte_‘- Reparding, !

Bef. C.No.I34/1297-E7( §) daicd 15-10-97 of the Commissioncr of
Customs and Cenitral Fxclse, Hydershad I Commissionerate Hud,

oy -

Y

With reference to the sbove sald revised sendosity list of the inspeclors s on

.%}-1-92. 1 submit the following facts for ldnd consideration and favourablo orders.

EACTS;

2. While I was working as UDC, the Department dirccted mo to appear before the
Comrdssioncr of Ceutral Excise, Hyderabad as per Ietter C.No.11/3/12/83CS dated 21-11-83 of the
Commizsioner of Customs and Central Fxcire, Hyderabad for promotion to the cadre of Imspector
of Central Exclsc and that after wuccessfl completion of the phrysical test and interview
November, 83, I have been considered for promotion as Inspoctor of Central Excise. Thus, I was
promoted purcly on sclection basis. ' Ho vever, in the sppomtment order Esti(NGO) Order
No.23/84 dated 1.2.84 of Commissioner )f Customns and Central Exclse, Hyderabad, the
promotion way mentioned a5 “on ad-hoc b 5™, In this comcction K is brougis to the notice that
‘td-hoc‘pronwﬁommgcnuﬂynm!ah‘ roumstances tike
2) where there is an infoncti 0 by 3 Cowt/Tribunal that the post may not be filled
onnrepularbasis :
b) where the DR quots has - ot bern filled ;
¢) in short term vacancics es 1sed by repulsr incumbants procecding on leave for
43 days or more, study keitve, deputation etc.,of less than onc year duration.

. Contd..2,



3. I contimued in the post of Inspactor of Central Excise for more than one yeour period
and was drawing anmual increments immediately after completion of the period of 12 months. The
scniority list that existed prior to its revision in 1993 contained certain wnomalics such as placing some
D.Rs whe were appointed to the post after ory regular scivice  of over two years --- as soplare
considering me as a “ad-hoc™ Promotee. Accirding to the instructions contained i this Department's
O.M.No. 24012/34/80 Estt(B) datcd 20.2.} 781 lssued prior to my promotion , while notifying
vacancies to recruitment agencies especialt the 8.8.C, the sppointing avthority is cxpucted to
computs the total number of vacencies tiking n to  onsiderstion the Mesly vierndes Gy the perlod
begining from the date of snnouncement of 1e s sequent exmuination ¢ 1 the totsl inmber of
posts to be kept vacant msy be very fow. Ho #ever , I observed (h1t the pi bt for filing up of
the vacancics by D.Rs was not proparly s adled by the Depatment sl s resulted in undue
tdvantage to the D.Rs becoming senfors to me., Had the Departménd inintained the roster of
vacancy update forescing the vacancier, this & 1mo’ y would not have ér#pt in. .Thus the Department
used the temm “ad-hoc” In my sppointment o der, 1may be without property understanding the actual
meankig of the word, even though the Department constituted D.P.C., sud recruited me *for
promotion on selective basis™ L :

My promotion to the post of Inspectcr was considered basing on the principles Iaid down in
OM 9/11/55-RPS dated 22-12-1959 - OM 35(_‘1412/80—15;& (D) dated 7th Feb., 1986; but the Hon'ble
CAT in their judsement dated 13.2.1997 obscived tat the department did not follow the principles as
per tho sbove OM 1959, st the time of revisimn of the seniority list in 1993, The senionity kist, thus

The senlotity list was prepared fviﬂ:on';t following the decision of the Hon'ble Supreme Court
In the case of A Janardhen Vi UOI & Ors - 1983 S3CC (L&S) 467; AIR 1983 5C 769, the revislon

deprived me of the imdamental tights under / rticle 14 and 16 of the Constitution of india. The Apex
Court opined : - e .

“After the promotee is promoted contimor 1y renders service and is neither found wenting nor
insufficient and is discharpeing his duty effec: antly; to the satisfaction of afl a fresh recruit from the
market, years after the promotce was indu ted in the service comes and challenges all the past
recnatments mnde before be was horn 1 s ico wiid some decisions prves bim s sdvimtupe m the
scndority. When the promotee was promote.” and was rendering service the direct recruit may be a
schoolian or collcge potng boy. He emerges b om the educationat institution, appcars at a compctitive
examination and starts challenping every thing that had happened during the period when he has had
S

Lo Contd...3.



nothing to do with scrvice. Shom of a2 sorvice jurisprudenced jarpon let us bhm"!y notice tho
situxtion that & primary school student wh n the promolce was ‘s member of the sorvice, barged in
and clamed and got seniority over the pro aotce. If this has not a demorlidng cffect on servics we
fall to scc what othier incquitous approach vould' be more dapurdng. - I fa s fhercfons, tims ot chiarty
initiste 3 proposition that a direet reeruit  #ho --omes into servico 1Rt i promotee was already
* umconditionally without reservation prome ed 2.d whose proraatieri & 1. diywvn to be invatid or
illezal according to refevant statutory or no i-statirtory rules sh midd be o jed by wy principle of
scniority to score @ march over & promotes: bocsuse that itsolf being oqbs!lmv would bo violative of
Articl 14 a0d 16 of Consitution of India™, o i g ! ’ ’ ;:;E.le‘;’»%j"i o
Thus in my case, the depoattmen did not act promptly in calling for the sélection of DRx
forescehg the vacancles and placed the DRy who wers eppointed to the post of Inspector of Central
Extise, much later to my promotion and placed them a» semior -' giving them undus sdvantage,
Further, many of the DRs elsewhere emple yed snd drawing pxy and allowances, were considered as

scniors to me, cven though 1 was in the rolls of the department prior to thelr appointment in this
Department, This senfority was revised by the departinent besing on & CAT declsion n 1993
(without filing any appeal to the Supreme Court - realising the mistake crept from 1983 onwards) and:

rovising the rovised list egain in 1997, with 150 help of a cormittes; this seniority is also consisting of
snomolies. : ) R

' 7y in the filling up of the
Posts in a reguler manner, Prime Miuister, has therefore, desired (hat Minlstrie/Departments should

«?L_ tako action to il up the posty in good time before vecancies ectuslly occur in order to evold ad-hoc
wpointments, In case where there js wi-justifisble delay, rosponsibility for the delay should be
assigned and sible & : uit with,”

Had the department taken up the rrecruitment of DRy well befors

fixed the of Sports persons b xping in view the orders confained in DP & AR,
0.M.No.14/1/72-Esit(D) dated 28.12.1972 theso anamolies would not have remained,

Compassionats sppointments can be made only sgainst Direct recruitment quota and the

spplicants for compassionate sppointrient ¢ hould be appointed only if they are eligible and suitable for

the post in al respects under the provision' of the relevant recrultment Rules. There were instances,
where the sppointee under Compastionat 1 appointment quota getting sendority over a *promotee’
resulting in benefit from a date prior to the leath of Govt. Scrvant, --- agsinst keeping them enbloc as
Judors to the DRs, L

In continuation, certsin DR wjao were sbsorbed in this coramissionerate, on Inter

Colicctorate Transfors (CT) - drawing pry and allowsnces in anothor collectorate and on the rolls in
that Collcctorste, were awarded with sendority, even from a date cardier to my sppointment in the
cadre. S ;

b

Contd......4.



In the present seniority Bst my D ¢ was figured st SLMo.up gt Pupe N6.23 of the hist.
Great injustice was done to me in fixing; the * enior ty basing on the ravion 0541 without taking into ,
consideration my date of regular appointmy at(ds ¢ of Joining) - bexan: 1 v been tepulariscd
from the date of my Joining Le, 9-2.84 vie Hyderabad Collectors E.0.(MI70)N0.151/88 dated -
27-10-88. Accordingly my name Is to be f ured (in the present gevised seniuridy Est as on 1-1.92
dated 13-10-97) above the name of 31 G Man Mohan at St p.lb?l !Puge No.16 of the list
becsuse I joined s Inspector nmuch carbicr to his } ining. In similar m'a# such issucs the Apex Court
held that “If enough direct recruity are not 1 vallable, the vacanci¢s sliould b¢ carried forward and
filled in later year for divect reauitment™ .. 1;980 SCCLAS) 145, ! C

I therefore, submit that in casc of iny seudority, (i.c,) “Equality of opporturiity in Public '
cmployment™ a5 provided under Asticlo .16 of constitution of India; was combined with - .
discrimination and unfair procedure, even though the order relied by the department for fixation of |
scodority viz, O.M. 1959 dated 22-12-1939 or OM dated 7.2.1986 (w.c.£1.3.1986) did not

- Hllustrate to place a “PROMOTEE * a%.2 junfor to 3 JUNIOR . as per date of appointment, "

SUBMISSIONs: . ¢ _ |

A e - . Lo

At close I once again submit that ] was ‘ppointed to the Post of Inspector of a Central

Excise w.c.f,, 9.2.84 and the scrdority may be fixedl as per the date of ppointment to the cadre and
the injustice extended maxy be stemmed for rustoration of seniority;

‘ The department while acting for fixation of ecnlority basing on the judecment dated
112-1997 of the Hon’ble CAT, Byderabad beneh, a ray of Justice may be extended and an order

of restoration may bo lsyucd immediately, relying on the various O M Nos. And Supreme Court
judgements referred to in this wpmcnt;ﬁon.: _ :

; Yours fai \
FLoL C s\ '
‘ A (A.CHANDRASEKHARAM) |

A

\gﬁﬁmcc submitted to the Comi'nisd;.lncr of Central Exclse, . ) ;
derabad I Commisrioncrate, Hyderabad, t2 save delay. |

-
. —,
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To

~ The Commissioner of Cantral Excisa,
Hyderasbad.I Commi ssionerate,

HYXDERABAD, // Through proper chgnnel //

&Eir,

e . Subs Establishment - Revised Senlority lipt of
/’ﬁf:T:—*,f?éz ' Inspectors of Central Exclge of Hyderabad,
/4{§:‘ mﬁ“mw=afr N Guntur and Viggkhapatnam Commi seionerates
A Co, ™2 a8 on 1.1.1992 . shri Harikishan Ras, Supdt,
RN ¥ %, of Central EXcise « Submission of Roprosentae
7 o tion « Regerding,

’ PR v R
2 TSy et :?gr .
- 3 £y Letter C.No1lX/34/12/97-E,7(PF) dated
15.10.1997 of Commisszioner of Central Excise,

° *-Gm“mcm;j:t}77 HydersbadeI Commissionerata, Hyderabsd,
With reference to tha Senlority 1ist communicgted

through the letter under réeferemnce, I, Harikishan Rap,
Superintendent of Central Exclss, submit the following for
e your kind considergtion and favourable corders before the
finalisation of the seniority list of Inspectors of Central
Excise as on 1.1.1992,

¢
o w

'{.“‘"‘

/:

W "k Wiy

2, 1 pubmit that I was originally rccruited as steno
ol 11w4.1974 and was later promoted gs Inspector from

of the oral test and Fhysical test, I was pramoted as Inspector
8 of Central Excise from the date, after hsving been salected

by the regularly constituted D, P,C, Thereafter, Y was

Pramoted as superintendent of Central EXclgo w,0,f, 8.8..95

and since then hag been continuing in the gaidq post,

3, I submit thagt theres has been contravergy with
regard to fixgtion of seniority bhetween the Direct recruits
and Promotees in the cadre of Inspectors of Cantral Excisa,
It 15 relevant to submit in thig Connection that the Govern-
u mant of India, Mindistry of Home Affairs vide thaeir office
+ Memorandum No¥9/11/85/APS, dated 22.12.1959 laid doun
principles for determingng sanioritf of various categorias
Ce8, AcCording to the
sald o.M, it wgs laid down in pafa-6, that ths relative

said principle a rogter should be maintained based on
Teservation for Direct Tecruitment and £sr Promotions in
the recruitment rules and appointment should be made in
adcordance with the Roster and senjority determinad
accordingly, Thus where 75% of vacancies are reserved
for rromotion and 45% for Direct recruitment; each direct
fecruit ghall be ranked in seniority nelow 3 Promotees,
I submit that thne Central Excise and Land Customg Departe.
mont Groupel posts fecruitment sules, 1979 iesued in g,5,R,
e 742 provided that the poat of Inspectors of Centrgl
1 ' kxcilse shall befilled by 75% by Direct Recruitment and

Drescribed ratis netween the Direct Recruits and promotecs

is 3 4 1, Accordingly Beniority listyg of Inspoctors of
Central Excige are iseued from time to time,

Contd , , , 2/
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T 4 While &o th? Gove:nmgng gg gnfiatiusgsd o;?;

0 QuBstt (D), dated 7+2.1986 laying down th
?:;iieéfggigciplel‘fo; determining the geniority of various
categories employed in Central services, According to tha
said O.M, it was clarified that in future, while the
principle of rotation of quotas will still be fpllowsd for
determining the intere.seniority of Direct recruits and
promotees, the pregent practice of keeping vacant LLOTS
for being filled up by direct recruits of later years,
thereby giving them unintended seniority over promotecs
¥ho are already in position, would be dispensed with,

Thus if adequate number of Direct Recruits will not become
wvallable in any particular yesr, the rotgtion of quotas
for purpose of determining ssniority would taks place

only to the axtent of available Direct Recruits and i#

the Direct Recruits are not available the promotees will
be bunched together at the bottom of the senisrity list,
below the last position upto which it 48 possible to doter
mine seniority, on the basgis of rotation of the quotas
with reference to the actual number of Direct Recruits who
be€ons available, The orders issued in the aboave 0.,M,

was directed to take effact from 1.3.1986,

S. I submit that some of the promotees Inspectors of
Central Excise shri T.Chakradhara Ras and othor filed
OeAeN0,4156/86 before tha Hon'ple CAT, Hydergbad for dire
cting the respondents to determine their seniority by

the len§th of continuocus officiation in service in the
grade of In spector and to reflect their correct rosition
in the raevised seniority 1ist for confirmation with all
attendent henefits, Their contentisn in the 0A, 45 that
they are entitled to get their senisrity reviged 4in
alcordance with the principle lais down by Houn'bvle supreme
Court 4in the cass of AsJanardhans Vs, Union of India 1983
(1)SLY page 564 which was accepted by Government of India
OsM.No ,35014/2/80.85tt (D), dated 7=2.1986, The ghove sald
OsAs was dispossd of by the Hon'ble Tribunal on Sw7.1988
directing the respondent to recast the seniority ligt 4in
accordance with the 0,M, referced to asbsve after follewing
the usual procedure by giving notice ts the effactad
Parties, However, the above sald judgement was carried in
arpeal before the Hon'ble Eupreme Court by way of Special
Leave Appeal Ro,%5228 of 1990 but the pame was dismigoed as
time barzrea, Accordingly the Govermment of India addressed
the Collector of Central Excise, Hydersbad in letter Nog
A.32022/9/B9-Ad.1113., dated 2.4.1990 withw direction to
Xeviso the seniority list in the grade of Inspector of
Central Excise and aceordingly roquested further nace ssary
action in the matter may be taken as per the dircection by
the Tribungl, 1In pursuance of the decision of the Govt,,
the Colleotor of Central Excise, Hyderasbad communicatod the
revised seniorit, list of Inspectors of Hyderabad, Guntur
and Visakhapatnam Collectorate: ag on 1.1.1992 vide C,Noy
II¥34/3/93.Estt, dated 30.4.1993 fixing the s:niarity of
the promstees Inspectsr on the bgsig of OM, dated 7.2.86
read with judgement in C.nh.Nop 156/86,

6. While such is the sltuations, somc of thao Direct
Recruit Inspectors Shrd T,srikanth Babu and sther hava
filed 0,A,No; 1323 of 1993 and 906 of 1994 before the
Hon'ble Car, Hyderabad asgalling the senisrity ligt dated
30-4-1993 and for Iestoration of the Baniority rocitinsn
as reflacted earlier, Thus the contraversy in the abave
OeA 8 18 with regar) ts fixstion of inter_se_seniority
between Direct Recruitg and promotees under O.!1, dated
22=12.1959 angd 7-2.1986, The Hon'ble Tribunal has
elaborately contended various contentisng faised in the

Contd, , . /-
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" OeA8 and £inally disposaed of the game on 13.2.497 vher.in
the following decisisns werv arcived ats

. (1) The o.M, dated 7-2.86 has prospective arplicae
tion,

(2) Inter«gsesseniority [rior to 7.2.86 has to be
regulated in gccordance with 1959 o.M,

(3) There was no break down of Guota Rules,
Hence O,M, 22.12.59 hgs to be folloucd,

(4) The cases of thos who ware officiating ag
Inspectors prior to 1«3-86 but regularised
after that date are reguired ts be indivi.
dually docidad sfter determining the nature
of officilating nature of the post to which the
officiation related and the Provieions of 0,.M,
1959 and cannst be generalisged,

(5) where the selection PXocess was commenced
Friol to 1a3.86 for direct recrultment, but
eppeintment was made gfter that date will be
governed by the 0,M, dated 7-2.1986,

In this conngction, 1t is relevant to refor the
obsarvatisns of the Hon'ble Tribunal in Para 22 of the ghove
P Judgement for greater approciation with regard to fixae
tion of seniority of Direct recruits where the selection
Procegs was commenced prior to 1.3.86 for direct recruitment
but the appointment was made after that date, they will
govarned by 0,M, dated T=2.86, It ig needless to submit
that according ts the above obssrvations in casd whera
the selection proceass commenaed prior to 1.3.86 but
Focrultment took place after that date the senisrity of
direct rxecruit. sghall be fixed in terms of O.M, dated

Te That being the Bituation, 1t i1 surprising to
nots that the Commissisner communicated the roviged
seniority ligt of Inspectors as on 1e1-1992 in CelNoy
II/B(/!Z/Q?—E.?(P?). dated 15.10.1997 on the basls of the
O.M, dated 7.2.86 ia prospective in nature gng £ixing the

that date on tha baai’ of O.M, datad 22—12-59' overlookim
4 the specitic obsarvations of Honlble Tribunal in parg 22

of the judgement dated 13.2.97 which 14 highly un.
Justified and Tesulted in irrecovershle loss in the
Bervice propects of the applicant as all the direct
recruits joined after 1.3.86 were Placed above the aprlicants
which {g not in consonance with the Judgement,

8. I, therefore, humbly request the commd ssisner

to kindly consider the above submissions made by me and
Lestore my saniority ag correctly reflectcd {n the saniority
ligt of Inspectors of Centrgl Excige aps oNn l.1.92 communicated

on 30ud-93 f£or vhich act sf Kindnegs, 1 shall ever ren in
gfateful to you, sair, ’ ;

Condt, page 4e o
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Pe I also request you, slr, to suspend the
T=.. operation of the seniority 14gt as

D
Communicated letter dated 18.10.97 (cited

Yours faithgully,
Suntur, &y e\ iy
|
20e13.97, ( mekguﬁz\ RAO )
SUPERINIENDENT oOF CENPRAL EXCISE,
GUNTUR DIVISION g4 QUN{UR.1,

Chalamo
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Sub: Fstt- Revision oi Srodority i the

;o kY G
£ Inspactors v,
. \
The Comeissionar 1. Hyderabad vide vote opideia doosd 2,5,97
Comatituted & “Special Cell” For Uie ve tiwation of the seaiority in
the cadire of Inspsclors, ailver Uiy to Uhie oo ciaa taban a0 the  Jin
on 1st May,1997 and ordered that the "Special Cell™ wuy be supeirvised
by Sri P.Subbairaya Sastry,Superintendent  and  Aduinistrative Officer
([i‘!tt)n SI‘V. \]U‘ji Raddfr Il I, rl}:.-U l d\;f{td i.llif;il.. o fdi ds UIE
Ihapoectors are COHCcrngd, the Toapao o o bo worh b the el way b
got nominated by their Associaliun.
Accordingly, as per the consent of the Azsocialion,
S/SI:I G-GGD&]EI Kr'isha'm :zi.'.u'.'v. Ill.“_,i.}.
V.Soma Sundara Shaima,  Inap,
N.Panduivanya Rao, Ty,
K. Subbaraya Cuwnl., o,
all working in Selective Audit, were drafted to render Theis Services
in the "Special Cell™ ti11 the complelion of the above aape boof woirk,
as ordered Ly the Deputy Commissioier (P&V) vide file C.No.11/34/12/97
Estt"'? on Goch?n
. Thus a "Special Cell™ with Uie assignment of refixing the
'y

seniority dn the cadre of  Tirgpeclors, olarbod fanctioning from
8.5.87. The refixation of weiiocily - chneewnanit o Lhe decision  eof

... the Hon'hle C A T, Ilyd, vide thair ordei dal.d 15,207, quashipg and
$eblingTaside the seniority Vist of lispectiors of P, aid  direct ing

-

1

the department to take such consequential sleps as way be called for
N accordance with the law and a. per Lhe Snstiuclions issued by the

Board in file No. A-23024/793/03 ADITL.LA dated 22.4.57 directing to

take necessary implementation acticii,

To implement the orders of the Hoi'ble C A T, thyd in-1ight of
the instructions issued Ly the Coaird, a bilef histuiy of the jssue of
the fination of seniority and the Jioputed aspiscle of Lhe sane and the
related Hon'ble C A T orders are Lo be looked into.

The  seniority lists iu the cadie of Lspectors are being
issued at regular intervals, nore o less every year right from 1972

onwards and the Tast Tist ihat was jssued 11 1993, were, womminicated

vide Collector's letter dated 30.4,93, ssucd from file C.N6.11/24/3/93
Cstt. - informing the seniority of officers as o 1.1,92, which foried
the basis for the contested versions of the Direct Recruit Inspectors
and Promnotee Inspectors, regarding their ¢laiws v relation Lo the
fixation of the senijority wwhich culminated in the Hon'ble C A T arder
dated 13.2.97, The seniorily Tisl dsuued on 30,4.77 was naned as
revised seniority list of the Inspectors and the seniorily was  recast
from the vyear 1972 onwards, after revizing the positions of the
of ficers, The reasons for suli ievision of sehilarily wod vefixing  of
the seniority of the Inspectors are very uuch  provided Ffor in the
letter to which the list is enclowd,

Cu)i‘i[\.l. A
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oy Some of the Direct il Inspectui. applicants
AN different cases, i.e.0A 1323/93, 0A205/94 and OR0UG794 [iled before
thay Hon'ble C A T, Hyd,who are Lhi wggricved of ficors, eyitlated bLefuie
the Hon'ble C A T, the way theii seniciity is recast by revision vide
the said 1ist issued on 30.4.93, whereby prumvlees were given ai
advantage over the Direct Recruit Jfficers; in duplencnting the
instructions issued by the DO P & T in 0.Ms dated 22.12.59 and
7.2.86. The Dept. while revising the seniuirity | the cadre of
Inspectors from 1972 ti11 1,1.92 had taken & stand Lhat the said
revision was necessitated becausc of the jwplenentation of the orders
of the Hon'ble C A T ,lyd in anolher 0A Ne.1%96/5G6, which supposedly
Was in contravention of Lhe cairlier syslem fullowed Tin fixing the
interse seniority of Direct Recruit Tuspectors and prunctee Inspectors
as the SLP filed by the Dept against the order in 0A156/00 before the
Hon'ble Supreme Court was dismizced (as  time bLarrved),  The said
consequential revision, resulted in refixing the senmiority, had given
undue advantage to the promulee of ficers providiag for & gain to the
promotees, undeserving seniority over thie Divect Recruits of relevant
and related periods; as contested in the three OAs mentioned earlier.

The Hon'ble C A T considering the submissions wrged by the
Applicants in these three 0As and thie contentions put forth by the
Dept, delivered the said order dated 13.2.87 ordering

"The impugned seniority 1list of Inspectors of C.Ex., Hyd,
Guntur and Visakhapatnam Collectorales ax on 1,1.92 3ssued by the
Collector of Customs and Central Cxcise, Hyderabad vide order
C.No.II1/34/3/93 Estt  dated 30.4.93, is heveby guashed and set  aside,
The of ficial. vespondenls may tuhe il conmequent ial aleps as may be
called for in accordance with the law.

0A 1323/83, 0A285/94 and 0A 905G/94 are aLCurdingly allowad, No
order to Costs™.

The applicants in the three DAz against which the Hoin'L]e CAT
has delivered the order urged thal :- (a3 par the version of the CAT)

< 0A1323/93  filed by 21 linnectars of Cufik. woiking ut  [xcise
?Ebl1ectoratcs, Hyderabad, who are Jliccl  ociuits appoinled in Lhe
year 18864, 1965 and 1986 respectively. They aire aggrieved by the
senioirity 1ist of Tuspectors issued L, the respondeils on 30.4.93  and
pray for setting aside the sawe and restoring the earlier 1i.t dated
16.10.92 .

0A285/94 has been filed by a single applicant who is also an
Inspectior, C.Cx, at Hyderabad and a direct recruit, appointed on
23,12.85. lle is also aggrieved by the senjorily 1ist dated  30.4.93
and. prays for setting aside Lhe same and restoration of his seniority
position as reflected in earlicr 1iut dated 20,11,86.

Contd..3..
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0A906/94 is filed by 14 direct Felruil Lipectors of  Cenlig)

[xcise working in Cenitral Fxcise Collectoiate, Hyderabad,  They aro

* TN also aygrieved by the senfority 1ist  dated 30,4.93 and zeek 4
' direction to the officjal respondents ;gnrgpaﬁgmﬁhguli§;mg9rr§cxlyl

These personal subinissions  are based  on different issues
nvolved in fixing the seniority and as such the Han'ble ¢ A T has
categorised such reljed WOl issUes TN suppoit of their individuals
submissions and delivered o Common oitder,

The judgement of the Bon'ble ¢ A Ty ilyd can for the sake of
Convenience of appraizal and Undei wLanding be made into five parts
@v Per the own versions of the Mon'lle ¢ A To iyd, itself),

(1) Submissions uirged by the Counse? for applicants in 0A

1323/93 and 285/%4 on behalf of Direct recruits and  additional
submissions Uirged by the applicants in CA 906/94.

(?) Issues considered necessary to be dec ided Ly the Hon bl

CAT, liyd.
(3) Reasoning, Discussions and obiservations of the Hon'hle
. CAT, livd.
- (4)  Conclusions anid

(3)  Order (operatiyve partion),

——— T — e

+ v——
e ——

- Thﬁ.above 5 differe cerstls of Judgemenl  are repgioduced  ip
the following Pages (either as a whole or i Lhe form of extracts
depending on the requirement of (he situation) for ready reference and
perusal,

............



LONCLUGTONS

1. The OM dated 7.2.86 las pirospective applical jon,
2, The interse seniority prior to 1.3.96 las to  be regulated
in accordance with 1959 oM.

3. There was no breuskdown of quota rule. leice OM dated

22,12.5% has to be followed.

4. The cases of those who were officiatiiig as fuspectors prios
to 1.3.86 but regularised after that date are requived to be
individually decided after deterwining the nature of officiation,
nature of the post to which the officiation s related and  Lhe
provisions of OM 1959 and cannot Le general ised.,

5, Where the selection Rirocess was commcnced prior to 1,3.86
for direct recruitment but tle appointment was nade sfter that date
that will be governed by the 0OM dated 7,2.06,

We hold that while the revised sendority 1ist dated 20.4.92
Was prepared the above principles wera nol Folluweds W fur i Lold
that the 1ist stands vitialed due Lo several infiveitics meiit Toned
earlier, We therefore declare the impugned seniority list of
inspectors dated 30.4.93 to be iMNegal and 1iable ta bo struck  dawn,
We do not consider it necessary to refer to other rulings cited by the
counsel,

In Yight of Lthe foicgoiivg  discussions following order is
passed

ORDLR

The impugned sentority 1ist of inspectors of Central Cxcise of
Hyderabad, Guntur and Visakapatnanm Collectoiates as on 1,1.92 1ssued
by the Collector of Customs wrid Contiral Exvive, Hydeiabad vide uvirder

C.No.11/34/3/93 Estt. dated 30.4.93 is hereby quashed and set  aside.

The (Official) respondents may tahe such consequential steps as way be
called for in accordance with the law,

0A 1323/93, 04 285/94 and 04 906/94 are accuirddingly  allawed.

Nu cider Lo custs,

Lachi 0.4, however shiull Le Urealed as seperately decided aind
copy of this order shall be sepeiately hewl on record of each 0.4,

It was held by the CAT ol U end of the conclusions that Lhe
princi?]es wenbioned 0 suismed g coucTusions weie ot followed while
Preparing the revised seniority 1jst dated 30.4,1993,

_U]?imqtg]y it was ordercd, for  the above reason and for some
othgr. infirmities, the said 135t Was quashed and set aside and the
official respondants may take such  comsequeintia? sleps a3 way  be

called for in accordance with the law,

In light of the observations made, conclusions drawn and the
order issued, it is to be construed thie principles enumeirated in the
"conclusion portion™ are to be cowplied with to take consequentia)
steps which shall be in accordunce with the law, heeping in view the
observations made in relation to different situalions.,

CUlltd- 05- '
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Therefore,

to  dmplement the  order of tie Hoh'bLle C 4 T the

\foﬁﬁowing aspects shall be taken care of/considered,

(A) Seniority prior to 1.3.1986 shall not  be

.

(8)

(C)

e . I P

altered, if in accordance with the pProvisions of
0.M, dated 22,12,1959,

-in as much as it is observad by the Hon'ble ¢ AT
that -~

"It is provided in para 7 of the QM dalaed
7.2.86 tlat  the OM shall take effect From
1.3.86 il wenioriby already delernined in
accrodance  with the existing princinle~ on
UI{: d«.il.\. wi i:-;:u\-: ul UM .I.\::o 7-:’.8{/ N]T]
not be reapeied.™ (para 16) ‘

Seniority 13zt issued  in 1935 shall  not  be
disturbed, tip lying  to indicate  lhere is o
reason to think or disturbing the seniority from
1872 onwards,

- in as much as the Hon'ble C A T observed that -

TATtough  Uiere s Foo Lo say Lhat the
directions were sOicwhat cuhfusing({w r ¢
the decision in 0A No,156/86) yet it did
never contemplate disturbing the
seniority  of the others who weie not
Concerned willi  the cdeteriination  of the
applicants seniority vis-a vis 1935 1ist
nuch less from 1972" (Para 19)

The seriority frow 1972 Up to 06.2.86 55 settley
= in as much as the Hon'ble C A T ebserved that -

"No queslio therefore of applying -the
modified Frinciples to Lhose sehiority was
regulated Ly OM  dated 22,12,1959 up  to
7.2.86, The official respondents nust  be
held to have acted in contravention of
rules by PFevising the senicrity of those
officials who Welrc  guverned by OM dated
22,12,1959 which they thave done while
issuing Tnpugned senicrity list dated
30.4.93 for reopening the seniority from
1972 any determining e Saime  in
accordance with the modified princigles
contained in oM dated 7.2.86 applying it
retrospectively and unsettling the settled
senfority Prevailing from 1972 up  to
6.2,8¢",

Contd. .6,
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From the foregoing three observations of the Hon'ble C A T
cited, it is to be understood that the senjority prevailing frowm 1972
up_to 6.2.86 is settled (in otherwords the seniority list issued as on
1.1986 which could be in all probability is in accordance with the
provisions of OM dated 22.12.59) and hence, need not be disturbed,
Hence, 1in making an attempt to recast the seniority of inspectors, in
consonence with the orders of the Hon'ble C A T Hyd, the seniority
list issued as on 1,1.86 shall be. taken as the basis; and the
seniority of the officers later to that date is to be fixed as
directed by the Hon'ble C 4 T, Therefore, it is construed that the
seniority list as on 1.1.86 without revision shall form basis for the

present exercise.

To proceed further in cunducting the creicive of fimaticin of
interse senjority of direct recruit inspectors and promoles inspectors
the " "Cell™ fell relevancy of perusal and  exainination of  the
undermentioned files and correspondence.

1. Register indicating the vacancy position; and quota for
direct recruits and promulees to be maintained as
contemplated under ON dated 7.2.86.

Files containing corre-pondence relating to  vacancy
pusilivi, inlimalivis given Lo S5C (and CLIC if ailyy aiid
clairifications received from the Board)  win oininat ions
1 respect of selected caididales for direct reciruituent
and related appointumenls, Yeaiwise,  OF  al  iegular
intervals, or as and whein found NeCessai'y as wailitained
by the Lsbablishwent seclici.

3. Files relating to DpC panels and selected Tists with
reference to the promotion orders to UDCs/Stenwyraphers of
the department to the grade of inspector,

} . 4. Appointment orders dssued to the Promotess and related
’ regularisation orders in cases where the promolions were
o Adhoc basis.

The above files and correspondeince were felt significant and
crucial by the "Special Cell™ to arrive at the vacancy positions, the
ratio between tlie DRs and Promgtees, which are pre-requisite for
fixation of the quota and ultimately fixalion of seniority, in
Consonance with thhe OMs dt.22.12.59 aid 07.02.8G,

i Of these iecords/files ---
(1) thg register indicating vacancy position ete is  not
maintained/available,

(2) In as wuch as the seniority earlier to that of 06.02.586
list as on 1,1.86 is felt rot to be revised, the vacancy
posilion in total vis o vis the  direcl veciuite  and
proiolee quotas is to be ascerlaiied before fixing Lhe
positions of direct rocig)L. and proictecs 0 31 ratie,
At this juncture, the fil., wcil 1oted at 51,No, (2) 4t page
No.T”w werre a  prerequisite.  Though, the files nade
available to the "Special Cell™ ale forr the years 1983
Owairds  uplill 1991, the wiformat ion contained therein is
not exhaustive, d
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',;gg- These files could give only @ broad \ vacancy

SR position intimated to the SSC yearwise/at frequent regular
e or irregular intervals,

(3) Files relating to DPC panels for the vears 1983 to 19981

(except 1982 where no  DPC  was held) as  made

avatlable were perused and examined to ascertain
the position of yearwise number of promotions given Lo
UDCs/Stenographers warking in the department, to Lhe Cadre
of Inspectors.,

(4) Appointment orders issued to pramotee officers and Lhe
regularisation orders when they are promoted on  Adhoc
basis were also perused and examined,

The records mentioned at S1.No.(4) above aie of wore specific
relevancy in  as much the Hon'ble € A T in its order datod 12.2.97, i
the portion termed "to suin up our conclusions” opined that ---

"The cases of these who were officiating as inspectors priocr
to 1,3.86 but regularised after that dale are required to be
individually decided after determining  the nhature of
officiation, nature of the post to which Lhe officiatlion
related and the provisions of OM 1959 and can not be
genaral ised™,

To proceed ahead with Ui exeiclizse  mentioned above, a file
bearing € No. 11/39/42/88 Cstt. coittaining the informaticin about
the regulariszalion of the promol. ¢ of ficers who Weilre  yivelr prowobion
on Adhoc  basis, which serves a vo, ygood purpose. The contents i the

crete File and correspondence file of Uiis File need eleboiate analysis

= for the reason, the major issie oideied lo be decided by Lhe Hon'ble

;

C AT is exawinalion of Adhue promotions Lo thes cadre of dnspectors
and their regularisation on individual basis,

In the cited file an establishment order E.0.(NGD) Nu.151/88
dated 27.10.88 is available at page No.4 on correspondence side whose

- subject reads as - . ..

"Subi-  Establishment-regularisation of  the services of
inspectors who were prowmoted on 'ad-hoc 'hasis
‘ordered.™

‘and the order portion reads as -

"In supersession of all the eai-lier orders of this office

in respect of regularisation of inspectors promcted on purely

'ad-hoc' basis, the Following  dnspectors prowotlees  are

regularised in the cadie of inspector with effect from Lhe

N dates mentioned against their names §.e, the date on which
they have joined as inspectors,”

This order contains names of 137 promotes nspectors promot..
on Adhoc basis from 21.6,1983 to 12,18.1988,

As can be seen frow Lhe order tself, it is to be understlood,
as it is very clear that Lhe ulficers Fi uring in that oider were
originally promoted to the cadre of Inspectors on Adloc basis, later
regularised on different dates and ultimately regularised vide this
order with effect from those dates o which they have jeined as
Inspectors.

contd .. 8
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o 1080
) The  back ground for issuaive of ihio orde, iv piovided for
in the page T of Uie hole porticn of Lthe wane Filo. The aute Mouind

theirew briefly jcads as -

" The usage of the word viz. Yad-hioc' mway be with a view that
posts  were temporary. Bul it may Tead Lo confusion and
complications in  futuie. The orders of promoctions  of
inspectors and UDCs are still contiiued do tad o' busis
though the vacancies are not of slwirt period and e
candidates found fit by the regulair DPCs . Continuation of
this practice may not be corvrect and may lead to confusion/
adwinistrative inconvenience i fixation of seniority ete on
regularisation of their services in 4 Tater period .e, after
1 to 11/2 years, 1n view of the above we may issue an order
regularising the services of the adhoc Prowotees from the date
of their joining in the cadre, in supersession of all the
earlier orders in respect of regularisatiocn and the Usage of
the woird "ad-hoc' may be discont iiued i Futuie.”

This wote was approved and the cited oirder was Tssued.,

This situalion gencrates all doubts ahd cirealey a siluaticin of
confusion, heeping a stumbling bloch i going ahead with tlie s igned
exercise.

A A attempt s made Lo clear lhe Llock by Touhing intu the DPE
panels conceried. As a result the situation of confusion gets
confounded; forr  the reasol, majorly the DPC obsérvalicns aid Hul ings
~do-not speak about the adhoc nature of the promotivns, on the Luinlirary
clear cut notings/mentions are made  thal  the vacancies for vhich
promotions are proposed to be given to the UDCs/Stenographers, are
existing or anticipated, which speak of the fact that these vacancies
are regular but not otherwise, When such is the situation, it is not
understood why the appointment orders issued to promotees are
indigative of the aspect they are on "ad loc' basis and why thcy need
regularisation at all; as was dope at  regular ntervals, Witimately
_superceded by one tiwe sweeping oider, regularising 137 officers, with
" the dates on which the promotee lnspectors joined,

Herre it needs to be conwidered/decided whether in fact the
vacancies in the cadre of Inspectors for which promctions Wéite  given
are regular(based on DPC obings)  or the promstions weie yiven on
'ad-hoc' basis(based on posting orders given at the beginning, orders
given at regular intervals regularising the services of “ad hiod!
&romotees and lastly single order regularisng all the 117 officers at
one stroke; superceding earlier orders). To arrive at conclusive
decision the entire situation needs further analysis,

llere it is to be mentioned that  av per the pusting  orders
given to the promotee Inspectors, their promotions are ot 'ad hig!
basis, as such naturally they require to be regularised. Aovordingly
the promotion orders issued on 'ad hoc' basis wWeie consideied  and
regularisation orders were issued at a later date, as per relevant
regularisation orders, In this process, it is obseived, Lhat officers
promoted in 1983 were regularised in 1986, officers proucted in 1984
Were regularised in 1986 and 1987 and 50 ohy indicative of the  fact

that the respective regular vacaniies grose only in those years

Contd,.n..

C R



.against which regutarisation orders were originally issued, If this

Togical situation is accepted, there would 1ot be aly necessity for
issudnce of the order No.151/88 daled 27.10,1988 which supercedes &)l
the earlier orders, and which vegularises the services of those

promotee officers, with the dates on which Lhey have joined, Here
it is to consider that no regularisation could be made without &
regular vacancy; as per the prevalent aw, When once  the

regularisations were ordered with cffect from the dates of their
respective appointment, it s fplied that the vacainiies were
available. on regular basis on Lhose dates. Hence, there would not be
any ground to issue orders of promotion and related appointuent, whicl
wpeak of Tad-hol' nabture,  As sucli,all  the thice  aspecls dichit Yuied
i.e.DPC observations indicative of Fegulalr Naluie of vatahcies;
prowotion  and  appointments on 'ad hoc'  basis  and their related
regularisation orders Jssued at Fegulae dnteivals: aid  ominibie Single
order regularising  prowmctees with their  respective dates  of
joining run against each other in their interests,

In Vight of the cited available factual situation, even if it

is considered that the promotions weie not on 'ad-hoc! Lasis;  but

i

against regular vacancies, tahing DPC observatory noles as standard,
(with an implied Compliance to the quota of DRs and promotees as 3:1
as  per vrecruitment rules) that the usage of the word Adhoc was by
mistake and off-shoot regularisation oider: are  supeTFluous: — a
proportionate ~ quota . of Direct Recruit officers vis-a-vis the
promotions ordered in the respective years, should lave been
maintained as required by thea Recruitment Rules,1979; thi: was also
nol done as can be seen from The available stalistics,  The details

—-—are enuinatated heraunder ;- .

4.

Yearwise promotions ordered are as follows:--

1963 ., 23

1904 .. 14

1985 .. 2

I 1986 .. 3
1987 .. 10

1986 .. 41

1908 .. 23

1990 .. 3

1991 o 46+ 3 .00

To maintain the propurtions of DRy wild promolecs thie selecting
a9eicy 3 3 € wust have been informed of the vacancy position for
getting  inturn  nominations of selecled candidates for Direct
Recruitment, before going ahecad with the process, of  promoting
Departmental officers to the cadre of Inspectors.\Ii as much as the

numwber of officers 9iven promotion = Factuq]ly available y an alttenpt
is made to ook into - the '?EFFE%S&HdéﬁEe made with $ § € and
Vice-versa, to krow the actual number of Direct Recrruit candidated
sought for appointment by the departmegﬁi} As  against the above
mentioned number of promotees appointed yéarwise, there should have
intimations given to § § C ., seeking the underment ioned  nupber  of
Direct Recruits on selection yearwise,

contd L.10




ered

. . R HY LUl
wought for av Lhe

. ~ o 'l._) ' o
. f D1F&Ll heucti - ., .l],lﬂllfhl) -
iotal‘v Ji'“'”“U;|i“hf‘?11uatrated below:
13 . R H am
by the § S C. YEATHES G Tond promotes vide 3 L
. L prablio W2
balance of v

1983
1954
1905
1986
1987
1988
1909
1990
1991

' . . frow
the available recorc. asa lot be exhaustive, an at[
-~ . - - * ‘] n‘ ) ‘ J_ .- \.il
$&'?1CU]dr d;reﬁt;gers based o atlu?1 UIHO}“[T.}UW |
arrive at suc ddLul]3 are au Lo e

dod out  bLasing ot
68 are worhued ou i j
. available rECOrq in that
tempt 15 made to
nude in the

. - ‘hed t ne 5
respective years andSthe waik 193: - gg %355 -
e 1003 2 ggy , 8
o008 . 85 194 6y 191 .

2 e in a situation Wiere 1l

Even this exercise leaves us ; .
construed that the number of promotions ordered yearwise durrng Lhe
cited period are fair_more than the reguired number oo per (e ratic
expegted to be waintained, Giving allowance to a Presumpt ive
situation, perusal of files of coirewpondence with § 5 C, is ot
exhaustive, the factual nuuber of DRs appointed is taken as standard
and ratio worked out, : ,

The statistical data of yearwise promotions Lo the cadre of
Inspectors, from the cadre of ministerial officers, yearwise uinber of
appointments of Direct Recruii Inspectors, as sponsered by ¢ S C
and their proportions are tabulated hereunder :-

AYear DRs Promotions Quota Promotions AV_r‘/jdeé Ratig

appointed  Ordered for in excess offRs ; p

Promotion of Quota

1983 5 23 2 21

1904 20 14 7 7

1985 35 21 12 9

1936 45 38 15 23

1987 40 10 13 (-) 3 :

1938 2 41 10 31 ]

1989 11 23 q 19 2

1990 85 13 28 g 7 5:2

1991 18 63 6 €3 1iq
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’ﬁ’ There were no appoinluents ¢illicrr  on Direct Recruitment side
or:oh Promotees side, during the period fiw 1950 (. 1282, 0ily 30 1983
Promotions to Minialeria1 UFFiLﬁrb i’ urdgrwd and DR. Fiwm S0C ai e
sgdghit for,

Therefore, the no. of prowclions ordered are Li be consideired in
excess of the eligible quota for Proictees vis-a vis direct recruit‘
appointments and such excessly prumuted officers shall have to Le
placed as juniors to the Direct Recruit Ispectors in Lhe cespoect ive
years / later vyears as per the 3:1 pesitioning; giving allowance lo
. bunching 'erblock! depending on  the context/situation, as per theJ
‘ 0.Ms. dated 22,12.1959 and 7.2.1036 (foir ¢rrders),

% ' In  support of the above opinion, extracts of OM daled 7.2.86
j and of relevant case law are furnished alongwith.

k]

4

% "With a view to curbing  any  tendency  of unhdar
i reporting/suppressing the vacancies to be notified to the concerned
% authorities for direct recruitment, it Mi§mmgl§£ifi§q”“thgtmmpygmgpggg
i ﬁill«“bgmmgrgéngmmﬁgmmtggulgrmmgnlymmtg.Mhhe.m@xta t
{

F

nt o Lo which dirgct
recruitment vacancies are prescribed in the reLExgﬂpm,-qggqjgmggg
rules,  Excess promotees, if any, exceeding the share fallina to the

promotion auota based on the corlesponding figure, notified for direct
recruitment would be treated only adhoc promotees”, (Para )

"Similarly, when the browotees  cane to be promoted  in

~4 accordance with the rules in excess of their quota, this court stated

in K,C.Joshi and others Vs Union of India and others (AIR 1921 SC 234)
through a bench of three Hon'ble Judges that -

'the promotees in excass of the quola cannot ba given senjority
from the respective dates of their prowotions. They have to be
considered only from the respective dates on which‘theinwgggggggjxg

quota is available'",

e At e i e

L L - TS RS

*H ' M.5.L.Patil Vs Stale of Maharashtia

- Supreme Court Judgement reported i SLR 1997(1)

: Basing on the version of OM dated 7.2.86, reproduced above and
A the order of the Supreme Court cited supra the mentioned opiniun of
‘Q the cell in revising the seniority of those officers prowoted on Adhoc
A4 basis, is put up for consideration and specific orders,

g

44 Further to the above analysis, conducted in respect of DRs and
{1 promotees with reference to fikation of their respective seniority,
" there s one particular issue relating Lo ceitlainn promotee  officery

whose senjority is to be fixed, based not anly on the above analysis,
but alse censidering the orders of CAT §.wucd severally at  different
contexts and the OM dated 7.2.86. The  orders of the CAT issued
originally are with reference to OA 136736 and 04 1019/92 and the
officers concerned thare are : -

BTN
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S/shri
Liﬂ 1. T.Chukradhara Rav !
2. C.Naganath !
3. K.V.Someshwara Rao ! A1l Applicants in 0A 156,06
4, P.Vijaya Sarathi !
5, K.Salyanarayaiia !
6. S.Padua Rao -  Applicaut in 0A 1019/92

The oyder of Lthe Non'ble CAT 31 156/80 reads s Follows:

The applicants are entitled Lo get their senmjority revised
in accuidance with the principle Taid down by the Supieme Court in the
decision referred to above and which  was accepted by Lhe Government
of India Department of Personnel and Aduwinistrative Reforms OM
No.35014/2/86 Lstt., dated 7.2.36. We  therefoire direct the
respondents  to  recast the seniority 1ist in accordance with the OM
referred to above after following the usual procedurc of giving notice
to the affected parties etc. With these divections, the application
is allowed™.

The Hon'ble CAT in 0A 1019/92 observed as follows:

"This DA s similar to 0A 156/86 which was dispuscd by the
Bench of this Tribunal on 5.7.88 by directing the rezpondents to
prepare a fresh seniority 1ist by following the principles adumbiated
in  the judgement of the Suprewe Court reported in SLJ 1983(1)%64, and
it was ordered that :-

"Revised senfority 1ist as per the letter dated 31.1.92 Las to
be issued by the end of April, 1993 ....,.

The applicant has to be given promotion with effcct  From the
date on which his Junior is promoted either by way of regular
}promotion ar Adhoc promotion with a11 consequential benefits.

The 0A is disposed off accordingly™.

Both the mentioned judguments run in line with each ather and
the directions given there in nutshelll are -

The applicants in both the 0As are Lo be given seniority as
per the Supreme Court judgement and also as per the OM dated 07.2.86,

With this mpression the seniority of these © officers was
revised by applying those principles thercby these promotee officers
became seniors to the the Direct recruits of later YEGIS

This situation is challenged by certain direct reciruits in
seveiradl RAs, The RAs were answered by the full Bench order of the
Hon'ble CAT, llyderabad on 21.11,9C wherein it was  obuerved  that  "we
answeir  the reference by staling that the of Fice memoiandun(i.e, of
2.2.30) pairticularly papragraph 7 thereof s propepective i its
operatioin™.

contd .13
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It was also ordered that - 'we have also not pronounced on the
question whether an original  application will 1je against the
sedtority 1ist which is the bone of contention between the parties,
These are matters which will be considered by the appropriaste Gench
hearing the applications from which the review applications arise,

Reference is answered accordingly’.

Accordingly the issue of those five applicanls in these OAs
156/66 and 1019/92 are taken up For discussion by the llunble CAT while
delivering their order dated 13.2.97 and observed that ;

"That 0A was filed by the five applicants  against the
seniority list dated 8.7.85 and seeking a direction to delermine Lheir
seniority by the length of their continuous officiation in service in
the grade of inspeclor. There could never arjse aliy quesbion o the
face of the OM dated 7.2.86 could Lo applicd Lo thew,  Thelt gielvanioe
could only be dealt with under the then exiLting OM dated 20,172,590,

"The relief sought to the extent of five applicants concerncd
did not conlemplate whq]esa]e revision of senjority of other officials

much less from 19727,

"Although there §s room to say that the directions was
~soumewhat confusing, yet it did never contemplate  disturbing of the
senfority of the others who were ol conceried with  determination  of
the applicants senfority  vis-a vi. 1905 1ist wach Yess From 19727,
{para 19 of CAT oider)

"We also find that having Feyend toothe subjoct watter of  the
0.A., the decision given which could wply reliroapect ive application
of 0.M. dated 7.2.1986 was per incurium and cannot bind any  other
parties than the applicants in 0.4A. 156/86 and we way add the
applicants in 0A 1019/92". (Para 20 of CAT order)

The above observation of the honourable CAT gives us an

impression that those five applicants may have to be given the
seniority as per the cited Supreme Court judgment and as per the G.M.
dated’ 7.2.1986 placing them as seniors to D.Rs., mentioned in the
later years. o

Contrary to these cbservations, the Hounourable CAT  has
observed at a later stage that --

" the decision stands fuplicdly overruled by the decision of
full bench, it does not rajse g4 bar of  resjudicator against  Lhe
applicants in the instant 0.Ase s and other aygricved Porsuns whio Wele
not parties to that decision. Same considerations apply to  the
decision in 0.A., 1019/22". ( Ui vheervalion is with «oleicuce Ly
0.4, 156/86 -~ Para 20 of CAT order).

: cohitd, ., 14
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regularisation s granted .wore so0 where the ad-hoc dppoiabnent was
wadedle -hors the rules.  Such of the ad hoc appoiniec. whellei 3
regular establishment or in Cost Recovery pousts or in work charged
establishment who were appointed regularly after 7.2.86 will
necessarily be governed by the O0.M, Jated 7.2.1986 and their
serniority determined from the date of eligibility to count the
seniority, Tt is scen that applicants in the two carlicr 0,45 had not
disclosed that they were ad-hoc appointees., Even on the basis of
their ad-hoc promotion as Inspectors in 1983-1984 the seniority of
appliacants (in 0.4, 156/86) was determined on the basis of principles
contained in O0.M. dated 22.12,1959 reqgulating guota of D.Ray, and
promotees as was stated by the official respondents in their coainter
filed in that 0.A. Those applicants therefore could not steal a maich
over their seniors™. {(para 23 of CAT order)

From the above mentioned two observalions it s to be
understood that the honourable CAT has obucived av above i1 cuitbrant
to their earlier observations vide paras 17 & 20 Fopi Suaced b Lhe
extent necessary; giving us an impression thuse five applicant . in
those 0.45.156/86 and 1019/92 can 6ol bLe Given sendoi ity over the
Tater year direct recruits. -

As such there s an apparent cointradiction of views ULy Lhe

Horourahle CAT
ol

Y

\

;:“‘I

1) it could imply retrospeclive appticalion of 0.M, dated
7.2.1986 to those applicants

2) those applicants therefore could not steal o wmarch over
their seniors

}R_ Thus the situation of Tthese five applicants is not directly
answered by the Honourable CAT either while waking  observations or
while delivering the order, The decision s left to be Lalien by the
department with the comments--

"For instance the seniority fixation of Shri T.Chakradhar Rao
(applicant No. 1 in 0A.156/8C) od lioc prumolee  Thspectur  whose
services are regularised on 8.4.1936 as <hown i page 29 at S1.No. 611
of the seniority list ( i.e., 1985 Tist) should be shown below  the
placement of Shri 6.Gopalakrishna Rao, the applicant in the present
0.Acs who i3 regularly appointed with cffect from 23.12.170%d  as
averred by the applicant. Such situatiocns are required to be examined
by the authorities concerned as these involve determination of facts,
Taking the averrment as it reads the picture Lhal would encige would
be that seniority of Shri 6.Gopalahrishna Rao will be goveirned by 1959
C.M. whereas that of Shri T, Chakradhar Rao will be guverncd Ly 1936
0.M, Whether Shri  T.Chkradhar Rao was ad-lioc or tempuiral y ar fall
within the anbit of 1959 0.M. on that basis invites enquivy nto lacts
the principles being required to be followed thal O.M. dated 7.2.1900
would not apply to cases covered by 1959 0.M." (pora 27 of CAT o der)

cunlkd .19
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The situation of Shri G. Gopalakrishinag Rao vis a-vis Shri T,
Chakradhar Rao as discussed by the Honourable CAT can not only be
confined to those two officers but also te be extended to  other
applicants in 0.A. 156/86 and 1019/92 and their concerned others, as
the discussion undertaken and observations made by the Honcurable CAT
is only "for instance”. At the sane time it can rot be extended to
similarly placed other promotee officers, as il was opined by the
Honourable CAT that the Order in 0.A. 156/86 and 1019/92 could Juply
retrospective application of 0.M, dated 7.2.1986 3n respect of those
applicants in those two 0.As.

In as much as the CAT has observed two divergent opinions, and
directed to look into the factual position, it way not be out of
context to consider the version wentioned in tha 0.M. dated 7,.2,1986,
while issuing the amendwent to 0.M. dated 22,12.19%9, as was given
there, to see whether it helps in sorting out the stalemate., The
version reads as follows:-- -

Teeevearviseiiaathe practice followed al present §s that the
slots meant for Diresct recruits or promotees, which could not be
filled up, were left vacant and when direct reciruits  or  promolees
become available through later examninalion or selection, such persons
occupied the vacanat slots, thereby become senioirs to persons who ware
already working in the grade on regular basis. In some cases, when
there was  short-fall in direct recruitments in two or aore
consequetive years, this resulted in direct recruits of later YEATS
taking senjority over some of ‘the promotees with fairly long years of
regular service already to their credit. This watter had also  cowme
up  for consideralion W various court case. botl) before the High
Courts and Supreme Court and in several cases, the relevant judgments
had brought out the inappropriateness of direct recruits of later
years becoming seniors to promotees wilh Yong year s of service. (para
2 of 0O.M. dated 7.2.1986)

Seniority already deterained in accordance with the enistling
principles on the date of iusue of these orders will not be re-cpenad.
These oirders shall take e¢ffect from 1st March, 1236, (para 7 of 0.M,
dated 7.2.1936)

Huwever, as al prevent, Lhe seniurity list which was Isaued on
30.4.93 in revision of the carlier 1ist issued on 1.1.19972 is et
aside and quashed by the honourable CAT, it is considered there is no
senfority Tist and the sediority is to be re-fixed in total and Lhe
cut off date is taken as on 1.,1,1986, asper the reasons given earlier,
herefore, there would not be anything iwproper in fixing the
seniority of those five applicants in those two B.As, 156/86 and
1019/92, 1n Vght of the views expressed by the 0.0.P.T,, while
discussing the necessity of the amendment to 0.M., dated 22.12.1959,
though the 0.M. dated 7.2.193¢ 3s effective from 1.3.1936 as this
exercise is 'not coming under the category of reopening of the

contd, 16
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seniority already determined for the reasons, this refixation would be
in the spirit of the 0.M. as it is against their specific request
before the CAT. This situation caiv be confined only Lo those Ffive
officers and it can rot be extended to others as there are no specific
requests from others, This view is felt to be taken for the rcaons,
in 0.4, 156/86 and 1019//92, it iy ipliedly ubseived that those five
applicants shall be given seniority over the Tater year recruit-; in
the order dated 13.2,1997 the honourable CAT (in  th. piesent  order)
had  obscrved  that  the order G orespect of 0.4, 156/86 s iupliedly
over ruled by the full Bench w,l CAT has opined that the serijority  of
these five applicants js to be decided oiv individual Moty

Thus in  the Yight  or Lachg ouind of conbradictary views it
is to be decided whether the intcalion bebdnd  the issuance of Q.M.
dated 7.2,1986 is to be consides cdy (for orders)

When once 1t is decided

13 The  order i 0.A.156/86 could Tiply  retronspective
application of 0.M, dated 7,2.1986 to those applicants including  the
applicant in 0,A, 1019/92 (as was  done while issuing the 1ist on
30.4.93) |

2) Those applicants in those two 0.As., cannot steal a march
oveir their seniors, or

3} To decide the ivsue  of  theis Seliority o fFactual
exxaliination, whether the spicit  behind i issuing  O.M, dated
7.2.1936, is considered; vit by bhe situation Lhat Cllérges would

be as follaws:--

Now that it is felt that some of tie prowotion. given to the
U.D.Cs./Stenos., during the yoar, 1923 1, 1991 dia o be consider od in
excess of their quota, which implies that though the piromotions are on
regular basis, they will lave Lo sit in 3:1 raliov t317 Lhe end of
1936d and their promoticns are not regular after 1.3.1836, it is to be
examined whether these five applicants are promoted against regular
vacancies or otherwise. Cven if it is  found tliey are promocted
against regular Vacancies, il iy 10 be loohed into whether  the quoty
is maintained or not at the time of their appointument. If for the
above two questions the answer is "Wes', their would be goverrned by
0.M, dated 22.,12,1959, and if the answer is "No' their seniority is to
be governed by 0.M. dated 7.2,1986,

Next the issue of fixgtion of senfority of office: s appulitbod
under Sports quota and Conpassionate grounds is to be taken up  for
consideration,

contd .17
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~ In this context the instructions issued Ly Government of India
Ministry of Howe Affaivs, Deparlment of Personnel and Adninistrative
Reforms in their file No.14015/1/76/Estt (D) on 4.8.1930 are the
Tatest available guidelines.

In para 4 of these Jistructions it is laid down that ----

"Where Spuirtsuen are recruited thirough ciipluyment exchange o
by direct advertisment wid are considered alongwith olhier general
category candidales, they  way Le aastuned Lemion ity b Uhe order G
which they were placed in the panal for selectlion.

Where recruitment tv a post . thirsugh o weleclion wade Ly
the SSC, whether by competel’ve examiilat ion o otherwise, the
sportsmen recruited by Lhe  departuent Uhemse] ves shiwuld be placed
enbloch  junior to those who have already been recomended by the S5C.
The interse seniority of wporisien will be i Lhe order of sclection.™

This system was not followed in assigning the seniority of
those officers appointed under spoirts quota, as is admitted by our
own department,in the counter filed against the 0.As., against which

. the ordar of the bhunouralle CAT is detivered on 13.2,1997, In that
4 context it was adwitted by the department that --- --

"As per the ralevant instructions, sports quota appointes s
to be placed below the staff selection comnission direct recruits of

_ that year in the senior ity Tist, To thal  ealent  sendority of 8§
candidates have bzen wiongly  fixed”, Thic adwissicn of the

committed mistake in fixing their seniority is with reference to para
4 of the instructions dated 4.8,1980, cited.

), However, in this situation, it way not be oul of context to
Took into the para 3 of the cited instructions, which™ way be of
inmense significance, i atlempting to reviwe the wirongly fixed
seniority of officers of sports quota, to give proper placement to
then.

Para 3 reads as follows:

"(a)Ministries / ‘departments of Government of India can
. recruit weritorious sportswent in any year in relaxation of the
» _ recruitmnent procedure, lo the extent these  including all  other
reservations under existing orders do  not exceéed 5% of the total
nunber of vacancies proposed to be filled by direct recruitment™,

"(b)For the purpose of waking appoiutment of meritorious
Sportsuen, the appointing authorities may at their discretion notify
to the stalf selection Comatl -iuny i all Canes wher the  recruitment
tu  the post have been ehliv=tcd to that commission, vatancies reduced
by upto 5 per cent thereof i way P10 such vacancies 3o held back by
appointing meritorious shwi Lot el jocl Lo the oveical) Timitations
mentioned in sub-para (o) aliave ™

(u()l]tdo . 118
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. Therefore, in Tight of the shove aufdelinna, 0 4= rianbied 1o
be  Tacked Anto whelher e apnoinlmend © mode et o b mmene i
are 0 excess of the percenlace presceibed 1o that o i, i

*1§|EXEFCiSE wWas  conducted  and L was Foned That in e Feor i kel

Capp0 e ks Were wade ko c e Do Gita He G b aie carieded the
presciribed quota, RN I T F TV i O T R SR TN SOOI I SRS
the diveet recruits fav the voosertiva Yoo o wa )l Bve fa b b aaght
diwit T the semiarity, 1o a place Whers Pt e e b e i oo Gl

unata 13 ael with, Here it is to be noted thal, one year recruits may
be placed in another year,though they do rnot belong to the later year.
By this laler year recruits under sports quots will stand to lose
their seniority. In addition, it is to be noted thal the percentage
of quota prescribed under para 3 of the cited refereice speaks that
the 5 per cent mentioned therein shall also include otherway round
appointments alswo, i addition to sports quota, neaning  that
appointments wunder compassionate category shall also be reckoned with
to calculate the 5 ger cent limit, In this situation, the position
would be that the appointment made under compassionate grounds, spoits
quota etc., are to be clubbed together to workout the percentage
against the number of direct recruits and to see that whether the
quota of 5 per cent is exceeded or not. The situation is analysed as
follows -~ for example in the vyear 1906 the Jdirect reciruits were
appointed to the tune of 45 numbers, As such Uhe quolae (o spor Lomen
and compassionate appointees worksout te 2 nunbers; e prescribed,
However, it is seen that xxxxAx numbers were appointed in  that vyear.
Herwe swoxix _pumbers  of  Tieiéctors appointed under tlese categories
become excess and they have to gu down in finding the place of
senjority, The same 15 oilualion i the year 1987 a&lso, where 40
ol Ficers were appointed under el recruituent, av such  the  quota

-~for these._categories—would be 2.nusbers here alzo but xxxxx nusbers
were appointed, the rest xxxxx tuibers woul become excess of the -

quota, and they also will have to go dow. i their places of

‘seniority.  If this method is adopted, technically an irregularity,
for the reason an appointee under sports quota / ronpassionate yrounds
of 1986 will have to be adjusted aguinst 1987 appointments under
direct recruitment, Therefore, it is suggested that the excess
nunber of officers appointed undwr sports quola / compassionate
grounds in an year shall be bunched at the end of the yeal, '0f course,
adopting this method 1is also not proper, for the reason there would
not be vacancies for thosé appoinless 11 those years, llowever, in as
much as, as the appointuents were made long back, we will have to,
Lompromise somewhere and as a last resort we may have to place then
enblock™ under direct recruits; where Lhe regular vacancy against
these quotas is available, (FOR QRDERS). '
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The Commissioner of
Central Exeine,
Hyderabad~Y Commissionarate,

HYPERABAD,

I have beor drpfted to work im the'seniority cellt
Yide Coamissioner's lettor Q.No.1I/34/12/97~8at,blishnont
dated 6.5.1997+  Accardingly, I worked in the Cell from
12.5.1997 to 7.7.1997 and mosisted in the prepuration ot

s note contgining 27 pages.

2. I opme to know that a 8enlority List of Inuvpuotors ¥
hows been prepared .nd sutmitted to the Qommismeioner forx
npprov:l. The -onioxity cell has .not tgken my servioces for
the propnration of the seniority liat,

e It is understood thut while preparing the liut
three irregularities have been oenmit ted.

a) In respect of direct recruitees the date on
whieh the namingtions § were sent to the department by the

- gtaf? Selection Qemmission e _tpken ag thelr date of appolntment

into the depariment. This proceedure mokes no difference
prior to 7.2.1986 but it nckes a 1ot of difference aftex
isene of O.M,N0.35014/2/60 Eatt(D) dated T.2. 19986.-\Ihim
proceedure is 1rregular on acocount of the rollowing resbono.

The conditions p;ouoribcd nnder the recruitment
Rules. for.the post of Inapeotor (0G) is not only getting

'm rank in the written test but they should compulsorily

posseg the phjsioél standarde and also they should pass
physlosl tests presoribed (vide MP(DR) F.No.A-12018/22/80~2d-
III B dated 28.2,1985). The Stafrf Selection Cemmimsion
oonducts written test and thgy nominate the ngmes to the
department as pexr rark. 1 After receipt of the nominations,
this department oheck the physicpl standards and conducts
payeicgl teats to the nqﬂlnated persons. The persons who
posseas the physioal whundards und PAOS the Phyuic,l teat
will be wlifexred tho yustiét Inppectors. Trn view of the
above position the dute of nomination mpde by the gtarf
Selection Qoamission should not be t,ken as their entry into
the department with effect from 7.2.19986. The date of

entry into the department shouldbe t,kem only the date of
ecompletion of the physicgyl testo.

PetCo
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™ (b) In rewpest of the personn appointed under
conpasaionate.groundu/sporta quota appolntmen.s were maje la
BXOUSS of presoribed limit of 54 during the yeur 1986 and 1987
even though there were no vaoancles under Compsigionate/Sporis
quota. . Hhile prepaxing the Seuiority liast they were placed '
in the loniority liut uo though there were vnoantles on the
date of their appointment, whioh is Lrakikkx faotunlly not
eorrect.

(o) The orther 1rrogtlnr1ty is that while
preptriug -the Sentority 1ist, the regidarisation order issued

( . by the gellector's Office in RE.0.(NGV) No.151/88 dated 27,10.80
‘im reppeot of promotecs has not been ‘inken inse sonaideration
which was igsued in sugerpeseion of all the earlier regilari-
sation orders. 1In the regularisation vder 1t .is vory olearly
stated that the Inspectors(Prcmvotess| ar: regularised in the

, .cadre of Inspeotors wiih offect from the ¢nte of their Jolring.

e,
b

~oat

?J¢{' . . X therefore request the gormisunioner to kinly take
the above points into consideration before publishirg tho
leniority list,. . >g

IOurn a:I.tufullgr,

\/\.
, ' (féﬂgl @\To

(1.5, UUPTA)
.nupsotor,
Seleotive Aadit, Hyd--I Qommiseicn:

A Dy =ithy
Qunle/
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Hydarahad,
Dt:25“6~199?.

To

"‘ne Comuimsioner-I,
Central Lxcise Commissionerate,
Tveerabad,

Jir,

Fub: Tatablishment - Seniority list of Inanectinrs
of Central Excise - Refixation of senlority -
Prayer for justification - Regarding.

[ 3 K

It is leernt that a_Committee wnrs consfituvted
by the Department to refix the 'Inter-pe-seniority! of
larweetore of Central Lxcise in .accovdance with the Judpenu
¢ated 173-2-27 of ?ﬁh'BWG-”nT of Tyvderebnd Tench ﬂﬂ1 RIS ITE R N
U""'V”"lﬂ,‘. ot 0A Ne., e lr/q? Pation and gO( /q,! BRI R TR AT
Yollowing members qho are ﬂppl[nn'Q/Fn“nondﬂnl'.

1) sari r.8.Sasty, Superintendent of CF es Chairman,
(n promottes from DI lnspocetor)

Yorhers
?? o L.Lupnlﬁhr1tha R%o, ~ DR Inspector fAnpellants
) vorasundars uarma , ~d o= yOA Nog 205,k
3: 9““"/9‘] ]
“4) N, Ppnfuranﬁa Lno - Promotten TnﬂDeC]OTﬁ .
: 5 Rocponomte
%) K’.,. L um a, wt] s

O“A Ho . 906/ y

" The abhove 0.As were dimnosed off by the Hon'ble CAT
on 12-2-07 and seniority . 1s beives re-rixed by the gbove
vommlltieo haainzg or the above AT Judaqmnnt' \ml&.u5&hON\%\§ﬂ-

The_ Committee consle t:np of AnneTlnn+s/RphnomdnnF
mAN Y ot do v %ice dn _tae wmetier iv reviging the inter.-o-
1 T falvly and unbipsed. Hance I Iéﬁ”??1mthHL'm

sy he re-constituled with tho senior O!fWC“TH wvho
#re Well vereed with the service matiers and not comnected
"'H the ahove 1ssue to be headed Ly on higbher cofficisl of

Jier Gevartrnont like Income Pax/Fostal/Raileys etc., as orde:
ﬂn dervice meiters like spniority ars common to All Central
Corvornment Of*:wes.

I r@quest that eerly action may plenrse he talen
on this icsuve to avaoid further kikikwpa® Jepal complicodionss
11!1 tesu. early orders for conatitotion of aneother hody Cor
Lyl e e e ﬂvntovi+v list of Inspectors fairly,

Yours failthfully,

o)

ov ol Cantrn

)_ggrx\

Lo ] oo

P;HH.U_TiCG, Jynwzaku,.

a4
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Counnel for the lleinte: 1, 1L,
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5r the Applicants tir. S.An. Charl

\ Responéents: Mr. K. Bhaskar Rao, ;
; ehe > ~ nddi. Standing Counsel :

WITH

0n 906/94

BETVIZTIN
LB AT

| Be Jo Chennalesavulu

1. Mo Kﬁmar Ganesh

2. K. ituralidkrishna 9, P. Bisava Rao

1. Y.S.V.?. Kameswara Raol0. P.V.o. Prasad

4- ’\. Mttnik RI-!O‘ 11. Pc Shyam

. ®. Lakshmipathi 121 A. Anji Reddy

6. V. Sama Sundara Sarma 134 V. Phanindracharya
7. P.V. Ravnajce Rao 14, T. Krishne rurthy

.. Applicants

IWo

/ -.
PR
i

N
AR
K

o
.
3
‘

At b
-

1. The Union of.Indla represented by its
cecrchary, Central Doard of Exclisc and
CT Custons, Department of Revonue, -
" Ministry of Finsnce, North Block, New Delhi

2. The Collector of Central Excise-=1,
Centr:l Excise Headquarters,
Fathe Maidan Road, tashecerbagh,
Hyderabad-500 029

3. The Deputy Collector (Préventive &
, Vigilance) |
0/c The collector of Central Excisc
and Customs, Centrsl Excise Healdguarters,
Fateh Maidan Road, Basheerbagh,
-« Hyderabad-500 029

1. V. Vijaya Sckhar Reddy, 5. S. Srinivasulu

€. V. Suryaprakash 7.. K. Harassimhulu

€. V. Bhaskar Rao 9. K. Ramachundra R.O

10, Syed Bashcer Mluaed 11, 34, VYenkata Ramana Rio
12. 6. Venkatesw.r Rad 13, K. Pulla R-ddy

14. C. Naranath 15. T. Chakradhar Rao
16. 4. Umakantham 17. A. Chandr - Zelharam

12. T. Abna. Rao 19. ii. hppala Raju
S ~G. . aphala londa 21, darikrishnog Do
SR 22, 5. Kusa Kunor 23. M.3. Willington
R 24, J. Jayaraj 2%. P?. Vasudeva Rao
' 26.. AV, Prasada Rao 7. VWA Hagareja Runer

23, Pudi Rama durthy 4. P. ananda 0.0
20. 1. Loliesw.r Rao 21, Ch 3Subba Rz=0
32. Sh, Ram EBabu 33, D. Orec Rama Jactry

AR 34. W. Krishna Reddy 306. M3, lhussaln
SR S 36. G. Mahmood 37. P. lMohan Rao

e .36, Ahmed Hussain 39, H. Subbaraye Supta

AQ. M. Prasada n.o 41, D, Venkateswar Rao

42. N. Krishna Kumar Rai 43. K. Purnachander Pao
24, 1. venkaish 45, P. Chirunjcevi Rao
4G- B. Bhagya Vishnu %7. K.S. Ranganath

Ju/t-

L
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o Janakirﬁmaiah 49. 1. DPandu o Ny Ras
9. Ve Rinen. Do 21, D, Charathi nao

B . N uulﬁv«n.uh&uhgnnu 3. oh, Thandrascekharam
“-‘."1“ D4, Ve }'uuliu.nuinthd ltao 57 R..a.L. I\GL)DOI
e 56. P. Roms INohan Ruo )7 Q. ilaohur.amainh

0. o, oG 3war Ruo 5%e I, Venkateswoarlu

60. . Vithal Rio 61, K.J. SUTYANA ravans arthy

ve cadu. 080G qulry G2, T, Froncis uglru_]
Cae Tnk, 1M, Jstna Panchali

co. EQV.J-w-uohllF“nﬂ Ri:o GG ~.70C. Jagannatha Sarnna

)

67. . .rrin.-:-,:s Rao 40 . Ch. i ‘n\’c’rlrt Hl]rthy
Co. I, s".'r‘Jnn‘:_:‘n'ut.hi RGO, ., ar.—.unm-hw-‘ r
71. F. Hanuuantha Prasad 77, p. Covirda Rao
73. Sk, vV, Lalitha 74, Mo Jaseashuer Reo '
7%, D. ladan "ﬁﬂnl 76, N, Prassda Petnaty - N
77. S.V. Rame urthy 77, oh. RXunar Zabu
. 700 J, har'iri uo P. I‘ii;hi]b ol .-‘\li Khan

e1. a-.O] mruu, :‘...Iam 82, ¥, Venltatoswar Rao
Sl Ve Ventintosw-r [A0 84, DLz, Vidyas gy
T I, Sctyu,urnyhn* 8C P. Krishna
7. C.E, Prabhs! Rao &84 1. Chandraiah
€0, . Rama Lrothu 9C. T. Vivekananda
_ 91, 3,1, Cosike 97. o, Tirupathi Rao
b ' 93, JOE prllgl_lkl': o 94 HLlhaV, Rer, n\l'l shna “Ufthy

9%5. lMoha, Chrials o6 &, Jaganniatha Praead

97. 1.0, Retnakar ar, v‘rwn.lnr.ur ‘.’0. Ce Yadagiri
Sl ML, Tila 121, »; Sasidhar

102. v, Prc?n"h Salu 10%. ~“h. Bulhakar Re:Ady

104, Ch. GjCSUnI Ren

.o Recpordents
ke Counsel for the aphlicants: Mr. Ram:s Mohan Rao
Counscl for the e#spondents:  Mr, N.R. Devairaj, Sr.cooo
~°ﬂfiiniéf;m:fl‘b£L13 AP "TUGJun“E§U* Sﬁx ~lr. G. Parameshwsr Rao
AR R ‘-"f‘=tw€.va To TR TR e, 4 Ve J S
. ' 1N N Y ar . - % ’Q
AN ANAY ”\*Wa=:.$1 J'uy.\s,tu {, lvﬁL %, k% Payye Sama
CoRnlis . Qlanal =
1%;-1 - THE HOu'nLe HR. JuztIcn M.C. CHAUDIZRI: vier CHATIRMAN

THZ MON'BLE MR, R. pu SARAJAN: MIOMBER (amror )

L TV PR

ln-\ﬂv LR RL R T
S ——

(Per Hon'hle oy Jurtice .3, Chaudhory - Vice Chairman)

‘" €r) all thﬂ ¢ matters lnvole common GUL“thHC and nare

therefore being Gioposed of by this comien order.

RS




a -
L T
LI A
ey
R ™
. )
By
3o
JH
F AN,

- -

. ,.\‘Iﬂ! 3¢
v
RETENAEY
AR TR
" L]
X
r_-:‘ '
4
[

1
» v
.
-t ‘
s A
o
+
4 on ?
P
LT IS
.-
i)

I €
;] hemsesq ot
. .- . ‘:’.; A

R0 and 2, Lagnith fraom amongst 5 asnlicants in OF, 156/88

MA-E’ 163

o) oy filed by 21 Insvccters of Centrel
sy |
oLn v

L

1
: s te, Hvdordaed, whe soe O rect
A

recruite apointod {n the yeﬁqs 19834, €5 and €6 resncctively,

Tarroare augricved by the anndority list or insucetorn

vy the rocnantant on 004,97 o gray for ec{line

odde th osaue snd pestaring the carlicr et doted 16,710,092,

~

ced DLOPAL/04 Yar Leen filed vy single an-licant. vwho

is als0 dinmpoctar, Coptral migies e Hyderahad mp? a

Ty

drect recruit Avcointsd on 22.11.06, e {e mlso axgriceve o

-

Lt sendord iy st St 30,4.93 e oray:e for ”Cttihé
.. ‘sl I
crid the samehrwstoration of his seniovity vasition an

reflects & dn earlicr lint cotad 20,111,846,

LA The QUL ang/on g T3Yed by 14 ireoU recrnig

s ctare of O ontr ) o ol carking in Tentysl Tueles

¥ R HN

Callectorste, Hyterabad. Shav are c]en Golriowi? Lyl

cenloriey it Angedd A0,4.97 pn ot A Qirestior La ohe

O Tiaial recoondente to recast th, i correctly, Trn ek
aaslicntion inspe ctors working in M0 and likely to be

¥ S cap 4 . ,..I A VTR . - Gy
affectad by the peliers SOuWht % grontes hove Bewn Jodnen

Anonriv ot paerondente Sodlicints oa, 1 9 Je Chckfadhar-

|
‘

are Joined as recaondonts 14 and 19.5r. ®Ra: Mohan nam v

lesrne Y Tounsel for a-plicants hae not nronse s the 0N
wioinst recoondents o 360 5, 10, Tl
9 . The mature of intorse controvaerny o nercons .

conzrrned in- these procending: ang insp:ctors who wore

partics to review ap-liaitio £ 29184 304y AN RpsR 26 6

A URSEIE) annk pp i 80144, 82144 amk 103 ] 44 Civn GA {014 L

relaters to the corrcotnnnr of baecis 4110w in nrenarina

the seniority 11t Dt.20.4,02

o Hence Lo svaid conflicting

"' . v D

- A}/Z;; | o

e K::——-ﬁ_'m_- - " ' . ".‘ .
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and inconsistent situations we are comprehznsively examining
the questions involved irrespective of orders passed in the
above review applications and when the private respondents

in all the matters are not same.

3. | The Central point raised in thesc cases is relating
to corrccet fixation of inter-se seniority between direct
recruits and promotees undcr OHS aa£ed 22.12,59 and 7.2.86

as ths impugned seniority list has been prepared puﬂ%rtedlyg
in acaor’ionea with the decisions of. this Tribunal in (OXN 156/863
and.cn 1019/92. 1In thc prowess the official res»ondents

hev rwvised the scniority of Inspectors: from 1972 onwa;ds

with vhieh larrce number.of inspectors are affected and that

had led to filing the various review &p.-licotions and the
Lresent proceedings. Ve 4o not propose to deal with indi-
vidunl grievances and would only dircuss the correct

nrincivles in assigning the seniority taking into account

 the two Ohs and the two decisions mentioncd ahove. roart

from the controversy between direct recrulits and promotees
.M . .
an ¢ncidentol question involved as rejards the length of
- _ ’ b
scrvice to be counted for seniority in respect of ad-hoc

Lromotees., ! ' 2 3

W We have heard the elaborate argunents of the counsel

snnearing for the respactive

&

poarties in the inctant metters
and will aleo draw on tho araguments thet woere alvance” at
theo hearing.of review S;plications earlicr to the ezteﬁt
moterial.

~ .

-5 . Oh 156/86 was £11ed by five promotee inspectors
ho were promoted in 1983-84 of therealout. They had
challenged the seniority list datud £.7.85 on the grouhd that

length of their continuous officiation wes not taken into

futt

6

o’
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. ;;éccount. The- of ficial raspondents contended that the list
v '

was correctly prepared in accordance with O4 Qated 22.12,1959 -

and thus some direct recruits were Sshown sen®br to the

P e o

applicants therebn.

ity

¢ mha then Division pBench by order dated 5.7.88' . Q
sllowed the OA and directed official respondents to recast

the seﬁiority 1ist in accordance with the O dated ﬁ.2;86
" after following the ususl pronedure of giving notice to -
affected.parties. In pursuance thereof revised llsts were o
{ssued the last being dated 30.4.93, The Oh was filed only e

ag=inst the official respondents. The direct recruits

4. whose seniority was adversely'affected by the reviseo
scniority lists had therefore filed reviev a7 ~nlications against .

_ . thc order in the said 0: being RN 29/94 R-A 10/94, RAH 81/97

and RASR 20836/93.

N The then Divisioen Bench which heard On 101%/92
‘grgl .followod tha decision in 0 1 6/66 and issued similar
'dlrections. Thereafter the impugncd senfority was iscsued 5
on 30.4.93. The anplicant in that OA w&*a also a promotee
bame was daf £ "3 .

_ as. ence of official r=spondents as in OA 156/8n, . :

Affected direct recruits filed Review Application 103/92
80/94 and 82/94. S w

% . when all these review apnlications come for hearing

before a diviuion Lench earlicr, th - Learned members of the
Bench entertained a doubt as to whether the view taken in.

.i:?f.l OA 156/€6 and 1019/92 required reconsideration..'ﬂence the

. revie o e
v applications weré referred to the large bench with

- the followin; points of reference:



i. Whether OH No.35014/2/80-Estt (D) Dt.7.2.36
of the Govt. of India, Department of Personnel

& Training is'prospeCtive or retrospective,

.

il. Whether Janardhan's case 1982 (2) SLR5113 lays
down that entry into the grade has to be B
taken as the besis for fixing interse seniority
of promotees and direct recruits even when
the quotn.rule doc? not éﬁil or whether the
quota rule is not relaxed in c%ses vhere there

is rower of relaxation.

The reference was answercd by a Full Bench of C°.T
At Ilyderihoed holding that the O daited 7.2.06 oneratad
prospectively from 1.3.76, ° We shall advert to meterial

obhscrvations of the full ‘tench in duc COuUrse,

] In the light of the said finding we heard all the
revicw epplicaticns. Ve ware however constrained to h:ld

that these were not maintainable as an SLT filed against

the dealsion in 000 156/00 was dismissed Ly the Seprenc Court o

O A% 390 a5 barred by time and thot owrates &5 a bdar.

In our ordcrs on the review applications wo have made it

e,

R,

S —epe

. ' v
clec.r th-t deenite the dismﬁssal of the review Ao lications

| .
at not mainteéinable tha quection of res-judiicrnta was left

0.ed to .be considire? in the instant Ois. 1o, therefore,

Propose to extmine ths quections raiscs in these nrocredinas
comprehensively vhich will not he confin-? o narties ip the
instant .Cas but also Fesping dn mind o riohtr of @1l the
ingpectors concernaed in the various review aﬁplicationé as
wll. For thot puriose the orders separ-tedypassed in the

review «pplications shiall be borne in mind.
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To

the submissions urged by the counsel for aprlicants in OA

With the above background we may firstly summarise

Nos. 1323/93 and 285/94 on behulf of direct recruit inspectors. i

!

The official respondents have misinterpreted

the decision in 0, 156/86 and have acted 1llegally '

in applying the O dated 7.2.86 retrospectively

and revising the earlier seniority liste,

The respondents have travelled far beyond.the
direction contained in the soid order,

By revising the seniority of the inspectors from:
1970 the resyohdeuts hnvq unsottled a4 scttled
position over yesrs thereby acyerecly affecting

th carcer prospects of sever-l inspoctor:
including the aﬂﬂlicants.

The rejection of ohjections filed by the apnnlicants
againct the impugpe$ seniority list was machanical’.

exercise without appnlic: tion of mind,

Same promoteces who worked in tenure posts in o
cost recovery posts have been erroncously gilven '

bunefit of &d hoc service rendered prior to 1. 3.1984,

The wholesole rcvision of seniority was impermissible
as there was no break down of Quota-Rdta rule

nor the said rule has been follwed.

.The decision in 0A 156/86 does not preclude

applicants from chullenging the impugned seniority

list,

There was suppression of the material fact that the

applicants in the said OA WHre'Ad hoc promctees and

L

had no rljht to claim scniority on that basis.




V.

10, There are severzl other infirmities which vitiate

mentd by FMr, LT, 0. Anjaneyulu, Mr, Jajsvya Sarma and

C3LAKTY

9, The impuaned cenlority list has been prepared

illegally and in bLreazch of principles of matural
o

Jjustice and is liable to be sct aside,

the validity of the impugned list.

ti~ The learned counscl for the applicants in.OA 906/94,
Mr. Ram lohanfade in addition to above contentions sqﬁpittef
that in so far ac anplicants in this OA are concerned,

sinac the process of direct recruitment was comnmanced E
on 22.6.85 from the d:te of nubhlication of employment 3
notification, their seniority oughﬁrto be regulated'under

O dnted 22.12,1959 notwithstnndihg tht they were apnointed

efter 7.2.60, 7The laarned counsel submitt.d that the officinl

respondents have wroncly spplied the O dated 7.2.86 to them.,

Ay = The arguments on behalf of the apnlicants in 03

~

G 166/36 &nd 1019/92 vho were also concern~>d in the

Review applications and are some of the private resvondents

in OX 906/%4  were led by Mr. Y. Suryanarayana and supple-

re O. Parimeshw.r Reo, They submiited th-t the impugned
. . - T
soniordty llst mey not be Gisturbe. for he following reasons,
1. The impugned seniority list has boen nrewsrod
in pursusnce oF Lh: disicion in O 106794 which had
acuus et Finality wiith th Jianiesnl of oLv by the Sunrome

Court hence it c.oinnet b chr llence?,

2. The o”Firinl‘réfpondeﬁtﬁ have: acted dn the
. ' | :
li-ht of sover. 1 Enovcme Court Deelcions on the ekthe

pnint rendeared bLotwsrn 1007 and 1727 and hove actad on

rraconable considy rations hencoe Tinality gught to be given

to the impugned So,ority list,

/w/{/ | D e |
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(% Mr. G, Parsmeshur mao in particular urged
T2Xloving painte besida: the Moy SW TS jons in renly to
.

(a)  dinstant O are not maints dn=hle in View

of the doai: don of the o of A7 in Johan

Iucint cuge, momsa crcirions 1906-89 1, 13n
£ince revigw is not nrrmiceinle of decision

. Ay
in CZo 156/:;6.

) The cloalidants 1in C; 156/2¢ vare not ad hoe i

but praotaea in tetdarary ~ecte

(€)  The wetion of]th@.applicunt: (in oz 206,/24)

]
Suffers re, ) E in oo e carlier lisote

158wl I Yo r 1957, an, 91 were not

Ch Llenen- g,

The losppes COUNTC Y sahini b0 thet ) 0% is tharr.un

1is™1~ to be dlrndnees,

. 4V

)
| P Mre Nok. Dev T, the learne Sre TGsC aozeqrinﬂ

For th- o”finl .l resnondante a’thouﬁh diu not dicnute hat

the Gt dateq 7.2,1986 vwas nroepectivc in oaeration howvvor .
submitted that acting on the directions given by the»Tribunall

in 33 156/36 ang OA 1019/92 t)e respondonts comprehen51vely

---

ined the Question ang adopting a Draﬂmutlc approach in_

the matter in order to aVan c0moaruunntnlisation as‘fran

1972 to 1977, 1977 o 198G ang ‘from I.J.uG onward, anad

rather with 4 view to bring shout unifonnity and avoid

Complicurions had decided fo rev1g9 the interse senlority

of 1n5uectors in Central Lxcise only in dyderabad, Guﬁtur_
and Visakhapatnam Circles (vige letter nt,2.4, 90) after.

holding Consultations with Hinistry of Finance, Ministry of
5 ‘

C el |
b~

4
i
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% fLaw and Department of Personnel and Training, Goverﬁment
of India and therefore the impugned seniority list cannot - \
bo Qeseribed as arbitrary or illegal and®nay not be

@isturbed. The learned standing counsel also.'submitted

thot after the declsion in OA 156/86 seniority lists were
{ssued on 25.8.89, 2£.6.91 and 16.10.92 but to none of

them the asnlicants in present OXs had objected hence thei;"

ch:illenge to the list Ct,30.4.93 1s hit by laches. He

thorefore urged for disnissal of the inst~nt OAs.

5

We ) .
lecarned counsel w consider the .following points necessary

*

Jith the elabor te augquments of the respective

to be decided:

ii,

iii,

iv.

‘Whether 0% 35014/2/80-Estt(D) dated 7.2.86 of

Pointe

vWhether the official rerpondents have correctly
aonslied the directions given in On 156/86.
thether thelr action in revising the-seniority
from 1972 travels outside the scopne of directio%s

in the aforesaid Cx1

Department of Personnel and Administrative"Rtfonﬁr
has been erronmously applied retrospectively

while preparing $he impugnad scniority liétT?

Whethcer ad hoc promotcees have bieen erroneously
given bonefit of higher seniority while that
should have been based on the 01 dated 7,2.86

applylng it prospectivelyl

Whether benefit of OM Ho, 9/11/55-RPS Dt,.22.12,.1959
of the Ministry of Hauwe Affairs would be available

to diryct recruits in respect ofjwhém the recruit-

. i
ment process had begun prior to 7.2486 7 ‘ :
oqﬁ!




-

vl Vhether the impugned list suffers from various.
o T EY '
i infirmities mentioned in OA &%%8 9% and is

- 1% -

ST Q b0y -

vitiated ?
We shall néw'proceed to examine these points:
Reasons

e ‘ The O dated 22.11,59 provided th-.t relative _%m
senjority of direct racruité and promotecs shnll be dete:-‘f,ﬂ
mincd according tokhg rotation of vucancies between them.
which shall be based on the gquotas of vacancies reserved
' for each given in'the Recruitment Rules. Thus by a’plicationy
of thése provisions there could be cases of direct reqruitq
shown acs senlor to ptOmoted peréons with longer years of
serviar a&after prosotion and vice-vﬂ sa. Thern nrinciples
wore olificl by the G datéd 7.2.26. The rovised
princinles did away with the sy.tew of asci-ming an earlier yea~
o :.niority to nersons who were ag;ointed in later yuwors.
It is provided in para-7 of the O that the O shall toke
"effrct from 1.3.86 and seniority already determined in
accordance wi;h tha éxisting principles on the date of
issue of the O i.e. 7.2.86 will not be rconened. Clearly !
~therefore‘£he said OIf was prospectively a~slicable. That ’
is also so so declared by the Full Bench of CAT~aslmentioneéf

earlier,

{7 ‘No auertion therefore of an.lving the modified
crinciplec to thore whose scniority was regulate? by o
det=d 22.12.1959 unto 1.3,7C ~ould arise. The official

pondunts must be h:ld to hgve acted in contravention

...c‘;\-!wl.&-b 'MJLL W"‘““"} u-ydh-fu-— F\"r\ulbl&-—'

s frris- w0 were governed by O deted 22, 12%59
which they have done while i%sging the imzugned revised
seniority list Dt.30.4.93 forreopening the seniority from

11972 and detennining the same in accordance with fbe moaified

principles contuined in OM dated 7.2.86 apnlying it

\
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‘:'ov.

T . L2
retrosnectively and unsettlins sdttlon senlority -
A

pPrevailing from 1972 uptqga.2.86.

18 The letter of the office of the Collgcto; of

Customs and Central Ducise, Hylerabad No.C.Ra.If/34/3/93-Eétf
dated 30,4,93 whereunder the impugned senioriﬁy list was X
circulated gﬁﬁ:ﬂéﬁ-the curcumstances leading ¢o. the
revision‘and brinciples followed to he as follows:

Sub: Ertt-Revision of Seniority List of
In bectors of Central Excisce of Hydersbad,
Guntur and Visakhapatnam Collectorates
as on 1.1,1992,
Seniority list as on 1.1,1992 in the cadre of
Inspsators of Contral Ducise of the coubined Hyderibad/

Cuntur and Visa%honatnam Sustoms and Contral Excise,

Collestorate is revised from 1.1.72 omvurds,

2. The circunstaences leading to be revision and

principles followed for the PUrnNose arc as; follows:
-1 - )

f p - '
(1) Till 1933 Inter-Scniority of Inspectors was

deternidined in terms of O No.9/11/55 RPS dated 22.12,59

B

of the Ministry of Home Affsirs. This O.M. envisaged 2 ]
that inter/senlorlty between Direct recruits and Promotees
shall be dctennlned according to rotation of vncancies (3:1)
This Offica Momorandun was amended by 0.1, 10.35014/2/80-Estt
dated 7.2.86., according to which the rosters are to bé uf
maintained year wise., The Centrdl ﬁdminlstrative Tribunal,
Hyderabad Bench in 0.a. No,.156/86 directed the Department

X0 refix the seniority of the petiticners in,terms of-the

amended office lMemorandum dated 7.2.1986,




$ upgraded op 1.8.72 aro kept -

enbloe Senior to the Inspectops Joinea after 1.8,72,

2
Following the above drinciples Seniority list of _
the Inspectops has beer revised ta¥ing the r tio between
. --“.‘-'7;'
the Zirect Recruitsg And Pronoteeg 48 under; : B X R
Period unto 1-8-72; op P Uz/srey DR
, 2 ¢ 1 t 1
~ul
feriog aftcri-f‘.‘-—??: oo P Trometans
3 : bi
4. In thig st the Scniority or the officicers,

whe ko Joinegd ang Confirueq till 31.12.74 has not been
ﬁ- .

distﬁrhod. Prom 1.1,72 till 31.7.72 it is revised ip thé
ratio o¢ 2:1:1, he left ovor direct Recrujte dre placéd -
€nSloe at the end, Cu“-InspeCtors ¥NO hud beay une e e
With € act fronm 1.8.72 are Nont €nbloc "hove the O . ers

xﬁo haa Joineg alter 1-8.72, There after the ratio of 3:1

. 'y
has becn followe for eac), Calendayr Year, keeping enbloc

the rémaininé Dirvecot Rﬁcruits/Prunotees 4t the eng of

the Partdculay Year,

S : y - boad ™ .
5. “hile Dradaring the abovea “"%m

~enior hos assumed on- ree ?c.tc-f than on. Or more hia Juniors

In {he Same Cadre, the Carlinmy dite vld Fl.‘j.“.l.‘i:ﬂ:'ftion of r.-hr:rge

[ 3
2 the Ty .
;' the Junior Officey hanbenn TeCkones .o the Qnee of
PSSUpeign of ch:ar-;r- Of the ... nior'for'mu‘:in.; whoe yesy
1

. . o~ .
296 Qenareyt N, - 1719

I ¥

=
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6. The datce of confimation of the

offi cers who have™: -

joined after 1.1.72 is.not shown in the list though mdny

of thim have hoan confinn&dg a5 the same is uubject to

rvizio The revised Qate of confimation will be ]

. 1

Cinearsoarsted subise: quently, : o ‘
7. All the controllipy officurs are requested. to

2

chrck with b . “orvice Looks of £he 1n@ividuals‘concérned
and & ré.ort indicating thj {ri l No. of the officer and
Lk raqult orf vorification | may plensa hed sont hi° Offire;
vithin the month from the dote of receint of this list, j
|
N

Inr€npect of some Olficars ccrtain icolunns have been: 1eﬁtf

DYanYy far uwone of relevant arrticulars,  The reouisite
inTarsation Mo 7150 be gt Ly the controlling o ficers

ta 1 hig IR (5 FO

£. WY reorerent. tion ar, this soniority 1ist should
Lo sulind tred trrough groser ol nnrl hefore 10, 6.93, If no
rerresent tion i received on op rur~-10 G=93 it will bc;

constru.d thot no 1n01vadu|1 of’icor hn& chjnction to his_?”

Seniority znd the seniority lict shall be flnaliseu. ' giﬁh
a/- ¥
(h.3. “R‘"XD) _ _
DEPUTY ZOLLEATOR (P&V) )
" !
L S resondents have

purnortfd to give the impression
th't the rovieion Was made as Clrected by the Yribunal in )

OA 156/26. Tt is hovever rpertinent to note tha 't the order

in the said OA never directed to reopen  ang revise tﬁé‘
detefmination_of the seniority position since 1972 or.tdjﬂ

redetemine the sume from that year according to the .

:grinciples contuined in the Q: dated 7.2.86. That QA'was

. "-; ‘ - "teﬁéjk;




ﬁy the 5 applicants against the schiority 1i5tﬂa$ted5:
end seeking a direction to determine their seniority

length of continuouq officietion in service in the "

_——Tule of Inspectors. There could never arisc any‘question :

on the face of the 07 that the O Tt,7.2.80 could be !
asplied to them. Thelr grievance could only be dealt with oy

PO

under the then existing O dated 22,12,59. Therelief ngﬂf |
f X + “ .si"
Yy Southt to the extent of thd 5 aunlacantq conrorned dtﬂ'not
c contcmalate wvholesole reviuion of seniority of othnr oificiulb

much less from 1972, The division Bench acaented, the

contention of the: apolicants that the principles . ennunciated

- . by the Hon. Supreme Lourt in Janardhana Ve, Union of India &

Cra: SLR 1903 (1) TONAd vare attracted and e qoniﬁrity
of the ansllcants was re uire? to be detemiined on that
basis, That could be only withnrference to 1985 1iat.
That &slso'is clear vhan i{ wes noted thet tho prévisional

* list war published on €.7.85 «nd objections wore invited

and the a plicants had submitted their objections., The

£
;

below noted observstions from the judgement have to be

necessarily understood in that contoext., It was held:.:'ifgw~ i

" The applicants are entitled to get their Seniority
re ‘ised in acrorqance with the Lrinciple laid Q'WV

down by the Supreme Court in the decision referréd'

AT
to %25 (Janardhanas' case) ang which was
accepted by the Government of India, Departménﬁ'

of Personnel & Administrstive Reforms O 35014/2/80-
Estt (D) doted 7.2,.86, ¥

'

The provisions in the O were thus construed as based on
Japardhanas' case. Even when that was so held'having

regard to para 7 of the O to which reference was not madé‘

| phe said OM could not be applied. The reference to the OM

L

..J}QlT‘-

, |
, . .
HE :
Fi Lo ) . "
Lilen A;”z;,, . ol
T8 . . .
§ . Y
Y TR B . 1 . " .“1“ # y
. e . . : ! " 3
s




Ja L

XIS
- 17 - AXIVC1aly
was in the limited sense as directing determinatiqn of gha“

seniority of those applicants (only) under the ‘pre existing
rules keening in’hind the declsion of Supreme Court in
Janardhanas!

case. The direction given in the end wass

’

" We therefore direCt the respondents to "
recast the seniority list in accordance with
the O referred to above after following theUI
usual 5rocédure of ining notice to{thé

affected parties etc. .,,. "

R

Althouqh there is room to say that the direction was sOme &
wvhat confusing yet it did never contpmplutec diaturbing
scniority of others who waere not concerned with the

the a; lic_unt"'

deter.in.Lion of

seniority vis a vis

19€5 list much ‘less from. 1972.

g0 Ve also find thnt having regard to the:subjé¢t:

matter of the O0A the direction given which éodld imply °
retrospective agplication of o 4. ¢ed 7.2.86 was fuf?ah“
incurium and cannot bind any other parties than the Tj ;ff
wliconts in on 1’6/86 and we may add the applicant in'

Ox 1019/92, The stand of the official res pondents 1n the'

!

counter in that O indeed was-that the OM was prospective
in opcration. They also tTied to chcllenwe the deciéion'fn
the Cupreme Court but the SLP was dismissed as barred by

limitation. The respondentﬂ aopoar to h ve taken the steo

of revising the s eniority positions from 1972 anplyung the
Crl oated 7. 2.;6 retrospectively possibly to avoid contempt
proceedingc having been unable to maintain the challenge

in the Zupremc Court, ZIven though the rebpondents may haﬁei

acted reading the operative cirectlonliterally they were

not entitled to .Prale beyond considering the position only

of the applicant° in the two OAs. They could have sought .

: ’\*a
: W g ‘5;0-]
- L e B
r e e
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. govern the instant case. Relying on

A- K1V
Ry | 71

7. There 1s merit in the submission of thé ngég
that thelir objectionslwere rejected mechanically witho‘
application of mind. At least ont reply rejecting anb
objection shows that it was sent or a date earlier to t}
d:te of representation itself. Hov:ver it is not neces
to consider this aspect furthe: in view of above;tg
Vg e may now refer to nardhanaa_ case:‘SLJr

R 4 R
P. 564 (ATIR 1983 sC 771) in ¢t .: context of abova na;

#

The ratio laid dow:. . herein is that wﬂéré'

officiation would be the - 1 available rule for determi

inter-s¢ seniority. 7Tt was ~1d 4k in that case thd‘
made in relaxation of the qu :a. The instant éases'ar

+ clearly distinguishable. Fu: ~r theree was neigher f';fig‘

Lo RA v
failure of‘ESEﬁ nor it was rc¢:. »14 and qecondly there waa@

rule avplicable namely under ¢ t.22,12.59.
o.inion that the decision of th- Hon.

Mervyan Conﬁinho and others V' ‘1llector of dustoms;;kggﬁf>
1563 SCé 600 as explained by ui..: Lupreme Biv&&*on in Galat -

Baksh Yadav V/s Union of India & Or::

division Bench of Madras Bench of C:.:
Union of India and others: OA 1376 :

has in a similar matter has held s follows: '%f$f.

From the above, we not - th«t the prinCipleS’héidi

laid down in 195% O were held to be legal by the
five Judge Bench in | tlvyn Continto's case, These
principles are to . “ollowed till such time fhexe
is chénge‘ih recruitment rules doing away.with‘the
quota system or the.princfdles themselves afe 1ﬁ

‘revised. 1In the case before us neither partymhas

frtr L -maRg e
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produced any rules to bring oet that there has
been change in the rules
system, The principles of seniority ennunciated
in the 1959 O were altered by the Government in
the 1936 O,
the new brinciples would be applied prospectiVely
and the seniority decided e:rlier weuld not be

disturbeg.,"

ve entirely agree with this view,

a:ply to the instant case? The respondents have therefore

acted illegally o revisevlhe seniority from 1972 by

anilying thoe rinciples contnlned in O Qateq 7.2.86 retroe- ]

.UuL;¢V ly and incons istentl with 1959 o,

4 .T¢ sum‘up our cenclusions are as follows:
1. The O dateg 7.2,86 has nrOSDective annlicatioq..
2. Inter-se seniority prior to 1 «3.86 has to be

re.uiated in accordance with 1959 o,
3. There was no brea’ down of Quota Rdlef'
0l 22,12,59 has. to be followegd ‘
4. The cases of those who were officicting as

inspectors prior to 1, 3.86 but regularised

after thuat dnte

druadee after. deternlnlng the nature of officiatio:

ature of the post to %

)Mwat Uhe ™
Crisyrf spf yhy Drov1elons of O

be generalised,

hich the offici=tion

. LI
“+ Whire the selection process was

doing away with the quota. .

This latter Cii clearly provided that

The observ:tions abply :

el 1
PR
5

Hencg'<

- .

L n‘
’ .-,q" 1
L

conmenced prior

'
.
1

LY

A

i
i

are required to be individually !

1959 and cannot

to 1.3.86 for direct recruitment but the anpoint-
T ——— -

ment was made aftcr that date that will be-

Governed by the oM dated 7. 2 86.
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We hald that agb%fe the nedsed seniority ligt jate .

S priepged 4he obove pninciples vere not fa iowad,
' if

funthen hol 4 Tﬁqé The ¥ ff shqhds viticted due to ,nvera;?m”

Infimitief muti . f eqlior. e th rafors érelare ﬂ;m :.u-t
l

l“'mfughd‘ sepiorit 1isy og, Tneowctors dated 3n.4, 93

rH@?qj end Yighle fo te struck dovn.
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AL
| S . . . o
P .\w THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABADBENCHY HYQERA BRDY
‘>‘g~, | TUESDAY THE FIFTH DAY OF JULY ¢y wo
Y ONE THOUSAND NINE HUNDREO AND EIGHTY EIGHTUL - . Yy
(AR . ' B
A t PRESENT i L
THE HON'OLE MR.B.N,JAYASIMHAT VICE CHAIRMAN L7 ’
AND o B
FHEMETILE R, DL SURYA ROy MEMBER {JUDL), e
ORIGINAL APPLICATION NO.156/86 S
————— ' ,f‘, ‘L‘;\\ .t 4’.
Butuaoaen; oG A A i

e T.Chakradhayr Rap~ : ﬂL.ﬁ
2. C,Nagenath, . ' Ws o,
3. K,V,Somesuara Reso, b r
4, P.V{jaya Saradghi, v

i,
LI

S. K.Satyansroyana, ssesApplicants,
_ond : ' | 0
1.,The‘Collaotor of Customs & Cantral Exciso,
Hyderebad, ‘

2. The Deputy Collector(Pat), Contral Excise, . o
' Collectorate, Hydersbad, o .
%” o “teveoRaspondenta,
& RANRAL naent

. Application uader section 18 0f thi Admintstiative Tribunalg
w Act 19g$ praying tﬁat in tha'glrcg@épancea atated therain tha ‘
. Tribunal will be pleased to set asids the saniority list eircue
lated under Oaputy Collector (Pak), Cantral £xoise, Collactaratse,
Hydorabad latter C.No,11/34/4/65 detod 8<7-1985 end a diraction
bo {ssuud te the reepondents tg dotarmine the saniopity of the
'hpplicants by the length of continugus ofPficlation in sarvice
in the gradas of Inspactor and to roflect their rorrect positicn
in the revised eonlority list for conPirmetion with all attenaant
benafits,

voeow o« 2[4 1z [T S R

This application coming on for hearing upan ﬁeruaing the eppli-
tation and upon hearing the erqumanta of Mr.K.8.R,Anjaneyulu, Advocato
[for the applicants end of Mr,K.V.Subba Réo, Addl.CGSC on behalf of

" the respondents, '

‘ [ R A I
', . The Tribunal mada the follouing_qrdars-ﬂ_; L

" The applicants In this case .are vorking:as Inspectorsaf - -
Central Exciss and Custome, 1%.1s. 8tated that their seniority

83 on 1-1-1985 was cireulsted by the second raespondent by hias letter
dated 8~7-1985 and the applicants rind,thqir_p;qga.at 3erial Noa,
385,601,604,621 and 622 {n the seniority list. The epplicant at
sarial No.1 (at serial N0t522;of,thar$qniority list) submittad
topresentetion on 14-8-1985 stating.that;tha‘aanlority list {8 not
corract and gevarel of thg officisls. vho Joinsd aubaequant to him

in the depsrtment were shoun 838 senlors-to himy He guastions thig
sonlepteyy list as violstive of Articles 14 and 16 of the Const ie

tution, Tho RasponQant by his laqtqr-datgd 16-10-1985 replied to thg
tfrst epplicant steting that principles of seniority snd thg rules

LA ] CDntd.'...\.
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AR 174 )

(3] QOVarn rotation of vacancioes batue-n direct recruits and . “E'“
re&otuds vere foraulatad by the ministry of Home Affairs and unlaas e
tha Ministry revises {ts inatructions, ro raviasion of seniority on tho
basis or Suprame Court Judgment cen be made, It s further ntubed in
the epplication that the seniority list is violative of dirascticns of
tho Suprsme Court end that on the basis of length of tenure, continuoua
ofPiciating service ote, the saniority‘llat ahnuld be recsst. It'is,
also atated that the applicanc's appointmant uas againat rogular poata
#uel thoy continue to hold the posts uithout any braak in service and:

ave net hojding these posts due to any’ Portutious or gtopegap
caonaomant,

L3

O buhalf of the rospondents, a rounter hag besn filed stating
thet paonifority of the promotoes and direct racrults vas rovised in acgore
donce with the Home Ministry's G.M.Mo¥ 9/11/55-RPS dated 22« 12-1959,
According ta this, if the dirsct racrult's quota fe not Pilled in e |
certain year, ell the vocancies to ba filled in thatyear will be kept
vacant in the seniority list and these Vnranciaa will be Pilled up by
watha perpons recruited by direct rucxultmant ln the aubeaquant ysbra.
Thie principla appliea to Rromotea, officars elsn. Ae the aaniority
vas Pixed &n nccordanca with the 1nstructions uf the Home A% mlniatry.
{t is possible that -umetimss dlract racrults who have Jolned in 1atar
yeara are showun senior to the promutaas uho have joined garfier,

;'_aﬁmatimos. it heppenq in respect of promotae officers alaso, The applie
conts 1 to 5 herain wers qromotud on 20—1-1984. 14-12-1903, 20+-6=1983,

9-6+1983, and 21~3~1983 respectively., Tt 1s atatad thet diract recrulite
at .Serisl Nos, 561,582 and 583 who Joinad botwsen 23-6=1983 end 14-11-83 |
hhave becoms senior to the spplicant No.S5. Similarly, direct zecruits at;
Sorial Nos, 581 to 600 have beon placed ebove .sarial. No.601 (appllcant t
Ho.4 herein) avan though the direct recruits Joined the deplrtmnnt f | |
gubsoquont to tho spplicent No.,4., This hae happeoned in respact of = _ i
applicant No.3 (at serial No,604 of tho seniordity list) and appéicanta
t‘Noa. 2 and 1 (at sorisl Nos.621 and (622 Rx of the ceniority list rege - |
pectl?aly). ‘The counter refers to Government of India, Mini{etry of Homa

Affairs 0,M,NO,33014/2/80~Eatt(0) dated 7-2-1986 uharsby nev noray uerg
prescribed laying down that 1f @ post .of direct recruit is vacant ‘in a

tho direct recruitmant is conducted .and. the ‘eaniority is fPixed accarding .
to ths date of recrultment, As a result gf. this Circular datsd 7-2-1986,
| | tha &njustice uhich wes ceused oarlisr and was, brought to tha notice of

i tho . Government through some Judgmanta of Eha Suprioma Court, heg baan roo-

| tified b/ thn Dopartment. It is further steated thHat thasg instructiana
vers directed tu bs followsd only from 1-3-1986 and thaerafore, no rulief

can ba given to the applicants in tarma of tha aaid Circular. ,
| . .

3. Woe haove hsard the lesrned counaal for Chu applioant and 8ri K.V,
\ qubba Reo, learnad $Ytanding Counsnl fur the regpondents, Tha impugnad

Q-

u..Grand....

\

pesticular year, it should be carried over to & :subssquant yeer in which

—r y—



Woarder datud 16-10-198% Passed on the represantation of the epplicants
in raegard to ravising of ths sanjority in thg light ot thGﬁJUdgmant,
9 ¢ the Suprema Court jin 5L3 1988(1) page 564 (ﬂ.JanurdhanJ?Vs. Union,,.
of India and others) rsads as Pollowsg-

"Your ropresentation for rgviaﬁon-of:aaniority in the Inapector,
gadre on tha baals of Suprome Court judgmant is coneldardd, .

2, Principles of soniority and the rulyg that govsern tha ratation:
of vacancies batwean direct-recruits and promotoos ere formulalbad
by the Homa Uinistry end unlesss thg Ministry revises. Lt'a.inatrue
otions tho revision of geniority on the bagls of the Suprems Court

- Judgement cannot be - changed, No revisad instructions have ‘ag far
Leen recelved in thisg regard Prom'tha:ﬂinistry. Henca, no ‘sotion
to ruvise yaur seniority oen bg teken up at thig astage®,

The applicants contend thet thay are antitled to gat thoip aani—.ﬁ
ority FPixod in terms of tha principia Laid down by the Supreme Court‘af
dacision referred to sbova, Ag the provisional acniority liaﬁ_aé on :g
1-1-1985 inviting abjections vas Publiahaed on 6-7-1985 and thae appli‘ l
cante duly representasd agalnst the sama, it cennct be said that the ‘}:
8iplicunts are harrsd in snaking reviaion‘of’tha'saniarlty on'ground§ r
off lechog gr doloy. Thu presont 8pplication wae filed on 20=2-1906,
thet da, within gix monthe of the-date of impugned order, Thauﬁg ;
Conlicanity avo sntitlay to got their'suniority revised in accordancs
“lth the principles lbld’dbun hyfyﬁbj$qpromu”cuuit'in the decision - L

rulforred to abovae aﬁd which wag ﬁbudpfé& by the Governmsnt of Inuiu;?.;
Deplt. of Porsonnel 4 ﬂdminiﬁ;rut;VU'ﬁpfprmasﬂ.ﬂ.Nu.35014/2/00-Eatf(0M:
tutod 7-2-1up6, Ue;'thbrufora;?Uirwafth%:réspondanta to-racaépfghaig
contority llot in acoqrdonca uibh b p;g?}%fﬁ?ﬁ§q §§_aboVé“afFer o
follawvling the usugl pPracedursa of giving motice to thg affactad par=.. .
tios etc. With theags diractions, thae: epplication is allowed, Thapqié
will be no order as tg coats, : j . » :
7 ?d/353kzrxnﬁay Sy

// true copy /) OY;REéISTRAR(JUOL).

_ . _ Saction OPPicaf(d), . -.ii%

To e / R
1. Tha Collauctdr of Customs & Control €xcisa, Hyderabad, SR
-2¢ The Deputy collector(P&E), Central Excisa, Callectorate._Hydar%hdﬂ}

J« One copy to Mr.K.5.R, Anjangyulu, advccata, I€1%355/A-35U3hafhaé§?ﬁa,
Seknrm, Hyderabeg-50p pp1a I
4, Ona copy to Nr.K.V.Subbl ”ao. Addl, CGsC, . )

5. rjn.n/ Jpors cupy, \ o %m')um’.}67 *s .
oha/ o el

.-. H ; . . H . - o
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1.

2,

3.

4,

Se

7.

The Cemmissionsr ef Customs and Central Excise,
Hyderabad~1, Cemmissienerate, L.B.S5tadium Read,
Basheerbagh, Hyderabad,

The Secretary te the Min.eof Finance,
Dept. of Revenue Central Beard of Excise and Custems,
Neu Delhi, .

The Chigf Cemmissiensr eof Custams ang central Egcis,,

Hyderabad Zens, L,B,Stadium Road Basheerbagh,
Hyderabad,

One cepy te Mr.K,Venakteswara Rae, Advocata, (AT,Hyderabad,

One cepy te Mr.N,R.Devraj,Sr.CGSC,CAT,Hyderabad, -,

Ona copy te D.R{A),CAT,Hyderabad,

One duplicatse copy.

YLKR ' ,
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LN PHE ChITxal AOMINISTRATIVE TRIBUNAL
HYLERZBAL BENCEH AT HYDERABAD

4 rids

(a)

jﬂm&_%ien‘L\th@RRTB-%-T?ﬁi.Qﬂwcaxﬁahkyiwt
DATED: 3{~ {2-199 F T HG)

3nDhR/JUDGMnNL-.

M.A./R.A./C.A«NO.

0. ”%‘M{?;L |

m

4..*10NO ()y‘?ol'E_, ’ ) - )

Adnitted and Interim directiong

Issuad,

Allowd g |

LS

Disposed of with direction

séd.

Dismissed as withdrawn

fO_‘C DefaulF .

Ordered/Rejected.

No order as\to CostS.

L S ——" ;
Cootrad Aduminis¥ve Trivuns! |

mmsﬁmw
-7 JAN 1690

vy Forgde a
YR ABAD BENCH

TR RN s -y

BTN g S D,




@“

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
0.4,.Ko, 17%1\:\‘\? Date of Order : 21,12,97
sercens > @7

P.Vasuieva Rao

‘D.Srimdma Sastry .

M.Appalakonda

Pudi Ramamurthy
Harikishan Rao

[ TS N R T N
.

A,Chandra Sekharam - : .. Applicant,

AND

1, The GQommissioner of.CusStoms and
Central Excise, Hyderabad-I,
Commissionerate, L.B.Stadium
Road, Basheerbagh, Hyderabad,

2. Union of India, rep. by the
secretary to the Ministry of Finance,
Dept, of Revenue Central Board of
Excise and Customs, New Delhi.

3. The Chief Commissioner of Customs ard

Central Excise, Hyderabad Zone, L.B. )
Stadium Road, Basheerbagh, lyderabad, .. Respondents,

counsel for the Applicants .. Mr,X.Venkateswara Lao
Counsel for the. Respondents : .o Mr.HM.R.Devraj
CORAM:

HON'BLE SHRI K.RANGCARAJAN : MEMBER (ADiN,)

HON'BLE SHRI B.s. JAI PARAVESHWAR : MEIBER (JUDL,)

X As per Hon'ble Shri R.Rangarajan, Member (Admn.) X - 7y

— = e

Heard Mr.K,Venkateswara Rao ; learned counsel for the
applicant and Mr.N.R.Devraj, learned standing counsel for

the respondents,

)

..2



(¥

2. There are six'épplicants in this OA, The prayer ._jpss-

this QA read§ as follows =

To call for the records relating to revised seniority
list of Inspectors of Hyderabad, Guntur and Vizag Commissionerates
communicated as on 1.1,92 by Lr,C.No,II/34/12/97-E.7 (PF) dated
15,10.97 but communicated on 5.11,97 by the CohmissiOner of
Customs and Central Exoise,'Hyderabaé-I, Commissionerate ani'
quash the same by holding, the impugned seniority list is not
in confirmity with the judgement in OA,1323/93 and batch éated-
13,12,97 besides being contrary to t he dictum of law laid’ down by
the Hon'ble Supreme Court and also in violation of the 0O.M.No,
35014/2/80,ESTT (D) dated 7.2.86 issued by the Ministry of
Personnel Public Grievances and Pensions,Department of Personnel
and Training, New Delhi and also besides without proper mainte-
nance of relevant basic records and consequently declare that
the applicants are entitled to have their Seniority f%xed with
reference t0 the length of their service iﬁ the cadre of
InsPec£ors of Central Excise and Customs iﬁ the Commissionerates

of Hyderabad, Guntur and Visakhapatnam,

3. This OA is similar to 0A,1591/97 disposed of on 26.11;97.
For the reasons stated.in thaéi?he.following direction is passed :
The learned coun®l for the respondents submits that the
representations if any submitted within the stipulated date i.e,
12.12{97 wiil be considered and on that basis the provisional
Seniority list issued by letter dated 15.10,97 would be finalised.
Only after finalising the Seniority list further.promotions/
transfers from the post of Inspector of Central Excise in the
dbove said Commissionerates will be ordered.: In v;éw of the
submission of the respondents no further orders are necessary,
The promotions/transfers to the Air Cué'toms Units from the
Seniority liS£ of Inspectors of Qentral Excise in the Commissioncrates

Aadd

mentioned in the OA W£$%LPe made only after finalisation of the

T~ o hL— .




s

. senjiority list issued on 15,10,97.

e
4, The 0& is ordered at the admission stage -itself,

o

( B.S, Gﬁﬁ?ﬁﬁ%xﬁggg;;;:E:/ , { R RANGARAIAN )

NO costs,

tlerrb’ef’ﬁél.) Mermber {(Admm, )
Zya Dated : 31st December, 1997

( Dictated in Open Court ) \ y/
WL

sd
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"CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH.: HYDERRéﬁDﬂ

WRIT éET-I‘_rmN v, LH—(G 9, 1996

Patition va§ filed in the High Court of Andhra Pradesh \ A
' g nr. CrEXGSA By
by Sri P.\@ahudx.v& oo A Qrﬁ Rgoimh | C(}W\M & &

PeEpBrtFed® against the Qrder/Budgment of this Hon'bie Tribunal
dated A1~ (%47 and mpade in A No. |7 %q !0(7

The ngh Court was pleased to dlsmlss/ﬁqsﬁaJ the petltlon/
v~ W\ \1;\ N

QJYL& ’\\_M wFfLM(C’“%gM, t«c C Ay derabed Eng3oxo E?@

The Judgment of the Tribunal in 4. A.No \’]gtlquw-
and the letter/order of the High Court of Andhra Pradesh

enclosed herewith for perusal,

Submltted

L e - e eee e e s e el mmn L e n ke AVERMRART A s s N AARAPLE LSS ek = a s osime e s tmen o TGS i i e b i e

Deputy Reglstrar (J) 4{/

Registrar




DN THEZ HIGH COURT OF SUDICATURLLANIHRA P.ADESHIAY HYDERADAD
/
{ 4PXCT AL CRECINAL SURTSOICT 2009)

FOSDNY THE THENTY THIRD DAY OF WBCH \ ]
CUL: THOUSAND N2 NUMAED AHU BIRETY SCIGHTN -

PRESENT
THE RCANOURABLE ﬁdoJ'UZiTIC!}_ De REODZPPA RIIDI -

[3

LD
TR HONGUMABLE HteJUSTICE Koo STUOAPPA,
VAT PETITION 10,440 OF 1998

le¢ PeVanudsva Rao

de Daprirama HSastry

3+« MeAppadnkonin

4+ pudl Ramamrthy

Se Horikicicn Ras : o -

Ge ﬂ-mﬁr& Bekhﬂrﬂﬂ qd“ P o1 Tt Bk R0 o 11
o

1« Cawr.0f Custons and oantral EXCine, Bydulabad=T.
Cm:!ssimm:ato. LelleBtadlun Roadysashcorbaghe Hydorabad=4.

2. Unkon o2 Indla, rep.by the seeretary to the siinlstry of
ﬁnanmnhxmpt- of keveniu, Contral poard of Rucise & Customs,
Baw Do .

34 “ho Chief Comvc.0f Custons and contral Excisg. Hyderesbad

\ oo, L.DeBtaliium sicais Bashoorbagh, Hydorabad.

4+ Thts haglptrars Contral adalnistrative Tribunals Hydorabad

- Bonch, Hydorabad.

S p.OOpidsaud

O« vankaptoswarlu

7+ xvishmidava Reddy

i KeSoshapiri nao

{(zxn 8 £t 8 loaded an per Court oror dt.27.1.1998 in

WP No.1664 )8’ |-ainﬂmt8.'

potltion undor article 2206 of thn Constitution of Indla
praying that in thoe cirauwmtances stated in the affidavic Ziloed
hareln tho High Court will bo plessed o Sgsoe writ order or
¢ d.rection nore in the naturo of mandomus doclaring the raviged
sonfority 1ist of rnopeotors of Hydurabad, Cuntur and Viesg
. Coriosioneratos ans on 131992 by Lr 001X /38/12/97E.7(P)
At«1510.1997 but caxmnicated on 54111997 by tho Cormigoicner of
Cugtors arxi Central toeisn, HYdorabofi~2, Camioaionarate ao
J fliegnl, arhitrary, diserininatory ond violative of articlesn 14
amd 16 of the Conatitution 1# nocesuwy by dnc).aring tho <rdar of
@Q tho CAT in O.A1041784/97 ag 11logal’s

1 AL% For tho patitionors MrX.Venkateswara Rao, Advocato
2 MY Por tho Rogpondents 1 0 4 Mr.b.adinarayann RaosS:Ce for Cle -
o) For the Regpordonts 5 to 8; mr«/eR«Mancharrao.advocate
- " Tho t:mrt mda thn tonmdng Omtn )

;:..‘1”:1311\5{- :

s AU St T. .,:..ncl
“qrU rmigdys
IYIIER . ABAD DEN

on thu ruprosantnhlm nada by the loarnod Counsel for the
aorse tho writ peticion ig dimdoped an withdrown with liberty
0 potitionors to £13e o fresh application Mafore the Central
istrative Tribunal, Hyderabad Bench, at Hyderabad, with compro=

—
oF

=1 AP j
) R 1993 noive rellefs. nNo costoe 3A/~BSRO SARMA,
CT/RECFIVED J/ TRUE copx /) : ASST.REGISTRAR.
h“‘ '"’”F s i 108 A
Cocmalopionar of Cuatoas snd Contral SECTION OFPACER.
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(9),  ¥hile such.is the position I subcit that the senlority
, of direct recruits vis-a=viz the promotees was not fixed strictly
in terrs of the guidelines igssued by the Hon'ble Tribumal in
pares 19 and 22 of the Jjudgement in O.A.N02,1323/93 and batch
dated 13.2.1997. 1 submit that the Hon'bleTritamal has given
‘speoific directions with regard to fixation of interse-seniority
between: direct recruits snd prozotees in-the sald judgenent
~and there is no sntiguity whatsoever therein. 7T subnit that
. the aforesaid Juwigement rezflects the correct legal position
and 1if only. the respondente fixcd the geniority in terrcs of
- Judgepents,- a legally ¥81id senlority list could have been
rprepared. o . i
. - ) b .
(10) ? ¥hile wo/the gulse of icplementation of judgement, the
tiyst'reuponpent coqgtitutcd 8 special call for refixation of
seniority under the supervision of Sri PJSubbaraya Sastry,
_Sppertntenacny of Central Fxciao, who is a promotee fron
direct recruit 1n3pec§?r) and 3/Sri G.Copala Krichna Rao
V.Sapasundara Sarra Direct recrult Inspectors who were
.applicants. in 0.A.Hpa.285/9§ and 906/95 and érg M.fenduranga
Rao and K.5,Gupta promotee Innpectors who were respondents
in 0,A.N0.906/S4, I submit that the above committee isnot
a balanced one and it 18 clearly illegal fo form the special
cell with persons who were parties in the earlier O.As, someof
the promotee Inspectors/Superintendents have filed representa~
tion sgaingt the Composltibnog the above.apeq§al cell snd
requisted for the con titutionof another body with senior m
officers who are well versed in service metters and vere
not connected with the above is.cue, to be headed by higher
official of other Department 1ike Income Tax, Postal etc.
80 as to evoid legal corplications : nd unvbiassed, But
however withcut considering the above :zn; request, the
Committee so constituted was allowaed to complete the work and
prepared the impugned reviased proviaiongl senjority list,
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slots for years together is dispensed with wffect frono
1+3.1986." Therefore the persons appointod -after 28.2.1986
should ‘not overside the persons eppointed prior to 1.3,1986.
1 submit thet it is clearly laid down in the OM, dated
7.2,1986 that if adequate milber of- direct recridts
do not become aveilable in eny particuler year rotation of
Quotas for the purpcse of determining - Seniority would take

- plece only to the extent of the evailable direst recruits

and the: promotees, In other words to the extent dircot
recruits are not availaeble the promotees will be bhunched to=-
gether at the bottom of seniority list below the last position
upto which it is possible to deternine seniority, on the

basis of rotationof quotas with reference to actuai nunber

' of direct reoruits who bocape evailable and the unfilled

-

‘years,

direct recruitrent quota vacancies would hewever, be carried
forward ‘anl added to the corresponding dirsct reciuitment
vacancies of the next year and subseguent yea}a vhere
necessary for taking ectioh' for direct:rocrﬁitmnﬁt for the
total pumber according to the usue) protice. Thercafter in
that yoar while soniority will be' deter.ined between

direct reoruits ard pronotees to the extent of number of
vacancies for direct recruits and p}omotoaa be' determined
sccording to the quots for that year, the additional

recruits selected against the carried forward vacancles of the
previous year would be placed enblock below thé lest

pruhétoe of direct recruit as the case may be in the seniority
118t based on thn'rﬁtntion of vacsncies for that year and

the sare principle holds good for determining seniority in

the event of carry forward if any, of direct recruitment or

prozottm  quotn vacancies as the case ray be in subsequent

t
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(5} ; &G&am&ng *Fm the rcatar ngsm:m, separate ruaterﬁ

AN

nr& to be mimaﬁmﬁ with regard, to m a;apﬂimmnu Ty
. diwet reerad toent’ ané s}.m aﬁwmtment hy prﬁmﬁian vi.ﬁe
| Q-ﬁ.ﬁo.‘!iﬁ/ﬁ%&aﬂ&ﬁ“‘} dated 22,4, 1970 msmm! by the
?sﬁinistry éﬁ“ Home ﬁﬁaim. The apdd ﬂgmm* was not maimaimﬁ

sané it wsuitg& in nﬁ.atzarr&mm m‘: austim im m d@partmnm
zsrmgma Znsfpes%m, . '

12, 1% ;m mlw:xnt to suzmm thot the abmm waid ra‘m}f"l:
was taitm as ‘the ms,ia tor !;i.:muung &m intamwmim‘ity
~ ’» thongh mm eﬁ' tha Committes apmbors K&’mﬁmﬁga Reo,ond
. KeBubba Raya ﬁupta hsw ﬂiﬁsenteﬁ wmw pmpﬁr}lm tm report
and ‘alse subaidted tﬁeﬁ.r ubjefetims in aﬁﬁaiza to “the first
: wmaﬁﬁmﬁ.mﬁpim oﬁ tiu abmz, tha mz:::m of specinl oe)l
- Sas kept m view ami thf? firet mmanﬁmt finslised tt'a
rmaed smmmw um on that twga vide his’ &r.ﬁn,ﬂ.ﬂu.tﬁ%} _
12/97E, 7{PF} ﬁatm& 1 ,10.1&;9? which wad :mi‘mt comimunicated in
: 5.11.1539?; A mmai of t&m aforeseid letter shows tim'k ﬂm
£olidvwing pri nri;:ms were taken imto cwméﬁmﬁm while
) 'mz'ixmg thﬂ Mnmﬂty ‘viﬂe rars Jﬁ of lutmr ﬁat&é ’15:19.199?. ,

o

1. ’th; 531 mtﬂ.o« ot !}Ra & Pramt&% ia mianﬁ,

e 2. the sastructions iseued vi8e 0.M,N0,9/11/55/Res
: ud&tﬁt} 22.12,1959 a:r ‘the Ministry of Home Attairs

 eng n.nm.gsem{zfaeummm ugwa 74241906 of :
N f‘»mmrtmrxt of. mx\wml & ‘?mimng wers eem;ﬁitd w “tha
E 3. ’ig;e :&ﬁhm pmmmw mm giﬁsne plaaesmt wﬁ.th ‘
P - S e m.f»wma to. ti:m qiata of f&;dlnﬁaa‘cim aa mfr R
. pettled lpw nd 0.8, dsted 7,2,1366,
{;.-Immﬁsm wsueﬂ frow the Beard Trootise 'ta tim
L with mmmnm %0 i’ixaﬁm ot seniarity of aﬁi‘ic&m.
R n;‘:pmnm mez wmﬁwﬂumt& gm‘mﬁ#, sg}ortze quata and .' |
. mtﬁrsmnmtamm trmmm mw m&em& to, B
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(1) 1 submit thet @ pumaai of the ap«eml cmu report

will revesl Interalie the zﬁllawiﬁg intﬁrﬂitias, nﬁtxitbatanﬁing
© thw dirwﬂtlan—of the don*ble CAT in GuANo,1325/93 end

batich ﬁataa,13.2.199?; e

- fﬁi The Ragﬁ,*i:sr 1nuieat&ng tifw waﬂ:my yosi,ts.ﬁn ®#ic, m
ot minuimd, Thisis nmesaarg e per &.H; dated 23.12.1959
snd Govornsent ot Indte, Department of i’ﬂmml & Traming |
.ﬁ.ﬂa;?ﬁﬁﬂ/?&ﬂé-aaﬂﬁ?} &aﬂ&d 3,.?.*:936, " |

. {14} | Thngn i:he mz.es were fode nﬂaii&bla ‘m:m apmml
~ cell for the.year 1983 nmarﬁﬂ upto 99‘5,. the &nfnmum |

nmtaimd thw&in waa not axhwﬁiw,

(311) - me numb&r ﬁf cazﬁiﬁ&tea ﬁﬁﬂg,ht for as ag;mem by
- the utnfx nzﬁctj,tm cami%ae yeur wise is totally dise
o pm;aartimte, distumim the Ml@nmnf ratia ﬂi direet
 reomiits end promteas of 3:1s im attespt 18 sedeé to arrive
‘at suth numbers bama on actasl aapommﬁ‘m made in the
2 :‘aapecﬁw yoara and evan 2rom ’ﬁhis utmi‘m iﬁ is cgmﬁmd
T v that ﬁm ﬁuaher of prowiims ardered y@ammé &urinﬁ the
- ¢ited period um tar rore man tha me;u&rm number a&pﬂ’
T the ratio exmé‘ted te be. uin%&.md, g&.vmg allowance to & "
pr@sumptivu ﬁiﬁnetinn, perasal of filﬁé nf cafT*ﬂpﬁﬁﬁencﬁ
with Btelf selectj.m Gnm:saim ia- m‘% m:;mﬁw, the
o -fsctuai,, nmber ai cimct racraicy I8 taken a8 atanﬁarﬁ mﬁ
tmtm wnﬁ:@d ms‘t‘ b su”bmi %mt the ﬁhww pmc&ﬁuﬂ aﬁupted
| by m :mma}. cell mr xixatmn of imgmﬁ seniority :m% ia
not 16 a&nﬁt‘mmy with’m BuM, dated ?..2&9»86 as csnfirm&ﬁ by- L
toa fion'ble Tribunal. by the aﬁzar dated 13.55*@99‘?. | |

) ('l_i)ﬁ . Theugh thse txmas numbnr e& afﬂum wore appﬁmm
\mder wm*ts/qwta/cmmasimm gr mﬁa ina year as. obsaw:ﬁ o :
By the sf:ec,ial cell s.a mes,r mrsﬁrt shall m bmmmi aﬁ: the o

end of tha yaury thm;gn a&epting thi,a mthﬁé!l :t,es n:tsa:e ﬂ@t o |
proper m the mﬁ&m, mt tbam wulﬂ n&% “t:e aﬁy vameiua mz‘

- 'tham awcxin’mﬁs in %uaa yenr"&a
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14, I oubait that in co far oo fixation of
senfority of officors avpointod on ca*puusionatu groeunds
-sports Quota, cnd inter culluctornto tronsfers, 1nntructlonn.
1ocued by tho Bosrd vore observed movo 4r breceh, It is
rolsvant that ths cpcofal cell 1taclf in its report
‘heo clearly céuitted that thore in oxcens nunbor'ot'lnspoctors
oppointsd under cports Quotd/cor,aeoionete grounds during
s ths ycar 1086 and 1987, tut rupgested ap e opreipl consideration
- that tho excocs rornennoi crpointed in e yeer shall be tanched
ot thy ond of tho. ycar thaush odopting opuch procodurn io
not propor. It is pointed out that sgvernl or the Inspectors
appointed undor sports qQuota/corpacsionate grounds during the
years 1986 and 1987 vore placed cbove the prozotoes of the yoor
1984 and 1985 whigh 1o clcorly not nccordingto the rules,
Thot opart 1t 10 olco rolev-nt to oubsit that although
tho 1ntér collectorato trn;orownbu of other states will
Be placod at tho botton of tho list 6f tho tearorery
enploycoa of ‘ccacorned cedie of the dﬁw'charnb £s por
Govornsunt of Indis Contrnl Doard’ cf Excige end Custors
'Order P.l0.A.22015/35/80-00,111-D datod 28,5.1980, tho ebovo
e Principlo was dcpnrtod fro: ond sovorel of thoo 1iko sortal
Ron.zzk. 228,232,233,235,236, 237 otc. vero aivon undyo
edvantage in controvention of the obove order snd vare
.- Plreed qbove the pronotfo irinpoctorn of 1°ah ond 1989. It
io aldo roldvcnt to tubeit thot cdveral of Innpuctorn like
81.110,303,304, 308,309 otc. vore originally nnpointcd in the
lower caéro of L.D,C, under nports quota und while in sorviece
thoy woro ulvon azain tho benafit o recruitaent under sports
QUota in tho ¢edre of Inspoctors end woro given undve advantgge
by pleolng thoo abovo tho procotces of 1984 end 1985
elthourh during tho rolevont chrﬁ thoro vere no vocaneics for
roeruitcont undor épor%n end’ in fcct thoy wore working
in tho 1dwor ccdres, Tt 1o aloo ironical to cubalt that
olthou h pornonn‘linouZarodnn Begun 31.000,307 and Sry
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. stipalated perfnd. In thig connection it is rolevent

sdmit thot the applicents in the aheve O,A,15901/97 filed
%, P,M0,33654/97 before this lion ble Corrt gacetnat the smve
seniority list dsted 15,10,1997 and for directing the ressondets

_to continue them as Superintendimip of Central’ Exise withoat

finmlising the ceniority list antil thc-iﬂx-xt Fotieion fs
disroged éf. The lon'dle Ccurt wap pleszed to {ssve interin
dircotiony in k.74, F.ﬂo.zeazs/zn'l &= on aa.n 1997 Airscting
the respoodents tO maintsin statcs Quo With reg,v t9 the
pests of leticioners untu further omra. T sehnit thaz #Omicted
r cer grievince i also wcznat tha 312w senforiey lint Anced
15,10,1997 ixich was prepared mt in car.wnmm ¥ith the principls
evolved by the Hon'ble Tribml m u.a,wa.n::nz and batch

doted 13,2,1997, T suimit that aﬂuﬂttaﬁly vho havs teen continair
Ag h’c;aﬁmrﬁca‘:n of Centrol Zxcire for .thn lage twnr to three
vears and tm' raspondents are l,ﬂ;l; to pro«-_d mkiny pronotions
and revarsiconsy ¢n the bagis of tlm_ ;bcwe seniority list dated
15,10,1997 {n chich event uo wili ke yut w.nntoid hardehip ac we
will be reverted en Inspectore of Central Exsisce. Therefore

in 2he 'tst;:msmt jcstiea.‘ it is -jn;n and aquitidle to isses u

sintizr direcrions ey izsced 1o %.0,M P, lin,35828/97 in W, F, b,

. 33500/97 dated. 13.12,1997, Y sgzit thas this lon'tle Coure

under identical clrcemstircess ragandiag tixaticn of seniority
botween the direct recrait Dapoty Tunsildary end Fromotes Ueputy
'rahsu&rs reacently held that the soafority of erpicyecs shocld
ba mkem cn!"frt“n the dade they 3Mr:nd 'he pervice but net
mritor. Ye are ther-fom constreined to a*rroech this fon’ blt

Court by (nvoking the extreordiosry jnris-sictm:a of this tion blo
Court unier Sreicle 226 of the Constitution &s ve have no ut!uz

effoctive, altrreative reomly,.

18. U8 hyre nn other effective, sltermative revety oxcept to

. appzoach this 1on'ple Cowrt ander Art;326 of the Corstitution.

19.  ¥e hsve not f1led any ¥rit Opaer or direction mexs tw

4. xuryEEnxfyonadevyy in this exsneexion rogprd ,nd such dcase

{s ot pending {n eny court or suthority of law,

- - . ¥ [N
- '
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!t iﬁ thumwm prayu:ed tmatz thic Hon'ble énﬁru may be

plonsed ta Ewrm a w:M srder or ai.mct:im mra in tho nature
of mﬂm dﬁalasw i-m rwimsﬂ mmb@ﬁhy tior of zmmwm
of Hydcmbaa. Wﬁm md Vmag t-mim&mmtw ap on i,i.mﬂ?
By nr,e.m.njwm/ﬁmﬁ.nw daesd w.m.mw but | |
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